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LOK SABHA

Monday, January 28, 1950/Magha 8,
1901 (Saka)

———

The Lok Sabha met at Eleven of the
Clock.

[MR. SPEARER in the Chair]
ORAL ANSWERS TO QUESTIONS

MR. SPEAKER: The Secretary may
call the name of the Member who is
yvet to take his oath.

SECRETARY: There is nobody to
take oath.

MR. SPEAKER: All right. Now
Questions. Q. No, 1. Shri Mohsin is
not here. Nexi question.

Rural Dialling System

*2. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether Government have de-
cided to start Rural Dialling system
S0 as to enable those telephone custo-
mers to have the facility of getting the
calls treated as local calls if the ex-
thanges are within 20 Kms, from that
system; ang

(b) if so, the number of Cenires in
which this system is to be started?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNICA-
TIONS (SHRr BHISHMA NARAIN
SINGH): (a) When two exchanges in
the rural area are within 20 Kms. of
each other and are connected on a
direct dialling basis: they are already
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being charged gn the basis of a unit
fee untimed call. This is, however, a
trunk ¢all and not a local call,

(b) There is no detailed plan for
the introduction of this service but as
and when the routing becomes feasible
the field units are introducing this
service,

SHRI P. RAJAGOPAL NAIDU:
In a Jetter to me, the Minister of
Communications says that the rural
dialling has been introduced. Now, the
answer is different. Anyhow, may I
know. ... (Interruptions).

SEVERAL HON. MEMBERS: Tie
sound system is not functioning,

MR. SPEAKER: Just a minute. Be-
fore the proceedingg start, this should
be checked up. Mr. Naidu.

SHRI P. RAJAGOFPAL NAIDU:
Mr. Speaker, Sir, in a communication
written 1o me, the Minister for Com-
munications says that the rural diali-
ing has been introduced. [ want to
know from the hon. Minister whether
Government js going to introduce rural
dialling in Andlira Pradesh so that
the calls within 20 Kms. from the
Exchange become local callg as jn
cities,

SHRI BHISHMA NARAIN SINGH:
Sir, the Jong distance dialling facilities
to cover the rural areas as extended
to the urban areas will need a very
much large material and financial re-
souce. It will alsp need both internal
and externa] plants. At the moment
it is not possible in that way.

SHRI P. RAJAGOPAL NAIDU: '
My second question is this. Is it
possible to have iron bars jnstalled
wherever it is possible so as to have
rura] dialling? T want to know whe-
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ther the Government is going to manu-
facture the jron bars so that they
may supply the game for the construc-
tion of the dialling equipment in the
Tural areas.

SHRI BHISHMA NARAIN SINGH:
The whole matter, as I have said,
needs material and financial resources.
Therefore, the Government has set ur
a Study Group for it. 1 am expecting
that the Study Group will go into the
entire matter and will submit a report
to the Government.

MR. SPEAKER: Do you now hear?

SEVERAL HON. MEMBERS: No,
Sir. It is not working,

MR. SPEAKER: We must look it
up. Before the House gtarts its busi-
ness,_ this should be checked.

Mr. Netam,
Asian Games 1982

*3. SHRI ARVIND NETAM: Will
the Minister of EDUCATION be
pleased to state: !

(a) whether Asian Games 1982 will
be held in New Delhi;

(b) how much financial investment
is involved; and

(c) the details of preparation made
uptil now?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) to (¢). The matter ig under consi-
deration.

s wofex Aa® ;. wexew W, WAr
qENET A WY wAd f7av ¥ @@ V6T wogied
¢ 1 ufrgm drw 1982, ¥ 7€ fgselt # 1%
g, =zu ¥ fak @t @ &7 @9y @ w4
o g7 Z1 =i § frgar agr w@w Fie7-
A% FWAT §, K AWET F & ATA AEA
& @ gw o fruin 7 o g7 st wifag
qr T awEg § ofmgs dww GE¥Tww
& Rdrsz Amriwr sy Ay & fv 1982 F
st wfoaw dex g9 &, a7 wiwwT 99T § gt
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a% deHT gUAT §, Wi vl foey KAT 7 o5
wEq & Higary wgeq Hr 927 fag & dgea °
qF FAIAWT ATAAT GATT HAT AT & Al av
I 9977 [AT 7 T wroATAA fRar g fs 1982
# ufous diew g‘r’fr | A1 # A&7 gy &
T SATT G1Ear g (®F 1982 # ufwaq arw
g AT FEf 9% *W § 9 9gH qan Frfog ?

SHR1 B. SHANKARANAND: Mr.
Speaker, Sir, [ understand the anxiety
of the hon’ble Member and his inter-
est in sports. It is natural that the
people—especially the sportsmen of
this ccuntry are very eager to gee that
tne Asian Gameg are held in 1982 in
India but the hon'bie Members must
be aware that it js not so easy to say
whether it will be held or wiil not
be held in India as it entails so many
considerations. The cost of building
the gports complex has shot up consi-
derably high., Then, Sir, we are to
see that the helding of the Asian
Games is a success. It is not merely
doing something in a hurry. But I
would like to say that Gevernment is
very seriously considering the cost
aspect of the games ang the matter is
under earnest consideration of the
Government,

sit wlag Aaw o owega ST, fowE
a1 & A & qIHRT 71 97 w497 @2, A
Aqr &1 ar San fF Masg aranrg F1E T
woafa wrar & qf wvEe ¥ ag arqar
arzAT g fa nfaaa dvw w52y sy ot L
%1 a7 azad w1 @ E AT Al A A A
A% FgAT ?

SHR] B. SHANKARANAND: Sir,
the question is not clear in the sense
that there are many commitiees,
namely  steering committee, organis-
ing committee and various other tech-
nical committees at various Jevels,

Wt wige ame
Foq FHIT H |

T gATd WTATE-

SHRI B, SHANKARANAND:
Changing of organising committes is
not in the handsg of the government.
It ig an elected body independent of
the government,

SHRI VIDYA CHARAN SHUEKLA:
Sir, ig it not a fact that severa] years
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ago his cormmitment was .made on be-
half of cur .couniry that the Asian
games ‘will be held in India in 1982.
May I know from the government as
to on what basis or “for what reasons
we are re-considering the matter. The
pon'ble Minister has indicated that
the matter is under consideration.
After having 'made 'a definife commit-
ment to hold the games what are the
reasons and basis on which ‘the matter
is being reconsidered? I would also
like f{o kmow whether reason given by
the former Prime Minister about
wasteful expenditure etc. is one of the
grounds on which the present govern-
ment is re-considering the matter or
are there other grounds? T would like
to urge upon the government to make
a specific declaration about 'holding or
non-holding of the games so that the
uncerfainty about it is removeg as
quickly as possible as it is very da-
maging, not only damaging to our
fmage but also for the sports in our
country.

SHRI B. SHANKARANAND: I
never meani while speaking with re-
ference to the cost aspect of the game:
that it is a wasteful expenditure. I
never said that. I don't subscribe to
any fthinking of that sort. We never
said that.

Sir, hon, Members must know that-

the bidding of the national games was
done on the condition that the Gov-
ermment had a right to withdraw from
the holding of the games. Well, in
the beginning, -estimates were made
fo the tune of Rs. 80 crores after the
bidding took place. But when Gov-
ernment considered it, the Govern-
ment tried to bring it down to the
level of Rs. 40 crores. (Interruptions)

MR. SPEAKER: That is being look-
ed into,

SHRI B. SHANKARANAND: Final-
Iy the Government thought, if it could
B0 on with the.....

MR SPEAKER. A bit louder. Mem-
bers have not got hearing aid. You

MAGHA B, 1901 (SAKA)

Oral Answers 6

may speak a bit louder. You are a
Sports Minister.

SHRI B, SHANKARANAND: I will
‘be louder. But I cannot shout. But,
the financial commitment of the Gov-
ernment has been doubled since the
bidding of the game. Naturally the
‘Government should give its thought
to the financial aspect of it, the finan-
cial commitment of it. I cannot say
at this time as to what will be the
financial commitment and financial
implication on the part of the Gov-
ernment in this regard. Things will
be settled very soon.

DR. KARAN SINGH: Mr. Speaker,
Sir, the holding of the Asian Games
in 1982 is a national and an interna-
tional commitment. We have made
this commitment. The whole world
knows it. The 'whole of Asia knows
about it. Now, at this stage, to say
that the matter is still under considera_
tion is not correct. I would urge upon
the Minister to consider that the ex-
penditure that is going to be incurred
on these Asian Games is not waste-
ful. They are going to build up cer-
tain permanent assets.

SHRI B. SHANKARANAND: I never
said wasteful.

DR. KARAN SINGH: What I am
saying is, they are going to build up
certain infra-structural facilities which
will be a permanent asset to Delhi,
and Delhi is the capital of a great
nation, If we back out from these
Asian Games at this stage it will not
be correct. You may recall that there
wag difference of opinion even in the
previous Government and we made it
very clear that backing-out at this
stage will really erode the image of
India in the world. I would urge
upon the hon. Minister not to take the
Finance Ministry too seriously in this
matter, but to reiterate the mnational
and the international commitment
made to hold these Games.

SHRI B, SHANKARANAND: I am
sorry if my statement has given any
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impression to Members that we are
backing out. My statement in the
House does not indicate that we are
backing out at this moment,

DR. KARAN SINGH: A very luke-
warm statement,

SHRI EDUARDO FALEIRO: The
statement of the hon. Minister is not
very clear. This commitment, as has
been pointed out, dates from the days
earlier than 1976 when the Govern-
ment of India and the Representative
of the Indian Delegation made a com-
mitment of this at Montreal Olympics.
I really wonder whether there is time
now to have any reconsideration. The
Asian Games at the earliest has to
take place in 1982. In 1981 it was
agreed that a full-dress  rehearsal
would be made. I 'want to know whe-
ther the stadia and the swimming
pools, the stadium for the track events
and other things have been construct-
ed, at what stage of construction they
are and whether they will be complet-
ed by 1981.

SHRI B, SHANKARANAND: To
put the facts straight, I should say to
the hon. Member that we did not
make any commitment at Montreal.

MR. SPEAKER: Next question.

SHRI EDUARDO FALEIRO: What

is the stage of construction of these
things?

MR. SPEAKER: I have called the
next question.

Food Production

~ *4 PROF MADHU DANDAVATE:
Will the Minister of AGRICULTURE
be pleased to lay a statement showing:

(a) the food production in the
country in the years 1977-78 and
1978-79;

(b) whether this production has
shown increase over the food produc-
tion in the preceding two years; and
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(c) if so, what were concrete fac-
torg responsible for this increase?

THE MINISTER OF AGRICUL~
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ): (a) to (c). A statement is laid
on the Table of the House.

Statemepnt

(ay The production of foodgrains at
the all-India level has been 126.4%
million tonnes during 1977-78 and
131.37 million tonnes in 1978-79.

(b) The production of foodgrains
during 1977-78 marked an increase of
5.38 million tonnes over the level in
1975-76 and 15.24 million tonnes over
the level in 1976-77. The productiomn
of foodgraing during 1978-79 marked
an increase of 20.20 million tonnes
over the level in 1976-77 and 4.96,
million tonnes over the level in 1977~
78.

(¢) Apart from the favourabie wea-
ther conditions during 1977-78 and
1978-79, various development pro-
grammes which were intensified dur-
ing the years contributed to realising
higher levels of foodgrain production.
These, among other things, included
extended coverage of high yielding
varieties, increased and balanced use
of fertilisers, extensive adoption of
plant protection measures, infensive
training of extension workers and far-
mers, identification of suitable wvarie-
ties for different situations through'
mini-kit programmes and timely
planting of high yielding varieties of
rice,

PROF. MADHU DANDAVATE:
Before I come to my supplementary
I would like to submit to you about
the procedure of framing the ques-
tion. I never asked a statement to be
laid on the Table of the House. It is
not such a big statement, He could
have read it If he had read it, the
Members would have known the
figures: ; s



9 Oral Answers

MR. SPEAKER: Ask the supple-
- mmentary.
PROF. MADHU DANDAVATE:

*This is ‘for your consideration. You
.may please take note of it,

/SHRI «BIRENDRA SINGH RAO:
“This is the question as it has been re-
ceived by. us. You will kindly read
«this. lay a.statemenit.

PROF. -MADHU DANDAVATE:
JAnyway that ig not the question,
wwhich I have submitted. Hon, Minis-
ter gets the question from the Secre-
tariat, not from me direct, Sir, though
there have been vague talks of failure
of the performance in 1977-78, coming
. to the brass-tacks, I am glad you had
to admit that in 1977-78 and 1978-79,
the increase in the food production
+was 15 million tonnes and 20 million
fonnes respectively. Various factors
have been mentioned. I would like
to ask a concrete question, Ig it not
a fact that because the prices of ferti-
liser in the very first year of the
Janata Ciovernment were reduced by
Rs. 100 per tonne and as a result of
that the increase in the consumption
of fertiliser compared to earlier year
was 28 per cent and thal was one of
the important factors that was res-
ponsible for the increase in food pro-
duction to the level of 1266 million
tonnes?

SHRI BIRENDRA SINGH RAO: The
increase in food production during
these years wag due to various factors
which have been mentioned in my
reply. The most important factor was
the favourable weather conditions at
the time of raising the crop. There is
no doubt that fthe comsumption of
fertilisers also increased. That was
also due partly to the reduction in
price given to the farmers and also 10
the ‘wisdom of the farmers. 1f the
farmer wants to increase production,
you cannot ignore that factor alto.
gether,

PROF. MADHU DANDAVATE:
Before. I ask. the next question, I
would like to point out that the reply

MAGHA 8, 1901 (SAKA)

. 1975-76.

Oral Answers 10

given by the hon. Minister is not clear.
-I asked one thing and he talks about
the ,favourable climatic conditions in
Identical rainfall level was
therein earlier years, In spite of that,
.actually the  production was less.
Firstly, let me get a clear reply to my
first question, Then I will put my
second question.

SHRI BIRENDRA SINGH RAO:
I do not know what has been left out
of your question.

PROF, MADHU DANDAVATE:
I will repeat my first question. My
first question was that in addition to
the factors that you have mentioned,
is it not a fact that because the ferti-
liser prices were reduced by Rs. 100
per tonne, there was 28 per cent in-
crease in the consumption of ferti-
lisers and as a result of that the pro-
duction in the food grains had increas-
ed?

SHRI BIRENDRA SINGH RAO:
I have already mentioned that that
was also one of the factors. What
more the hon. Members wants to
know?

PROF, MADHU DANDAVATE:
My second question is: Is it not a
fact that in 1977-78, the irrigation
capacity in the country was increased
by 2.7 million hectares which was the
record not only for India but for the
whole 'world and that was an addi-
tional factor—the most dominant fac-
tor—as a result of which we were able
to increase the food production?

(b) As a result of this increase in
production is it not a fact that in the
very first year and the second year,
that is, 1977-78 and 1978-79, we 'were
able to return a considerable portion
of the food loan in kind that we had
taken from Russia and we were also
able to export food-grains to Viet-
nam? As compared to 1974-75 and
1975-76, when we had imporfed 18.7
million tonnes of food grains at a cost
of Rs, 2503 crores, don't you think
that this particular performance was
more pronounced as compared to the
earlier record?
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SHRI BIRENDRA SINGH RAO:
Thig is a question of opinion. The hon.
Member is welcome to have his own
opinions about it, He has not sought
any information from me in his ques-
tion. He is making a statement eulo-
gising the performance of his Govern-
melit and it needs no answer,

PROF, MADHU DANDAVATE‘:
It has been the convention of this
House if the hon. Minister does not
give the information the Hon. Speaker
protects the hon. Members. My con-
crete question was........

MR SPEAKER: The Minister gives
the answer.

PROF, MADHU DANDAVATE:
He has not given the arnswer.

SHRI BIRENDRA SINGH RAO:
The hon. Member must have more
information than I have,

PROF. MADHU DANDAVATE: My
categorical question is: Is it not a fact
that in the very first year 1977-78, the
irrigation capacity was increased by
9.7 million hectares and that was a
record. . .. (interruptions) '

SHRI BIRENDRA SINGH RAO: He
is not seeking any information; he has
all the informpaton with him.

SHRI JYOTIRMOY BOSU: Sir, the
American lobby has been dominating
the planning in the fleld of agricul-
ture in the ICAR and they wanted to
create serious imbalances in the mat-
ter of production of foodgrains and
the result has been that while in one
sphere, namely cereals we had sur-
plus, there was serious shortage in oil-
seeds and pulses. In 1957-58, the per
capita production of pulses was 31.2
kg. and it came down to 16.7 kg. in
1974-75. Will the hon. Minister take
note of this and the compound growth
rate of selected crops, food and non-
food, per cent per annum which was
from 1949-50 to 1959-60, production of
pulses 310, area 3.00 and yield 0.10
per cen’ ...

JANUARY 28, 1980
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MR. SPEAKER: I want. you:to frame
your question..

SHRI JYOTIRMOY BOSU: I am
framing the question. I wanted to tell
this to the hon. Minister before asking
the questioni In view of the fact that
there are serious shortages of pulses
and oilseeds and we have been impoxi-
ing edible o0il worth about Rs. 830
crores, will the hon. Minister kindly
tell us what specific steps they have
taken since they have taken owver
charge to remove this anomaly and to
see that proper planning is dene in the
matter of production of foodgrains,
pulses and cilseeds.

SHRI BIRENDRA SINGH RAO: The
hon. Member seems to have lot of
figures. Some of the questions that
he has asked do not arise out of the
main question. The questiorr of im~-
port of edible oils concerns the Minis-
try of Cemmerce and he can put a
separate question about that.

SHRI JYOTIRMOY BOSU: What
about shortage of oilseeds and pulses?

SHRI BIRENDRA SINGH RAO: We
are taking steps to increase the pro-
duction.

SHRI JYOTIRMOY BOSU: But it is
coming down every year. ... (Interrup-
tions).

MR. SPEAKER: Please bear in mind
that this is a specific question about
production. You can put a separate
question asking abcut oilseeds.

SHRI JYOTIRMOY BOSU: Food
grains include oilseeds and pulses; if
you kindly see fhe ICAR-report, you
will find this. Let the hon. Minister
tell us why has the per capital avail-
ability of pulses gone down and what
steps have been taken in this regard
since they have taken over to impreve
the situation?

SHRI BIRENDRA SINGH RAO: We
are attending seriously to the question
of shertfall in the productionr of oil-
seeds. We are taking certain measures
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One of the measures may also be to
give better incentive prices to farmers
and concessions th the price of inputs.
We are also thinking of reducing im-
ports of edible oil from abroad so that
the farmer in the home market gets
better price for his oilseeds produc-
tion.

SHRI C. P. N. SINGH: Will the hon.
Minister inform the House whether the
shoriage of oilseeds was primarily
because of hoarding and blackmarket-
ing in the country?

MR. SPEAKER: This question does
not arise,

DR. SUBRAMANIAM SWAMY: I
would request you, Sir, to see that the
Minister, in his oral reply..
(Interruptions) remaing con51stent
with what he says in Lis written
reply. In reply to Mr. Dandavate’s
remark, he said that the increased
food production wag primarily due to
favourable whether conditions; but in
the written reply, he says:

“Apart from the favourable
weather conditions during 1977-78
and 1978-79, various development
programmes which were intensified
during the years contributed to real-
ising higher levels of fcodgrains pro-
duction.”

That is an entirely different state-
ment.

MR. SPEAKER: No; it is one of the
factors. No, Dr. Swamy.

DR. SUBRAMANIAM SWAMY: I
would put my question, now. I only
want a clarification. In view of the
vastly increased foodgrains production,
what is the present level of foedgrains
stocks in fHe warehouses in the coun-
try? (Interrxption)

SHRI BIRENDRA SINGH RAO: 1
require separate nofice to answer this
question,
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SHRI CHANDRAJEET YADAV: I
would like to know from the hon.
Minister whether the Government is
considering the announcement of the
wheat price in advance, because the
hon. Ministér knows that the price an-
nouncement at a particular time goes
a long way to help increase produc-
tion, and encourage the farmers. The
earher Government did announce the
price of paddy and sugarcane which
really helped the farmers to a very
great extent. Will the Minister give
serious thought to announce the prices
of important foedgrains much earlier,
almost at the sowing season, so that the
farmers may be encouraged; and
secondly, will the Minister also give
serious thought to price parity? Prices
of industrial goods have been going
higher and higher, and the peasants
have a very genuine and legitimste
grievance that their production does
not get the right prices. Will the
Minister think of price parity also?

SHRI BIRENDRA SINGH RAO: 1
agree with the hon. Member that an
announcement of prices for agricul-
tural produce in advance of the sowing
seasons helps the farmer to undertake
a better survey of his lands and be
able to decide what are the crops that
he can sow for a better profit; but the
sowing season is still far off 9 months
more for wheat to be sown and we will
certainly taKe a decision much in ad-
vance of the proper time.

SHRI VISHWA NATH PRATAP
SINGH: I want to know from the hon.
Minister whether, during the last 3
years, the Janata Government failed
to handle the excess production of
potatoes afid sugar-cane, resulting in
unduly depressed prices for these com-
modities and a great loss to the
farmers.

SHRI BIRENDRA SINGH RAO: It
is very true that the sugar-cane area
has decreased on account of the previ-
ous Government's failure fo provide
remunerative prices to the farmers for
sugarcane during the past years. If is
also a fact that tons and tons of potato
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rotted in the markets, and the prices
crashed to a level—after which the far-
mers could not think of sowing potatoes
any longer. But because of their faith
in the present Government, the prices
of potato are being maintained in the
market; and we will see that those
conditions do not recur,

SHR1 MAGANBHAI BAROT: The
Minister has admifted the fact that
there was increase in production. Is it
true that the producers got less, and
the consumers paid more and the mar-
gin went to hoarders and black-mar-
keteers during fhat period?

SHRI BIRENDRA SINGH RAO: Yes;
that is true. We will see that the
middle-men do not get undue benefits,
and that the farmer gets fair and re-
munerativeé prices for his produce with-
out being fleeced in the market. ,

Damage to crops due to drought

*5. SHR]I CHITTA BASU: Will the
Minister of AGRICULTURE be pleased
to lay a statement showing:

(a) whether Government are aware
of the large scale damages of crops
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due to long Spell of drought in different
parts of the country in the recent past;

(b) if. S0, fhe extent of damages
(State-wise) ;

(¢) the assistance provided for by
the Cenfire to the States to meet the
situation (State-wise); and

(d) what short-term and long-term
programme the Government propose to
take for drought prone areas?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) to (d).
A statement is laid on the Table of the
House.

Statement

(a) Yes, Sir. During the last kharif
season, 11 States were affected by leng
spell of drought.

(b and (c).

(b) (¢)

Total Ceiling of
foodgrains  additional
Population Cropped allocated expenditure
State affected area under Food  approved
(lakhs) affected for Work & by Govt,
(lakh ha.) Spl. Food of India
for Works for purposes
Programme of Central
(including  assistance
balance (Rs. in
last year's crores)
balance
Lakh Mct.
Andhra Pradesh 125 00 40° 00 2- 33 22- 05
Bihar 47300 30 00 3-36 11-82
Haryana 30° 00 17° 00 o- 64 4" 50
Himachal Pradesh | 2%+ 00 4 9o 020 370
Madhya Pradesh 279- 00 88- 00 3-or1 22- 80
Maharashtra 53 14 10' 23 I g1 8. 54
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()] (<)
Orissa 115 00 4318 2: 31 14' 05
Rajasthan 240° 00 30- 0O 2-8o 18 75
Jammu & Kashmir 2- 69 2-13 045 2: 79
Uttar Pradesh 773 00 105 00 4' 93 3491
West Bengal , 8700 1555 2- 50 1304
TotaL 2204 83 385+ 99 23 94 156 95

The actual Cenfral assistance to be
released in the form of advance Plan
assistance wiil depend on the amount
of expendllure incurred by the State
upto the ceiling over and above margin
money available with the State.

(d) In order to enable farmers to
recouperate part of the loss sustained
during the kKharif and pre-Kharif season
the Government of India have been
helping the Stde Governments to em-
bark upon an ambitious Rabi produc-
tion programme. Short-term loan
during Rabi season amounting to Rs. 80
crores has been made available to the
drought affected States as against the
original budget provisicn of Rs. 49
crores. Additional allocation of diesel
was made during October, November
and December, 1979. Subsidy for agri-
cultural inputs including nitrogenous
fertilizers, seeds and pesticides is
being made available to small and
marginal farmers where crop loss has
been more Than 50 per cent. Interest
liability of small and marginal farmers
in areas where crop loss is mere than
50 per cent is to be waived provided
repayment of principal is made by
the rescheduled dates. A Food for
Nutrition Programme has been launch-
ed to cover vulnerable sections of the
population such ag expectant and
nursing mothers and pre-school chil-
dren. Apart from the on-going Food
for Work Programme, A Special Food
for Work Programme has been initiat-
ed to provide gainful employment to
able-bodied persons in zural areas.
Steps have been taken on a war footing
to mobilise all available rigs in the
country and train up personnel for

tapping ground water resources especi-
ally in hard rock areas. The financial
provision for plant protection measures
including aerial spraying has been en-
hanced. Further experts of cattle feed
have been banned and the export of
expeller cakes of oilseeds and deoiled
rice bran as well as of compounded
cattle and poultry feed has been stop-
ped. The fcodgrains unfit for human
consumption are being made available
to the State Governments for cattle
feed by the Food Corporation of India.
An Inter-Departmental Task Force has
been functioning in the Ministry of
Agriculture for monitering and stream
lining the relief operations.

Apart from these short-term mea-
sures, the Government of India has
been operating g long-term program-
me known as the ‘Drought Prone Areas.
Programme’ jn 74 districtg in 13 States
proper sociological balance in these
areas, reducing the severity of the im-
pact of drought and stabilising the
income of the people, particularly the
weaker sections of the society. During
the four years of the Fifth Five Year
Plan, an expenditure of Rs. 188.98
crores was incurred of which Rs. 108.41
crores represented Central —share.
During 1978-79 ie. the first year of
the Sixth Plan, about Rs. 80.17 crores
was expended out of which Rs. 51.18
crores represenfed the Central share.
During 1974—79, this programme has
implemented soil and moisture con-
servation works on about 13 lakh
hectares, created irrigation potential
of about 2.8 lakh hectares, developed
3.4 lakh hectares forest and pasture
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land and benefited about 43.8 lakh
persons mostly belonging to the
weaker sections. Since 1977-78, a

Desert Development Pregramme has
also been taken up in 11 districts of
Rajasfhan, 4 districts of Haryana, 3
districts of Gujarat and the cold arid
areas of Lafakh in Jummu and
Kashmir, and Spiti Sub-division in
Himachal Pradesh. The main activities
under this programme include affore-
station, grassland development, sand-
dune stabilisation, ground water
velopment, rural electrification, de-
velopment of agriculture, horticulture
and Animal Husbandry.

A natien-wide  programme of ex-
ploiting surface and groundwater re-
sources in the country through major,
medium and minor irrigation schemes
in the public and private sectors with
assistance to farmers with holdings
Jdpto 4 ha. has been launched. It is
proposed to add an irrigation potential
of 15 million hectares (tc the potential
of 52 million hectars created wupto
1-4-1978) during 1978—83 with an
estimated outlay of about Rs. 3600
crores on minor and abcut Rs. 6700
crores on major and medium irrigation
schemes.

SHRI CHITTA BASU: The state-
ment shows the ceiling of additional
expenditure approved by the Govern-
ment of India for purposes of Central
assistance (Rs. in crores). May 1
know from the hen. Minister whether
Government would make up the deficit
or the gap between the ceiling so far
fixed by the Central Government for
the State Governments for the expen-
diture for drought relief and the actual
expenditure incurred by the State
Governments in this direction?
Whether the Government will make up
the gap between the two? Two
means: one is the actual expenditure
incurred by the State Governments
and second one is the additional ceil-
ing fixed by the Government of India
on this score.

SHRI BIRENDRA SINGH RAO: The
additional ceiling in fixed by the Gov-
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ernment of India after fully assessing
the damage due to natural calamities in
any particular State. The Central team
also visits the areas before coming to
a decision. A high level committee
also considers the recommendations of
the State Geovernments. But after the
ceiling has been fixed by the Central
Govt., if a particular State incurs ex-
penditure beyond that, the Central
Government cannot take the liability
for that.

SHRI CHITTA BASU: In the state-
ment it has been stated that the actual
Central assistance will be released in
the form of advance Plan assistance.
Now this very system impedes the
very developmental tempo of the states,
Taking these things in view, may I
know from the hon. Minister whether
it ig the policy of the new Government
to see that these advance Plan assis-
tances should be converted into assis-
tances oufside fhe Plan so as to accele-
rate the tempo of development of the
States because the States have not got
adequate funds to continue the develop-
mental tempo in their States.

SHRI BIRENDRA SINGH RAO: The
Government is very keen to increase
tempo of development all over the
country; but the Government has to
work under certain constraints. So
far as finances are concerned, the
suggestion of the hon. Member will be
taken into account while taking a
decision.

SHRI NIREN GHOSH: In view of
the fact that our country is facing a
cycle of droughts, what immediate
steps you can take or have you taken
any step to stop it? Secondly, I would
like to know whether the Central
Government study team has made any
assessment of the different States
about this and the damage suffered.
Has the Government met to the full
extent the assistance they are to give
to the State Governments? Has any
State Government lodged any com-
plaint on this score to the Central
Government, if so, did you meet their
demand, did you remove their com-
plaint?
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SHRI BIRENDRA SINGH RAO: We
have looked into all the demands made
py the States and all the drought
affected States were visited by a
Central team. Natural calamities do
not come after a warning, and as and
when there is a calamity, government
takes appropriate steps. We are also
thinking of devising an  effective
machinery at ‘the national level to
have a better preparedness in case
of natural calamities and will announce
those decisions later.

MR. SPEAKER: For the information
of the hon. Members, there is a Call-
ing Attention on this very subject and
[ think it will be thrashed out at that
time. Now we pass on to the next
question.

Memorandum from Central Fisheries
Corporation Ltd, Employees’
Association

*5., SHRI SAMAR MUKHERJEE:
Will the Minister cf AGRICULTURE
be pleased to state:

(a) whether Government havc re-
ceived any memorandum from the
Central Figheries Corpn. Ltd. Em-
ployees’ Association, Howrah regard-
ing absorption of the gtaff declared
surplus;

(b) if so, what gteps have been taken
by the Government to abaorb them in
public sector undertakings; and

(¢) the details thereof?

THE MINISTER OF AGRICULTURE
& RURAL RECONSTRUCTION (SHRI
BIRENDRA SINGH RAO): (a) to (c).

A statement is laid on the Table of
the House.

‘Statement
(a) Yes Sir.

(b) The Public Sector Undertakings
under this Ministry and other Minis-
tries as alsoc the Director General of
Employment wunder the Ministry of
Labour were requested to abgorb the
Surplus employees of the Central
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Fisheries Corporation. The Govt. of
West Bengal was also requested to take
over some employees along with the
cales-stalls, for the State Fisheries
Development Corporation but they
pleaded their inability to do so. Appli-
cations of employees desirous of seek-
ing employment elsewhere are also
being forwarded with liberal recom-
mendations.

(¢) So far employment has been
found for 71 employees who have been
actually absorbed in the following
undertakings:

(i) The Food Ceorporation
of India 45

(i1) The Central Warehous-
ing Corporation 21

(iii) The Indian Dairy Cor-
poration 4

(iv) The National Seeds
Corporation 1

71

In addition 14 employees have been
promised absorption by the Food Cor-
poration of India and two by the
Central Warehousing Corporation.

SHRI SAMAR MUKHERJEE: The
question is regarding the absorption of
the Central Fisheries Corpn, staff. The
Central Fisheries of Howrah is being
wound up.

SHRI JYOTIRMOY BOSU: You see
PUC Report.

SHRI SAMAR MUKHERJEE: Their
total staff is: 386, permanent 236 and
casual 150. Regarding the Central
Fisheries Cerperation, there is ‘a re-
port of the Committee on Public
Undertaking; submitted on 26 April
1979, The Committee had recommend-
ed that the Central Fisheries Corpora-
tion could be revived or be made
viable again by changing its organisa-
tion framework, gystem, policy and
businesg and by efficient management.
Has the Minister given any considera-
tion to this recommendation? Is the
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government prepared to re-organise
the - Central .Fisherieg .Corporation
beeause' the price. of fish is a serious
‘problem, particularly in West Bengal
‘The 'Recommendationg- of the Public
Undertakings Committee are there.
‘This ig-my first question.

SHRI BIRENDRA SINGH:RAOQO: The
recommendation of the Commiitee to
revive ‘the Corporation was turned
‘down Dby ‘the Janata Government, it
‘was not accepted. Later on during
the Lok Dal regime, orders to- stay the
winding up of this corperation were
issued. The Government is now con-
sidering the matter,

SHRI SAMAR MUKHERJEE: If it
is revived the question of absorption
elsewhere does not arise. We want
that it should be revived. In case it
iz not revived at least the employees
should not be thrown out of their jebs.
Till they are finally absorbed this
should not be wound up. Can I ex-
pect the Minister to consider this
point?

SHRI BIRENDRA SINGH RAO: As
many as 71 of the employees have
already been absorbed. Government
are thinking of finding places for the
employees also. In the meantime the
and when a decision ig taken, every
care will be taken to see that fhese
employees get employment somewhere
in the government undertakings.

Allotment of Rice to Kerala

*7. SHRIMATI SUSEELA GOPALAN:
Will the Minister of AGRICULTURE
be pleased to lay a statement showing:

(a) quantity of rice allotted to
Kerala during the last one year,
month-wise; ang

(b) the demand therefor received
from Kerala during the same period?

gw a9 g g #ar (s
Wi fag wm): (%) ®ix (&) vuw
fagam aw1 & mnmamtt
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N faww
Qm—n’r 1979 R SFAIN & waAw 5}
snfew win s mrdEs
=Ty wiay. g wafeqg A
wrar TS A
1 2 3
CECE] . 1,35000 1,35,000
EET . . 1,35000 1,35,000
aa . . 1,35,000 1,35,000
i . . 1,35000 1,35000
g : . 1,35000 1,35,000
7T . . 1,35,000 1,35,000
g€ 1,35,000 1,35,000
g . 1,35000 1,35000
famra< 1,35,000 1,35,000
qIAL . . 1,35000 1,35 000
LR LU .- 1,35,000 1,35,000
famFaT 1,35000 1,35,000

SHRIMATI SUSEELA GOPALAN: I
should like to know from the hon.
Minister whether it has come to his
nctice that rice supplied to Kerala is
darnaged and decayea and if so what
steps he has taken to see that good
rice is supplied to Kerala.

SHRI BIRENDRA SINGH RAO: It
has not come to our notice that rice
supplied to Kerala was damaged.

SHRIMATI SUSEELA GOPALAN:
Has any complaint been received from
Kerala that the rice supplied is
damaged? Will he make enguiries?

SHRI -BIRENDRA SINGH RAO:
There was a complaint about the par-
boiled. rice supplied to Kerala taking
a longer time in cooking. We stopped
the supply of that guality of rice. If
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the people of Kerala do not like that
quality of par-boiled rice, we will not
force this upon Kerala.

SHRI' K. A. RAJAN: May I know

whefhér  the Government of Kerala
have shtwn any preference for any
quality of riee?

SHRI BIRENDRA SINGH RAO: The
Kerala Government hasshown prefe-
rence for par boiled rice to be issued to
people but the quality of rice supplied
in the past was not found satisfactory.
We have agreed to improve the quality
of the rice. We have stopped millers
from producing that quality of rice.
We will imiprove the quality of rice
and supply rice to Kerala te their
satisfaction.

Shortage of Diesel

*8 SHRI AMAR ROYPRADHAN:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether it is a fact that diesel
shortage is prevailing in the country:

(b) if so, the extent thereof indicat-
ing the annual requirement and avail-
ability for the current year; and

(c) the reasons therefor and steps
taken by Government to remove *heir
shortage?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND

CHEMICALS (SHRI P. C. SETHI):
(a) Yes, Sir.
(b) and (c). It is not possible to

indicate the exact shortage of diesel, as
it has been caused by a number of
factors which are difficult to quantify
with precision. These factors include a
growth in its demand arising out of
steep increase in the movement of
goods by road, power shortages and
the drought conditions in certain parts
of the country. Again, on account of
th= gisturbed conditions in Assam, the
three refineries in that State and the
Barauni refinery in Bihar have been
shut-down, entailing a loss in produc-
tion of diesel to the extent of about
5.000 tonnes per day. This develop-
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ment has seriously affected the avail-
ability of HSD in the areas fed by these
refineries and which cannot be easily
fed from other sources. Arrange-
ments are being made to meet the
demand for diesel, to the extent pos-
sible by imports, subject to certain un-
avoidable restraints in movement by
road and rail to areas traditionally
served by the North-Eastern refineries.
and pipelines in Assam, Bihar and U.P.

SHRI AMAR ROY PRADHAN: It is
clear from the statement of Minister
that there is acute shortage of diesel.
The hon Minister did not reply to my
questions regarding the quantum of
diesel necessary for production and
distribution. But it is a fact that 70
per cent of the diesel transport has
stopped plying on the roads, particu-
larly in North Bengal, North Bihar and
Eastern U.P. It is a fact that agri-
culturists who had diesel for their pump
sets and tractors, they are not get-
ting diesel now. It is also a fact that
in the tea garden areas in the North
Bengal and North Eastern Area, the:
tea garden factories are going to be
closed down. It is also a fact that the
entire area—North Eastern Region,
West Bengal, Bihar and Uttar Pradesh
have been threatened due {o. shortage
of diesel. So, in the circumstances, I
would like to know from the hon. Min-
ister very categorically whether he
will re-allot 25 per cent of the diesel
quota which was curtailed during the
time of the previous Government i.e.
on 5th January, 1980 in the case of
West Bengal, Bihar and Uttar Pradesh?
Will the hon. Minister arrange special
guota for West Bengal Bihar and Ut-
tar Pradesh te meet the present crisis
of the diesel there?

SHRI P. C. SETHI: As far as this
cut is concerned, 20 to 25 per cent cut
was introduced by the previous Gov-
ernment on 5-1-1980 i.e. much before
we took over. Now it is being said that
the present Government has made this
cuf, which is absolutely a false propa-
ganda.

SHRI AMAR ROY PRADHAN: Wilk
he re-allot that?
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SHRI P. (. SETHI: As far as allot~
ment is concerned, the alloiments were
dincreased by the previcus Government
in October, in November and much
more so in December.

_ I would like fo point out that in the
wase of Uttar Pradesh alone where the
supply was tobe 5 percent more as
compared to last year’ssupply from
80,000 (for U.P. alone) it was raised
‘to 1 lakh tonnes. In rest of the States
there was no rise as compared to this.
Now, therefore, the shortage is there.
As I have said in my statement, parti-
«cularly in the North Eastern Region the
shortage is on account of the closure
of Assam Refineries and also closure of
the Barauni Refinery. We are trying
-our best to meet the shortage. But as
far as the other parts of the country
are cencerned which are not dependent
on Assam Refineries, for example,
Rajasthan, Uttar Pradesh and West
Bengal, in West Bengal there is no
shortage whatsoever. I would like to
‘give....

(Interruptions)

SHRI SAMAR MUKHERJEE: What
-about the northern part of West Ben-
gal?

SHRI P. C. SETHI: 1 would like 1o
inform the hon. members that tomor-
row I am meeting the Chief Ministers,
Chief Secretaries, Civil Supplies Min-
isters, Secretaries of nine States. On
1st Feb. I have called the meeting of
the Northern Region—Governors, Lt.
Governors, Chief Ministers and all the
concerned Secretaries to discuss the
situation. Yesterday, we had full fledg-
ed discussion in the hon., Railway Min-
ister’'s room where the Home Minis-
ter was also present and we are trying
to tie up the arrangements. Hon.
Members would be glad to know that
as far as Bengal is concerned, only a
-certain part of Bengal is in shortage.
There is no shortage otherwise, There
is definite, . ..

SHRI AMAR ROY PRADHAN: What
-about North Bengal?
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SHRI P. C. SETHI: 1 am saying, in
a certain part of Bengal there is short-
age. In  certain part of Bengal which
is dependent on Assam there is a short-
age. There is shortage in Assam. There
is a shortage in other parts cf North-
east. Not that the oil is not there, but
the oil wells are not allowed to Le
worked. The oil is not allowed to be
pumped. Actually, this oil which was
to go to Tripura—I would like te point
out for the satisfaction of the hon.
Members fhat the Chief Minister of
Tripura met me yesterday and said
that diesel is going to last there only
till 31st. They sent the tankers to a
place at Gauhati for being filled up.
They were to be filled up, but they
were capfured by the students. For-
tunately these tankers reached in safe
custody under the police patrel and I
am glad to inform the hon. Members
that they were allowed to be filled up
under police protection and it started,
and in two days the requirements of
Tripura whith were to be given from
Gauhati would reach them and the
Chief Minister of Tripura is very hap-
py. Similarly, I am glad to inform that
the Gauhati Refinery has started
working. I am hepeful that the other
two refineries in Assam are likely to
start working in another two or three
days. I am also hopeful that the crude
which was being pumped to Barauni
is likely to start being pumped and in
another wne week orso andin the
meanwhile what we are doing is—we
are short of tankers also, particularly
road tankers ang all others. We are
trying to make arrangements some-
where by making adjustment in the
fertilizer factory and 5 gecision has
been taken to withdraw a few tankers
from the fertilizer factory. I would
not like to name the fertilizer factory
at the moment, but we have made
those arrangements and under ade-
quate protection tankerg will be sent
to these areag even from the areas
where from thse areas cannot be fed
and I can assure the hon. Members
that as flar as UP. gnd Bihar are
concerned which were also dependent
on Assam, there is shortage. But in
Madhya Pradesh and Rajasthan, for
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example, there js no sghortage
whatsoever. If the hon. Members
like I can give the figure, but

it is absolutely due to maldistribution,
blackmarketing and irresponsibility of
the State Governments ig not taking
action against the blackmarketeers and
hoarders under the Essential Commo-
dities Act, In spite of the fact that the
Ordinance has become the law, these
two States Governments have not taken
action. There is no shortage; On the con
trary the actual prorata allocation for
the 1st fortnight of January in the
case of Rajasthan was 15,619 tonnes
of HSD diesel, the actual sale to them
in the first 15 days of January was
19,304 tonnes, about 4,000 tonnes more.
In spite of that, there is a clamour
that Rajasthan petrol pumps are dry.
This is absolutely wrong. Rajasthan
petrol pumps open in the night by 12
O’Clock and any quantity of diesel is
freely available at premium. Similar
is the case in Madhya Pradesh.

AN HON. MEMBER: What about
Maharashtra? V

SHRI P. C. SETHI: About Maha-
rashira there is no problem.

SHRT MAGANBHAI BAROT: What
about Gujarat?

SHRI P. C. SETHI: About Gujarat
there is no problem.
(Interruptions).

MR. SPEAKER: This is not the way.
Let the Minister reply. Don’{ interrupt
the Minister.

SHRI P. C. SETHI: Let me answer
his question. The other hon. Mem-
bers have raised a question and if the
hon. Speaker allows.

MR. SPEAKER: He has made a leng-
thy statement. Do the Members need
more elucidation on this.
(Interruptions).

SHRI P. C. SETHI: Our State has
the same problem. Lastly, Sir, I would
only urge on the hon. Members. (In-
terrpptions). If the hon. Speaker
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gives the time I have no objection.
(Interruptions).

MR. SPEAKER: No, no. Please don't
interrupt.

SHRI P. C. SETHI: Lastly, I would
like to state that there is no reasen to
be panicky at all. You have spoiled
everything in the last three years, par-
ticularly the last three or four months.
Please give us at least 15 days time,
and I assure you that there will be no
shortage of diese!, no shortage of kero-
sene and no shortage cf crude,

SHRI AMAR ROY PRADHAN: It is
clear from the reply of the hon., Min~
ister that there is an acute crisis in
North Bengal, North Bihar and the
northeastern region. So, I would like
to ask a simple question, whether the
hon. Minister will supply diesel from
the other available sources such as the
pert refineries to these areas which are
affected most by diesel shortage.

SHRI P. C. SETHI: Would the hon.
Member suggest that I should cut down
the meal of somebody else and provide
it to him?

SHRI AJOY BISWAS: The hon.
Minister has informed the House that
there is an acute problem in Tripura.
You know that the mcvement of kero-
sene to Tripura has totally stopped
due to the disturbances in Assam.
Seventyfive per cent of the lorries have
stopped plying and the workers are
unemployed now. So, can the hon.
Minister specifically tell us what steps
he is going to take immediately to send
diesel and kerosene to Tripura?

SHRI P. C. SETHI: Everything hu-
manly and administratively possible to
meet the requirements of the north-
eastern region is being done on all
fronts, namely the Home Ministry, the
Railway Ministry and the Ministry of
Petroleum. We are working in com-
plete harmony and co-ordination, we
are working day and night.

MR. SPEAKER: That shculd satisfy
the hon. Member.
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SHRI ARIF MOHAMMAD KHAN:
1 would like to know whether it has
come to the notice of the Government
that /in some states .diesel has become
almost non-available and that especial~
ly in U.P. it is being sold at a very
high rate with the connivance of the
State Government; if so, 1 would like
te. know . what  steps Government pro-
poses to. take. to check both the delin-
quent . traders and the Governments.

SHRI P. C. SETHI: The actual
quota allotted to U.P. in the first 15
days of January was 30,000 tonnes
HSD, and the actual sale which the
U.P, Government has already made
till 15th January 1is 34,472 tonnes.
Therefore, hon. Members would rea-
lise: that as far as this Ministry is
concerned, we have not only given
them the requisite allotment, but ac-
tually 4,000 tonnes more than what
was allotted to them. The Essential
Commodities Act has to be adminis-
tered by the State Governments, and
they have to take steps for fair dis-
tribution. I have myself received
complaints that during the elections
most of the quota which was
allotted to U, P. was diverted
to Western U. P, while East-
ern U.P. and the Jhansi Division were
completely kept dry. This is the
state of affairs in that State unfortu-
nately. Civil supplies and distribu-
tion within the State are the respon-
sibility of the State Government, as
also checking of blackmarketing. I
have cailed a meeting at the topmost
level, of the Chief Ministers, in order
to urge upon them that this is not
a party matter and that here we
should have no confrontation_ that we
should actually work in harmony. I
am . sure they would respond to it,

!

SHRI' BAPUSAHEB PARULEKAR:
While replying to a call attention
motion on the same subject, the hon.
Minister had stated that there is
absolutely mo scarcity of diesel and
that he would flood the country with
diesel and I believe that even today
he is reiterating the same position.
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In the answer which he has given
he has stated that arrangements are
being made to meet the demand for
diesel by imports. I would like to
ask him, if there is sufficient diesel
to flood the country, why is it neces—~
sary to import diesel, whether any
order has been placed and if so with
which countries, the quantity and the
price of imported diesel which we
intend to import.

SHRI P. C, SETHI: I fully appre-
ciate the innocence of the hon. mem-
ber., When I said that there is no
shortage of diesel, I did not mean to
say that India is seif.sufficient in the
production of crude oil and diesel.
India is meeting its requirements of
crude oil, diesel and kerosene by in-
digenous production as well as im-
ports and the import bill, if the hon.
member is interested to know. is ris-
ing every day because of tha OPEC
prices going up, But our indigenous
production is aiso going up. The
only difficulty is because of the law
and order situation. Otherwise in-
digenous production, there is no short-
age. As far as tying up witn the
other countries are concerned, we
are trying, the previous Government
could not tie up because other coun-
tries were perhaps not in a mood to
give it to them, but we are happy tn
announce that now we are recejving
offers from friendly ' countries, from
the Middle East countries, who were
our old friends and who are now our
friends and 1 am hopeful that we will
be able to tie up imports with them
and it is not in the nation’s interest

to give the names of the countries at
the moment,

MR. SPEAKER: Q, No. 9.

SHRI C. P. N. SINGH: Mr. Speaker,
Sir, On this very issue, T had given
notices of a call attention. which has
not been admitted, Will the hon. Mi-
nister state.. (Interruptions)

MR. SPEAKER: 1 have called the
next question.
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Remunemtive Prices o a
Agriculturists

{ *9. SHRI R. P. YADAV: Will the
Minister of AGRICULTURE be pleas-
ed to state:

(a) whether Government are aware
that the agriculturists are not getting
remunerative prices for their produce;
and '

(b) if'so, what stepg are being con-
templated by Governmeny in this re-
glrd?.

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAO): (a) No, Sir,

tb) The Government are aware
that remunerative prices are neces-
sary for stable income to the farmer,
for raising his ability to invest in agri-~
culture and to expand agricultural
production. With this in view, the
(overnment not only fix support/pro-
curement prices of foodgraing and
commercial crops but also have been
raising these prices as and when

necessery.

SHRI R. P. YADAV: The agricul-
turists in the country are the most
exploited. They do not get remu-
nerative priceg, Because of this, the
Jute cultivation is going down day
by day in this country. I am surpris-
ed to know that the hon. Minister,
himeelf being an agriculturist, dces
not know that remumnerative prices
are not being giver to farmers. In
this context, may I know from the
Minister, what are the specific consi-~
derationg before the Government
while fixing the price of an agricul-
fural produet?

SHRI BIRENDRA SINGH RAO:
The support prices are being fixed by
the Agricultural Prices Commission.
The cost of inputs the cost of labour
of the farmers, the market conditions,
ihe_ﬁhcrtag&a in that particular food-
&rain or agricultural product, ali these
factors are taken into account. The

always tries to fix the
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support price with a view to benefit-
ing the farmer and to encourage him
to produce more. I do now know how

the hon. Member has said that I do
not know that remunerative prices
are not being paid to the farmer..

SHRI R. P. YADAV: This is your
answer to part (a) of the question,

SHRI BIRENDRA SINGH RAQO:
You ask:

“whether the Government are
aware that the agriculturistz are
not getting remunerative prices for
their produce;”

I say, I am not aware.

MR. SPEAKER: The Question Jlouwr
is over!

WRITTEN ANSWERS TO QURS-
TIONS

Amendment of Aligarh Muslim
University Act

*1, SHRI F. HL MOHSIN: Wil! the
Minister of EDUCATION be pleased
to state:

(a) whether there is any proposal
to amend the Aligarh Muslim Univer-
sity Act to give it the minority cha-
racter as promised in the Election
Manifesto of the ruling party; and

(b) if so, when it is likely to be
introduced?

THE MINISTER OF EDUCATION
AND HEALTH AND .SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Legislation for assuring
the minority character of the Aligarh
Muslim University is intended to be
introduced in the next session of
Parliament.

Issue of Pwstal Stamps bearing Ple-
ture of Tribal Folk Dances

*10. SHRI P. A. SANGAMA: Wil
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government have de-
cided to issue postal stamps bearing
the pictures of tribal folk-dances; and
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(b) if so. whether Government pro-
pose to include therein GARO WAN-
GALA DANCE from Meghalaya?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI BHISHMA  NA-
RAIN SINGH): (a) and (b). It is pro-
posed to issue a set of 4 stamps on
Tribeg of India for which material is
being coliected. There is np propo-
sal at present to issue stamps om tri-
bal folk-dances.

Price of Petroleum Products

*11. SHRI C. R, MAHATA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that fuel
prices (petrol, kerosene, diesel ete.)
have been enormously increased since
August last: and

(b) if so, the reasons therefor and
1o what extent the increases were at-
#ibutable to increase in the import
price of crude?

_

JANUARY 28, 1980

Written Answers 3

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
(a) A statement showing increases/
decreases in the basic selling prices
of major petroleum products effected
from 17-8-1979/11-9-1979 is laid on
the Table of the Sabha,

(b) About two-thirds of our re-
guirements of crude o0il and finished
petroleum products are met by im-
ports. The Organisation of Petroleum
Exporting Countries (OPEC) an-
nounced quarterly increases in crude
prices for 1979, which were revised
later and made very steep causing an
additional burden of around Rs. 1100
crores per annum. An additional bur-
den of around Rs. 50 crores was creat-
ed by certain increases of domestic
costs. Out of Rs, 1150 crores, Rs. 280
crores per annum was realised by re-
duction in excise duties and the bal-
ance of Rs. 870 crores was passed én
to the consumers by way of priee in-
oreases.

Statement

Insrease | Decreases made in the basic selling prices of major refined patroliun produsls since August, 1979

Selling Increase  Decresse
Products unit w.e.f. w.e.f.
TRel R
1. Aviation Turbine Fuel ., . KL 740" 00
2: Motor Spirit 83 Oct.,one . KL 350 00
3. High Speed Diesel Oil | . . KL 170 00 78° 00
4. Superior Kerosene Oil | KL 170° 00 78 @0
5. Light Diesel Oil ., KL 320 00
6. Furnace Oilfor Fertilizer use KL Nil
7. Furnance Oil for non-fertilizer use . KL 320.00 ‘
3. Bitumen St. Grade (Bulk) MT 500* 00
9. Bitumen—Packed MT 500° 00
19: Naphtha for non-fertilizer use MT 1470 00
11, Naphtha for fertilizer use . MT Nil
12. Liquified Petroleurn Gas (LPG) —Domestic MT 333" 33
13. Liquified Petroleum Gas (LPG) Industrial MT 333 33
14. Low Sulphur Heavy Stock (LSHS) for non-fertilizer use | MT 320" 00
15« Low Sulphur Heavy Stock (LSHS) for fertilizer use MT Nil

—
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Misuse of Housing Funds

*14. SHR] K. LAKKAPPA: Wil
the Minister of WORKS AND HOUS-
ING be pleased to state:

(&) whether Government propose to
appoint an Enquiry Commission
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against the Caretaker Goveurrient;

about misuse of funds allotted for
housing in various States; and

(b) if so, what are the steps going
to be taken to probe into the matter?

THE MINISTER OF WORKS ANDP
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C, SETHI):
(a) No such misuge has come ‘te
Government’s notice and the question
of appointing an Enquiry Conunmnnn
does not, therefore, arise.

(b) Does not arise,

Sex Educatiop for Schee] and
College Adolescemts

*15. SHRI G. M. BANATWALLA:
Will the Minister of EDUCATION be
pleased to state: '

(a) whether it is proposed to im-~
part sex education to school and col-
lege adolescents to check the growth
rate of population and to enable .
adolescents to understand the compli-
cations of life; and W EE

~(b)_ it so, the detaily thereof?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL 'WHl-
FARE (SHRI B. SHANKARANAND):
(a) and (b). There is no proposal’te
impart sex education as such to gchosl
and college adolescents, However,
concepts of population education hawve
been included in the school curTiculum
developed by the National Council ef
Educational Research and Training.

Separate P&T Circle for Himtachal
Pradesh

*16. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
COMMUNICATIONS be pleaseg to
state:

{a) whether Government have agre-
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ed to the creation of a separate P&T
circle for Himachal Pradesh;

(b) if so, the action taken by Gov-
ernment in this regard;

(¢) whether the State Government
has offered to provide the necessary
accommodation at (i) Simla, (ii) any
other place in Himachal Pradesh for
the circle office;

(d) if so, the nature and contents
of the offer alongwith the date on
which it was made; and

(e) the action taken by Government
on the offer?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
EATIONS (SHRI BHISHMA
NARAIN SINGH): (a) Yes, Sir.
The proposal for the creation of
separate P&T Circlye for Himachal
Pradesh has been agreed in principle.

(by to  (e). The Government of
Himachal Pradesh was requested for
provision of suitable accommodation
at Simla for the formation of separate
P&T Circles for Himachal Pradesh.
The State Government could not pro-
vide accocmmodatiop at Simla but
offered to provide accommodation at
Joginder Nagar in the month
of October, 1978. The offer of
the State Government was not accept-
ed as it was considered necessary to
locate the P&T Circles at the head-
quarters of the State Government at
Simla with a view to maintaining
€ffective liaison with the State Gov-
ernment.

Taking over of M/s. Kosan Gas

1. SHRI PIUS TIRKEY: Will the
Minister of PETROLEUM AND
CHEMICALS be pleased to state:

" (a) whether it is a fact that the

§
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Kosan Gas Company has been takm
over by Government .of India;

(b) if so, whether the two subei-
diary firmg viz. Delhi Gas Compamy
and Natural Gas Company, have also
been taken over along with tha Kosan
Gas Company; if so, the terms amd
conditions of services of the employees
of thesa twg subsidiary firms;

(c) whether their pay-scales, gfa-
tuity etc., will be at par with those bf
Hindustan Petroleum, if so, the details
thereof; and

(dy if not, what will pe their pay
scales ete. and the reasons for dis-
parity if any?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRy P. C. SETHI):
(a) Yes, Sir,

(b) No, Sir. These two companijes
were operating earlier ag retailing
agents of Kosan Gas Company and
{hey are now operating as retailing
agents of Hindustan Petroleum Corpo-
ration Limited,

(¢) and (d). In view of the fact
that these two companies have not
been taken over by the Government
or Hindustan Petroleum Corporation
(HPCL), the question of the pay
scales, gratuity etc, of the employees
of these two companies being at par
with those of HPCL doeg not arise.

Allocation and Execution of Rurad
Reconstruction Schemes

2. SHR] GIRIDHAR GOMANGO:
Will the Minister of RURAL R=E-
CONSTRUCTION be pleased to state:

(a) the role of his Ministry at Cena-
tre and jn States for allocation, plan-
ning, coordination and execution of
Tura]l reconstruction schemes;

(b) the names of departments at-
tached to his Ministry;

ST
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(¢) the programmeg chalked gut by
his Ministry for the year 1979-80; and

(d) the names of States already
having the rural development depart-
ments so far? .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR R, V. SWAMINATHAN): (a)
The primary role of this Ministry is
to galleviate the lot of the rura] poor
comprising the small and marginal
farmers, landlesg labour, rural artisans,
ete. The Ministry seeks to evolve a
coordinated approach with the active
involvement of the States. A list of
subjects allocateq to this Ministry
under the Allocation of Business
Ruler is contained in  the attached
Statement-I.

(b) The Ministry does not have any
other Department.

(¢) This Ministry was created in
August, 1979. A list of the schemes
being implemented by the Ministry
during the year 1979-80 ig contained
in the attached Statement-II.

(d) In all the States, the subject of
‘rural development’ ig handled by one
or more departments.

. Statemenf—1I

-

List of subjects allocated to the Minis-
try of Rural Reconstruction

'R.L All matters relating to Panchayati
3.

2. I.and reforms land tenures; land
Teeords, consolidation of holdings and
other related matters.

3. All matters relating to the revised
minimum needs programme ip the

Tural areas as below :— \

(a) direct responsibility for rural
roads;

[ P X — - i e ' - R S SRR
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(b) nodal responsibility for ele-
mentary education adult edu-
cation, rural health, rural
electrification, rural water
supply (excluding centrally
sponsored scheme of accele-
rated rural water supply),
housing for landless rural
labour and the nutrition pro-
gramme.

4. Pragrammes for tackling rural un-
employment including ‘fooq for work’
programme, training programmes and
rural worksg programmes.

5. Integrated rural development,
including small farmers development
agency, marginal farmers and agricul-
tural labourers, drought prone area
programmes, etc,

6. Hill areas development pro-
pramme, desert development pro-
grammeg and tribal areas development
programmes.

7. Village and ccttage industries,

8. Public cooperation including all
matters relating to voluntary agencies
for rural reconstruction.

9, Warehousing in rural areas, in-
cluding rural godowns,

10. Town and country planning,
so far as it relates to rural areas.

11. Feiling up of agricultural
markets in rural areas and the
Apgricultural Produce (Grading and
Marketing) Act, 1937.

12. Cooperatives relatable to the
items in this jist.

13. All attached or subordinate
offices or other organisationg concern-
ed with any of the subjects specified
in this list.

g e
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Statement—II

Hst of the Schemes being implement-
‘"ed during 1979-80 by the Ministry of
Rural Reconstruction

) S. No. Name of the Scheme

(1) (2)

{
i

* 1 Agricultural Marketing Schemes
1. Market Survey & Investigation.

_.. 2. Strengthening of Agmark Grad-
- img TFacilities,
- 3. Central Agmark Research and
Training.

4 Development of Rural Markets
. & Wholesale Markets in backwards
_ areas,

i

* 5. Development of Selecteq Regu-
lated Market.

. 6. Investments in J & K Horticulture
Corporation.

TI. Integrated Rural Development
Schemes

. 1, Smmll Farmerg Development
Agency.

. 2. Special subsidy for Minor Irriga-
tion.

3, Drought Prone Area Programme.

4. Area planning for full employ-
ment,

B ~5 Comamnd Area
(IRD).

Development

R . 6. Special livestock production pro-
gramme—poultry piggery and sheep
" development.

7. Special livestock production pro-
" gramme—cross-bred calves, rearing
schemes,
<., 8. Construction of Rural Godowns.

9. Truining of Rural Youth for Self
Employinent.
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IIT. Area Development Schemes
1. Desert Development Programme,
IV. Rural Development Schemes

1. National Indtitute of Rural Deve-
lopment.

2. Prize competition for selection ef
best Gram Sevak and Panchayats.

3. Promotion of voluntary schemes
and social action programme.

4 Applied Nutrition Programme,
5. Foodgrain for gainful employment.

V.Land Reforms Schemes

1. Acssistance to new  assignees cf
lands on imposition of ceiling on agri-
cultural holdings.

2. Grants-in-aid tp institutions, etc.,
for agrarian studies.

V1. Khad; and Village
Commission Schemes

Industries

1. Khadi,
2. Village Industries .

3. Subsidy in lieu of interests of
Government Loans to K.V.I.C.

4 Science and Technology.

U.G.C. Grants to Collezes in Orissa
State

&
3. SHRT GIRIDHAR GOMANGO:
Will the Minister of EDUCATION be
pleased to stale:

(a) the names of private and Gov-
ernment colleges of Orissa State parti-
cularly of Tribal and Backward Dis-
tricts ¢of that State which received
U.G.C, grants during the yearg 1978-79
and 1979-80;

(b) the nature and amount of the
grantg provided by the U.G.C.; and

(e) the criteria adopted by the
U.G.C. for the grants tpo the private
colleges located in tribal and backward
areas?
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THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHR] B. SHANKARANAND):
&) and (b). A statement ig laid on
the Table of the House. [Placed in
Library, See No. LT-101/80].

(¢) The University Grants Commis-
sion hag prescribed certain eligibility
criteria for development grants to
eolleges. According to these, a college
offering three-year degree courses
should have 400 gtudents and 20 tea-
ohers while those offering two-year
degree courses should have 270 stu-
dents and 15 teachers. These require-
ments are relaxed in favour of col-
leges located in tribal and backward
areas. Colleges offering three-year
courses in such areas with a student
enrolment of 300 and faculty strength
of 15 wil] be entitled to development
granits while those oifering two-year
courses with a student enrolment of
200 and faculty strength of 10 are also,
ganctioned such grants. For purposes
of development grants, no distinetion
is made between Government and
Non-Government Colleges.

Amendment to Orissa Land Reforms
Act

4, SHR71 GIRIDHAR GOMANGO:
Will the Minister of RURAL RE-
CONSTRUCTION be pleased to state:

(a) whether it is a fact that the
Government of Orissa recently amend-
ed tha Land Reforms Act of that State:

(b) If so, the reasons for the amend-
ment of the said Act;

(e) whether the State Government
sought these changes for the clearance
of tha Centra] Government; and

(d) the clearance given therefor by
the Government of India to that
State?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
(SHR71 R, V. SWAMINATHAN): (a)
Yes, Sir. A bill to amend the Orissa
Land Reforms Act wag recently passed
by the Orissa State Legislature,
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(b) The amending bill geekg to

(i) redefine the expression ‘family’
50 as to exclude major soms
and daughters from ijts scope
(the revised definition  will
apply to future cases only);

(ii) prohibit Jand-owners from
dispoging off the tree growth
in the surplus land;

(iii) give priority to cultivatimg
tenants in the settlement ef
surplus land;

(iv) permit landowners to file
fresh returng where the pre-
paration of the record-of-
rights is taken up for the first
time under the Orissa Survey
and Settlement Act, 1958;

(v) dc away with the present prc-
vision that where an appli-
cation for a certificate of
disability is not disposed of
within 30 days, it shall be
deemed to have been rejected;
and °

(vi) bring about certain necessary
procedural changes.

(c¢) The Government of Orissa had
sought the approval of the Govern-
ment of India gn certain amendments
while a few other amendments were
new,

(d) The Government of India have
sought clarification on some of the
amendments from the State Govern=
ment. The reply from the State Gov-
ernment is awaited.

Al & fawiw & fag  sesvgw
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House Building Loans to Delbi
University Teachers

7. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of EDU-
CATION be pleased to state:

(a) whether Government have
decided to offer financial assistance to
the teachers of Delhi University and
its constituent and affiliated colleges,
in the form of loans, etc. for the cons-
truction of residential houses as is the
case with the Central Government
employees; ‘

(b) if so, the date when the deci-
sion was taken; and

(c) the number of teachers to whom
the loans have been sanctioned so
far?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). Government does not
give any grant direct to Delhi Univer-
sity. The University Grants Commis-
sion, which provides maintenance
grant: to the Delhi University and its
constituent and affiliated colieges, ha:
communicated on 26-6-1979 its deci-
sion to give financial assistance in the
form of house building advances to
the employees of the University and
its colleges.

(¢) The University hag inviteg ap-
plications, but no advance has been
sanctioneq so far.

New Community Development Blocks

8. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
RURAL RECONSTRUCTION be
pleased to state:

(a) whether any requests have
been received from the State/Members
of Parliament for the creation of new
Community Development Blocks; and
if so, the details thereof;

(b) the decision taken by Govern-
ment on their requests and the fotal
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number of Community Development
Blo-cks, State-wise, created for each

one of the States/Union Territories,
separately;

(c¢) the criteria for creating new
Community Development Blockg and
the nameg of such. Blocks as have

been declared Tribal Development
Blocks; ang

(d) the pattern of assistance for
development by the Government in
Community Development Blocks and
Tribal Development Blocks?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R, V., SWAMINATHAN): (a)
No such request is pending with the
Government of India. The Ilatest
request wag from the Government of
Meghalaya for creation of 6 additional
Community Development Blocks by
readjustment of boundaries of the
then existing 24 Community Develop-
ment Blocks in the State.

(b) The Government of India ac-
ceded fo the request of 1he State
Government in June 1979. Six Com-
munity Development blocks have been
created in Meghalaya. These blocks
are: —

1. Sonapahar, West Khasi Hills.

9
&

. Mawkynrew, East Khasi Hills.
3. Nangpah, East Khasi Hills,

4. Amlarem, Jaintia Hills.

5. Rongara, West Garo Hills and
6. Samanda, Fast Garo Hills.

(c) There is no fixed criterion for
the creation of Community Develop-
ment blocks, The State Governments
may be allowed to create blocks on
a request from them, subject to ap-
proval of Planning Commission to
such creation. As regards Tribal De-
velopment Blocks, these have been
discontinued in the old form. Instead,
tribal sub-plang have been drawn up
by the State Govis, angd integrated

e e
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tribal development projects have been
munched to accelerate the develop-

ment of tribal areas.

(d) The Community Development
Programme hag been transferreq to
the State Sector from 1-4-1969 on
wards. No assistance jg providedq to
Community Development blocks by
Government of India. The States pro-
vide for assistance to these blocks in
their plans according to local needs.

Allotment of Petrol and Diesel Pumps
and Gas Agencies

9. PROF, NARAIN CHAND
PARASHAR: Will the Minister of
PETROLEUM AND CHEMICALS be
pleased to state:

(a) the names of the persons/
parties/Societies g5 have been given
Petrol Pumps/Cooking gas agencies/
Diese] Pumps during the last three
years, State-wise;

(b) the criteria for the grant of
these Pumps/Agencies;

(c) the procedure for the sanction-
ing;

(d) whether any complaints have
seen received by Government regard-
ing their ganctioning; angq

(e) if so, the action taken?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETRHI):
(a) The list of persons/partiegs award-
ed petrol/diese] pumps/ gag agencies
is not being maintained by Govern-
ment. Collection/compilation of these
factual and statistical information is
an expensive and time-consuming
process. Records are maintainedq by
respective o0il companies.

(by and (c). According to the
guidelineg issueq by Government, 25
per cent of all types of agencies of
the public sector oil companies are
reserveg for persong belonging to the
Scheduled Castes/Scheduled Tribes,
2 per cent are reserved for physically
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handicapped persons and the remaim--
ing 73 per cent pre to be awarded
on commercial consideration’ prefe-
rence being given to genuine and efl-
cient Consumer Co-operative Societieg
and Agro-Industries Corporations. No
person would be awarded a new
dealership/agency if he or hig other
close relative like his spouse, father,
brother or son already holds a dealer-
ship/agency with any oil compang,
Al] appointments are to be made after
inviting applications by giving adver-
tisements in Newspapers in circula-
tion in the area concerned. Selectiom
of candidates has to be made by duly
constituted Selection Committees set
up for the purpose by respective oil
companies.

(d) and (e). Yes, Sir. A few cases
were received and necessary enquiries
were immediately instituted for taking
remedial gction.

Telephone Facilities on Bisam~{3uttack
and Gunupur

10. SHRI GIRIDHAR GOMANGO:
Wil] the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the reasong for delay in imple-
mentation of sanctioned schemeg par-
ticularly the Bisam-Cuttack to Gunu-
pur telephone line of Koraput Dis-
trict, Orissa;

(b) the number of block and Tehail
headquarters to be connected by tele-
phone ang telegraph lines; and

(¢) the programmes pending fer
execution with the Orissa circle for
the Koraput district of Orissa State?

THE MIiNISTER OF PARLIAMEIN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHRI BHISHMA NARAIN
SINGH): (a) Proposal sanctioneq for
erecting land line linking Bisam-
Cuttack to Gunupur standsg cancelled

. since it is technically not possible

due to power parallelism. Alternate
route for the above line ig also no#
possible due to topograhpic and hilly
features of this area, i
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(b To be provided
Category with

Tele-  Tele-
phone graph
(i) Tehsil head-

quarters . . 2 2

(ii) Block head-
quarters . . 10 8

{c) Programme for 1979-80

Cateogry
Tele-  Tele-
phone graph
Tehsils headquarters 1 1
Block headquarters 5 5

Disbursement by University Grants
Commission

11. SHRI F. H. MOHSIN: Will the
Minister of EDUCATION be pleased
to lay a statement showing:

(a) the total amount disbursed by
the University Grants Commission to
the wvarious educational Centres and
other universities in the country dur-
ing the last three years;

(b) whether it is a fact that nearly
seventy per cent of the tota] disburse-
ment ig made to Centra] Universities
and only 30 per cent ig disbursed to
all other universities; ang

(¢) whether it is a fact that due
to the paltry amount disburseq to
other universities, there is no scope
for their development in academic and
other related fields?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND) :
(@) to (¢). The information is being
collected and wil] be 1laid on the
Table of the Sabha in due course.

Regularisation of Unauthorised Colo-
nieg in Delhi

12. SHRI P, RAJAGOPAL NAIDU:
Wil] the Minister of WORKS AND
HOUSING be pleaseq to state:

(a) whether Government intend to
Tegularise ®ll the wunauthorised
colonieg in Delhi;
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(b) whether Thuglakabad Colony
Las been regularised; and

(c) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
(a) According to Government orders,
unauthorised colonies in Delhi which
bhad come up by 16th February 1977,
and covering residential and commer-
cial structureg therein upto 30th June,
1977 ang 16th February, 1977 respec-
tively, are being regularised by the
Delhi Development Authority and
Municipal Corporation of Delhi.

(b) No, Sir,

(c) The Municipal Corporation of
Delhi has reported that the survey of
this colony iz in progress.

Adult Education Scheme

18. SHRI P, RAJAGOPAL NAIDU:
Wil] the Minister of EDUCATION be
pleased to state:

(a) whether Government have
found that the Adult Education
Scheme is not a success; and

(b) if so, whether the money set
apart for Adult Education is proposed
to be diverted to strengthen elemen-
tary education?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The Adrit Education
Scheme hag formed part of - educa-
tional programmeg from the First Five
Year Plan itself. As far as the Adult
Education Programme starteg in
1978-79 is concerned, it is too early
to say whether it has been a success
or not. A Review Committee under
the Chairmanship of Dr. D. S. Kothari
was appointed in October 1979 and
the Government would take 5 view in
the matter after receipt of the report
of the Committee.
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Basig for Allotment of Foodgrains
under ‘Food for Work’ Scheme

14 SHRI P. RAJAGOPAL NAIDU :
Will the Ministef of RURAL RECONS-
TRUCTION be pleased to state :

(a) whether there is any basis for
alloting food grains to States under the
‘Food for Work' Scheme;

(b) if so, the details thereof;

(¢) whether Government are con-
{emplating to bring changes in this
scheme; and

(d) if so, the details therecf?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
R. V. SWAMINATHAN): (a) and (b)
Yes, Sir. In the first two years viz. 1977-
78 and 1978-79, the food grains were
allocated to different States on the
basis of the demands received from
them. However in the current year,
ie., 1979-80 the demands for exceeded
the guantity of foodgrains available
for utilisalion ynder the programme.
The allocaticns were, therefore, made
on the basis of rural population of the
States and their performance under the
programme during the previous year.

(c) and (d). Presently, g¢néchange
is being contemplated.

Discovery of Natural Gag in Andhra
Pradesh

15. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state :

(a) whether natural gas was found
in Andhra Pradesh; and

(b) if so, the name of the place?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
(a) and (b). Oil & Natural Gas Com-
mission while drilling a ‘well on
Narasapur structure (West Godavari
Distt,, Andhra Pradesh) came across
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natural gas. The well projected for
5,000 metres is still under drilling. The
nature of the find will be known only
after the well is drilled finally amd
tested.

Change in Venue of 1980 Olympics

16. SHRI ARVIND NETAM: will
the Minister of EDUCATION be pleas-
ed to state:

(a) whether Government have re-
ceived any proposal from UK. eor
U.S.A. to change the venue of 1980
Olympics from Moscow; and

(b) what is the reaction of Gov-
ernment thereto?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
(a) and (b). The proposal to change
the venue of 1980 Olympics from
Moscow has been received from
U.S.A. The decision regarding venue
for Olympic Games fall squarely
within the purview of the Inter-
national Olympic Committee which
is independent of Governments.

Wheat and Rice for “Food for Work”
Programme in West Bengal

17. SHRI CHITTA BASU: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether the “Food for Work”
Programme in different States particu-
larly in West Bengal suffered to a
great extent in the recent months due
to non-availability of wheat and rice
from the Centre;

(b) if =0, the reasons for the non-
availability of rice and wheat;

(c) the allocations of wheat and rice
for different States under this program-
me during the last six months;

(d) whether Government propose to
continue this programme; and

(e) if not, the reasons thereof?
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THE MINISTER OF STATE IN THE (¢) A statement indicating the allo~
MINISTRY OF . AGRICULTURR cations combinedly for wheat and rice
(SHRI R. V. SWAMINATHAN):  made fo different States during the
(a) and (b). No, Sir. Sufficient year 1979-80 is herewith attached.
releases of foodgraing were made to
the State Governments, particularly (d) Yes, Sir.

to West Bengal and the “Food for
Works” Programme did not suffer on

this account in the recent months. (e) Does not arise,
Statement
. Foodgrains Allocated under As on
S]. Stﬂ‘C/UTS. P S S— e 17-1.80
No. Normal Special Total Total Total
Food for Food for (Lakh Foodgrains  foodgrains
Work Prog. Work Prog. M., released utilized as
(Lakh M. (Lakh M. Tonnes) (M. Tonnes) per report
Tonnes) Tonnes) received
from State
Govts.
(M.
- Tonnes)
1 2 3 4 5 6 7
1 Andhra Pradesh . 1- 280 0" 720 2: 000 2,00,000 1,16,067 o®
2 Assam . . 0- 310 .. 0° 310 5,000 N.R.
3 Bibar 1- g6o 1° 000 2- 960 2,46,000 1,30,346- 19
4 Gujarat . . 0 410 .. 0 410 31,000 24,535 20
5 Haryana . . . o' 250 0’ 350 o 6oo 50,000 33,000° 0®
6 Himachal Pradesh 0° 070 o' 125 0195 10,500 10,300 08
7 Jammu & Kashmir . 0" 150 0- 300 0° 450 22,500 11,11G" 08
8 Karnataka . . 0- 460 i o* 460 23,000 9,562 86
g Kerala . . . 0375 .. 0°375 22,000 11,858 26
10 Madhya Pradesh ; 1° 300 1- 700 3' 000 3,00,000 1,48,821-00
11 Maharashtra . . o810 0 350 - 160 1,16,000 95,900 O®
12 Manipur . . ] 0° 020 0° 020 0" 040 500 500* 08
13 Meghalaya . . 0° 020 0-010 0: 030
14 Nagaland , . . 0020 0° 050 0:0%0 2,000 1,043 00
15 Orissa . . . 1 440 o610 2: 050 2,05,000 04,511+ 72
16 Punjab ‘ . 0°2g0 .. 0° 20 24,500 9,000 00
17 Rajasthan . . 1-810 o' 850 2+ 660 2,66,000 1,50,000"0®
18 Sikkim . . 0- 010 .. 0'010 .. -

19 TamilNadu ., . 0" 470 .. 0- 470 20,000 28,608-88°
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1 2 3 4 5 6 ¥
2o Tripura o080 0* 120 0- 200 20,000 12,789 00
21 Uttar Pradesh 2° 040 2- 7507 4° %790 4,290,000 2,20,000" 00
22  West Bengal 1+ 400 0* 750 2 150 1,95,000 1,14,213"00
29 Arunachal Pradesh 0° 0050 0° 005 500 N.R.
b
24 Mizoram , 0°010 0:010 0020 1,000 N.R.
25 Pondicherry™ .+ 007 0° 007 700 364- 12
26 Andaman & Nicobar
Island - 0008 *005 0" 0058 175 N.R.
247 Chandigarh . . 0* 0005 0' 0005 50 N.R.
ToraL 15 000* 9* 720 24°720% 21,009,425 12,22,629°23

*Includes 170 metric tonnes reserved for small States/UTs,

Bonus and other Demangdg of P & T
Employees

18. SHRI CHITTA BASU: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether it is a fact that em-
mloyees of the P&T Department have
Ween agitating for Bonus and other
demands since long;

(b) if so, whether Government have
since formulated its views on their
demands;

(c) it so, the mnature
ment’s views thereon;

of Govern-

(d) whether Gevernment propose te
have bi-partite negotiations with the
employees for the early settlement
of the dispule; and

(e) it so, what steps have so far
keen taken in this bebalf?

THE MINISTER OF PARLIAMEN-
'BARY AFFATRS AND COMMPNICA-
MIONS (SHRI BHISHMA NARAIN
SINGH): (a) to (e). As with Railway
amployees, the P&T employees also
Kave been demanding the grant of
Bonus. When the Government of
India decided in November, 1979 to
grant Bonus to the Railway Employe-
- e, the then Minister for Communica-

tions announced that a similar scheme
would be extended to the P&T em-~
ployees also. A suitable formula wof
productivity-linked bonus i# under
consideraticn, The representation in
the Departmental Council of JCM
have also been consulted in this re-
gard. 'Thke views of the Governmert
on this scheme are being formulated.

Land Reforms

19. SHRI CHITTA BASU: Will the
Minister of RURAL RECONSTRUC-
TION be pleased to state:

(a) whether it is a fact that imple-
mentation of Land Reforms measutes
has been tardy;

(b) it so, the reasons thereof,;

(c) the total amount of land smo far
vested in the State Governments, dis-
tributed by the State Governments,
and expected surplug lands in each
State; and

(d) what specific steps Government
propose to take for the effective imm-
plementation of land reforms?

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURRB
(SHRI R. V. SWAMINATHAN): (#
and (b). The overall progress in im-
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plementation of land reforms measur-
es cannot be considered tardy. The
abolition of intermediary tenures, cei-
lings on land holdings, and ameliora-
tion in the condition of tenants are
substantial achievements. The main
impediments to more satisfactory im-
plementation have heen the following:

(i) frequent challenges of laws in

courts;

(ii) absence of correct and wupto-
date land records; and
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(iii) administrative delays, geme-
rally occasioned by inadegum-
cy of the revenue machinery.

(c) A statement is attached,

(d) Land reforms is a State subject
but the Government of India are com-
mitted to effective implementation ef
land reforms and have been urging the
State Governments to accelerate the
pace of implementation of land reforms
laws. In particular, attention has beeam
drawn io the need to improve the per-
formance in respect of distribution ef
ceiling surplus lands.

Statement

(Area in Acres)

States]Union Territories

Area Area Area
vested distri- estimated
buted to be
surplus
a 3 4

1. Andhra Pradesh
2. Assam

3. Bihar .

4. Gujarat

5. Haryana

€. Himachal Pradesh

7. Jammu & Kashmir**
8. Karnataka .

9. Kerala

1e¢, Madhya Pradesh

11, Maharashtra

12, Manjpur

18. Orima

14, Punjabes

15. Rajasthan

16. Tamil Nadu

11,109,897  2,49,479 11,19,897

5:74:073  3,07,475  5,74,073
2,35,562 1,31,397  3,00,000
49,121 Nil 65,000

14,647 4,508 30,380
1,609,541 3949  2,02,454
1,31,420 37,597  4,00,088
1,16,170 47,665 1,50,000
2,62,747 70,556  2,62,747
3,623,496  2,78,606  4,00,080

352 Nil 2,316
1,28,126 96,636 200,000

30,230 4,815 30,288

2,46,832 1,20,639 7,04,008

59,851 41,810 1,6 453

S
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1 2 3 4
1%. Tripura 1,950 722 - 4,850
18. Uttar Pradesh 2,87,606 2,10,043 2,8%,606
19. West Bengal Co1,24,143 36,943 1,72,399
20. Dadra & N. H. 8,967 3,192 9,390
21. Delhi »80 Nil 1,500
22. Pondicherry, 2,200 8o3 3,012

ToTtAL

39,27,720 16,46,925 51,808,307

*1. The agrarian Reforms Act, 1976 was enacted and broughtinto force only recently
and no report on the progress made has yet been received.

*2. In case of the State of Punjab areah as been shown in Standard Acres.

Supply of Diesel and Kerosene 0il to
~ States

20. SHRI CHITTA BASU: Will the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state the quan~
tity of diesel oil and kerosene oil sup-
plied to each State during the last six
months?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):

A Statement giving the details, Slate-
wise, of the quantities of high speed
diesel o0il and kerosene supplied dur-
ing the period 1st July te 31s% Decem-
ber, 1979 is atiached.

Statement
(Figures in MTs)
%J_agtisiy oii %uaniity of
igh Speec eroscne
Sl Name of State/Union Territory diesel oil supplied
No. supplied between
between 1st July
18t July and anDclest
q1st C. 79
December,
1979
1 2 3 4
1 Andhra Pradesh 412,136 143,838
2 Assam 71,590* 51,815*
"L 231,813 101,210
4 Gujarat 238,623* 154,358*
Haryana 142,020 34,511

6 Himachal Pradesh

2,0 7,407

i antl
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1 2 3 4
7 Jammu & Kashmir . 40,094 11,953
8 Karnataka 231,757 102,753
o Kerala 156,075 60,500
10 Madhya Pradesh 272,337 88,611
y1 Maharsshtra . 591,310 387,491
12  Manipur . . . * ® . . 8,360* 3,371*
13 Meghalaya 5,580* 2,637%
14 Nagaland 3,795* L777*
15 Orissa . .« .. | 77,039 33,835
16 Punjab 203,648 63,688
17 Rajasthan 261,348 58,834
18 Sikkim 1,147% 1,452%
19 Tamil Nadu 426,700 162 ,270
20 Tripura 4,215* 4,242*
21 Uttar Pradesh 535,169 178,330
20  West Bengal 287,902 182,670
23 Andaman 3,890* 510%
24 Arunachal 4,555* 1,124%
25 Chandigarh 8,487 4,027
26 Delhi 175,152 52,917
27 Goa, Daman & Diu 25,063* 5.582%
28 Mizoram 2,338* 932*
29 Pondicherry 11,548 3,164

Note: December sales figures are Provisional,

A"Sa.les figures for December, 79—Not included
~

Rural Peer

21. SHRI R. P. YADAV: Will the;
Minister ¢f RURAL RECONSTRUC- ,
TION be pleased to state: )

(a) whether Government are aware
that rural poor ig becoming peorer day
by day; and .

(b) what specific steps are being
taken by the Government in this
regard?

2364 1.S.—3

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE SHRI
R. V. SWAMINATHAN): (a))Trends
in the incidence of poverty over the
period of planning have not been clear-
ly establisheg amd comparison of data
on consumption expenditure and other
relevant factors does not show that
there is a deterioration . in the living
conditions of the rural poor though it
is clear that the expension of agricul-
tural output and growth in non-
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agricultural sector could not create
enough employment opportunities for
the growing rural population. The
draft sixth plan document states that
the number of economically weak has
increased,

(b) Apart from the investment in

the public sector and private sector of
the economy which to varying extent
benefits the poorer sections in the rural
areas, Government have the follow-
ing specific Programmes which are
aeimed at improving the living
conditions of the rural poor:—

(1) Integrated Rural Development

Programme

Thig programme }s aimed at raising
the families of the rural poor abscve
the poverty line by providing them
jncome-generating assets and self
employment through a combination
of subsidies provided by the State and
loans provided by the banking institu-
ticns. The programme is now being
implemented in 2,600 blocks out 6f the
total of 5.000 blocks in the country
ang 300—400 poor families are direct-
ly assisted under thig programme in
each block every vear.

(2) Small Farmers &  Marginal
Farmerg Development Agency.

169 agencies, covering 201 districts
and 1818 blocks, are now in operation
and these agencies are providing sub-
sidies and arranging loans for small
and marginal farmers and agricultural
labourers. Since the inception of the
programme 77.13 lakhs participants
have been actually assisted anq 165.17
lakhs participants have been identifi-
ed for providing assistance.

(3) Food for Work Programme

The programme was launched in
1977 with the purpose of providing
assisdance exclusively to the rural
poor through employment 3,803 raillicn
tonnes of foodgraing have been provid-
ed by way of wagee to the rural poor
who have been employeq under the
scheme and it is estimated that 428.22

million ma*adays of employment had
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been generated by this programme in
1977-78 and 1978-79. The programm=
is being continued in the current year
also,

(4) Drought Prone Areas Programme

A programme for improving en-
vironimental conditions in chronically
drought prone areag with the objec-
tive of stabilising and improving the
incomes of the poorer sectiong of the
population in such areas is under
operation :in 74 districts covering 13
states, The programme extends to
1/5th of the area of the country and
12 per cent of the population. The
programme is being continued in the
Sixth Plan also

(5) Command  Area
Programme

Development

This was started with the intention
of utilising the potential generated by
irrigation projects and the benefitg of
this programme accrued substantially
to the rural poor through additicnal
employment opportunities and land
development etc. 42 Command Area
authorities are in operation and this
vrogramme is aiso an on-going pro-
gramme.

(6) Training for
scheme

self-employment

Started in the current vear, the
scheme is intended to benefit un-
emgployed young men and ‘women in
the rural areas. The target is to train
on an average, at least 40 young men
ang women in each block in the
currént year in taking up schemes for
self-employment., The scheme ex-
tends to the whole country and at the
completion of training, the beneficia-
ries to be provided subsidies and loans
for starting enterprises of their own.

mifway  (wsr wiw) ¥ feeslt ﬁ’w‘rw;
& fag gwo #ro o v

22 St QX0 ¥0 WAAAFT FIT EWre
Hedt A IR WY g w99

(%) wnfagr (wer wdor) ¥ faedt ol
wYT & faw om0 Aro Yo ¥ w7 ww A
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T oar )
(%) afaaz & swme 9@ 93— (3o

afwe——5)
HISeHE JTeey 7 g
Fira &1 gafy
.artar-f‘nr—:rz—
1-12-79 . . .02.00
20~12-79 : . 06.45
21~12-76 10. 30

—
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(@) varfrax & =€ faes) wrd o= -

(g wfwe-- 4)
| ITSENE IqAeE A g
arirg #Fr wafa

ao;r-fﬂ‘ﬂz'

2~ 12~ 79 . ) 10.15
5- 12~ 79 . . 1.45
9-12-79 " 5 0. 15
12-12-79 " . 0.15
16-12-79 : . 1.15
20-12-79 . . 8.30
25-12-79 . . 11.30
26—12~79 ; . 13.00

L]

wer 930 & oA wie fagt & A
LA ICED

23. =Y QR0 ®o WWAARY : T A@Ifwaw
WX IR WG 4g a9 ¥ F97 F 4w

(%) 7gwT # fagwey, 1979 &

. QYO weg waAW ®), {awe w7 wErfaat fas

ot o w2 (gt & qa &7 frar wfa safeq
FreT grafay faat aqr 7Y IqT 92w w1 wrafea
F2 ¥ gy faaar &0 91 f¢ Wy 9T Y €A
FEgAY FT 9 1T yaAfed FE F F40 FTO

g

(') w1 "wew &1 faame foamy it
Ffa wrat & faq droe #Y averd w1 A€ fadw
;a?aawﬁmaw‘rt afz i, & gaw s
; R

(w) 71 fagt & dm &1 g & wowd &
Heaw g4 a9 & @t W aiq \afawi w5y
gt g srafawar & smodr ?

famter  wiT wraT™E mi!;‘!f!rwdt
A weit (s dvo wro WY ) :
T faft & &= & wfa =afeq grdza & tmri
Y9 §Wy Iqe@ey g g1 g fawmw § gEar
Qe Y o7 @ & WY geT 92w 9T o & waqy )

(=) #v mfas g2t gic ol =t B2)-

feram fawmr gradiom o wifes sz fenr
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4

W g wew & W e  fafew
# @ftww &1 qreafaw  faaon geafag

@ 1G gAg-gRg q< fAgifa &
srafasarat & wraTe 9T fFar smar § )
fafas af & Sevmaw) &t g f& o
arw @ & fag usa gt ¥reer WY
arar fraifa s & ot Tar s@ @@
oy uedl ¥t i feafagY & wTETR 9%
ferardi & feal &1 sar7 @r oAt 8 | 99
Frafagt wegl grafey W@ graea 1 999
Ft & 9T gew fadt Az F) S # awrs
FIA Fegaeqt s@r e qufy sy gETd
'  FY da ¥ e =g w7 F wHO A
¥e grafasar 33 &7 wwrg € E

f"ﬁi

(7) Y & F9 &1 GewT faqr usy
qwd #f afaea § ford gw soome & fafers
NFIT & IJoWFarsl § @ Iudewar H ¥
sfaq wa iy G faaww w giafma #@
! ogarg TR

iNfaan gl & gueEsa

24. st W fgsw qrmEne
st g%o gdAo wigfaw
s %o AR :

WEifar stk @A HaY g AN
# FI F fF

(%) 3w ¥ w9 gaw Iq@sd  SEIfEaw
JNTEl  FI qTAT T E ;

(@) #a1 & IO A wrAvIHAT F1 T HW
¥ far wohg &; ax

(w) afz adi, @ "wwwT @ fawr § @
ST FT @ g 7 -

fmfm  sitt wraw o RMfRaw "9k
e FeY (st dYo @ @@t ) ¢

(%) =1 faftz ad (1979-80) & faT
¥t faew gl N gw wiv 30 fafaas
HYo o & wOWT N F WANTA AW qO97
21 % ¥ W ad F Quw wgamrES ¥
FqIET ®Y FH A ITAEAT FANT 26
wYferas dYo 7 XY |

(=) ft, =&

(w) 1979-80 ¥ shrua s F1 U FA
& fau waww 5 fafegs dro z7 Wifaaw
amgmwﬂam& ¥ fam groAr &Y
L |
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Abolition of Public Schooly

25. SHRI R. P. YADAV:
SHRI RAM VILAS PASWAN:

Will the Minister of EDUCATION
be pleased to state:

(a) keeping in view the uniformity
of education in the country, whether
Government are thinking of abolish-
ing the public schoois;

(b) if g0, by when; and
(c) if not, the reasons therefor?

THE MINISTER OF EDUCATION,.
HEALTH AND SOCIAL. WELFARE
(SHRI B. SHANKARANAND): (a)
No proposal to abolish public schools
in the country is under consideration
of Government,

(b) Does not arise.

(¢) The question of abolition of
public schools was examined someiime
back and the legal opinion tfendered
to the Government was to the effect
that any action to abolish public
schools will be violative of Article 30
of the Constitution in so far as public
schools managed by minorities are
concerned, and would be violative of
Article 19{g) of the Constitution in
so far as non-minority public schools
are concerned.

Applicability of Aliotment of Govern-
ment Accommodation Rules uniformly

26. SHRL G. M. BANATWALLA:
Will the Minister of WORKS AND
HOUSING be pleased to state:

(a) whether it is a fact that the
Central Government jssued orders im
1975 directing Government servants
who own houses in Delhi to wvacate
Government accommodation allotted
to them;

(b) whether it is also a fact that in
1977, the Government modified the
said orderg allowing the house owners
to retain Government accommodation
on normal fees;

(¢) whether it is also a fact that the
priority date for allotment purposeg of
those Government servants who vac-
ated the Government accommodation
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thas been changed to their disadvan-
tage to June, 1977;

(d) whether .it is also a fact that an
allottee of Government accommoda-
tion ig allowed to retain Governmen’
accommodation if he owns the house
after the allotment of Government
accommodastion; and

(e) if so, whether there is any pro-
posal under consideration to rectify
the ruleg so that they are applicable to
all house owners uniformly?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P, C. SETHI):
{a). Orders were issued in September,
1975 declaring house owning Govern-
ment officers as ineligible for Govern.
ment accommodation with effect from
i1st January, 1976. However, those
who were in occupation of Govern~
ment accommodation, had the option
either to vacate or to retain the resi-
dence on payment of licence fee at
market rate,

(b) Orders were modified declaring
house owning officers as eligihle 1or
allotment of accommodation with
effect from 1st June, 1977, with the
proviso that the licence fee will be
charged from such officers at the fol-
lowing rates:—

(i) Normal rate i the rental in-
come from their private house
does not exceed Rs. 1000/-
per month,

1{ii) 50 per cent of market licence
fee if the rental income ex-
ceeds Rs. 1000/- per month but
dees not exceed Rs. 2000/- per
month,

{iii) Market licence fee if the
monthly rental income exceeds
Rs. 2000/-.

(c). Government, however, took a
decision that fhe priority date of all
the house owning officers will be reck-
oned from 1st June, 1977 or a subse-
quent date, as the case may be.

@) Yes, Sir, subject to payment
of licence fee as indicated in reply 1o
Part (b),
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(e). At present, there is no proposal
under consideration to change the
rules as the orders in force are uni-
formly applicable to gll house owning
officers.

Report of Ashokg Mehta Commititee
on Panchayati Raj Imstitutiong

27. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RURAL
RECONSTRUCTION be pleased 1o
state:

(a) whether Government have taken
any action on the report of the
Ashoka Mehta Committee on Pancha-
yati Raj Institutions;

(b) the nature of action taken along
with the recommendations accepted
by each one of the State/Union terri-
tories separately;

(¢) the nameg of States which have
not taken any action so far; and

(d) whether Government propose
to bring in any model legislation for
the guidance of the States?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
(SHRI R. V. SWAMINATHAN): (&)
to (c). The major recommendations
of the Ashoka Mehta Committee on
Panchayati Raj Institutions were dis-
cussed at a meeting of the Chief
Ministers convened by the Prime
Minister in May, 1979. There was
general agreement on (i) the need to
ensure that Panchayati Raj Institu-
tions were mnot superseded except in
abnormal circumstances; (ii) the need
for gelegation of adequate powers and
duties and financial powers to Pancha-
yvats and (iii) provision for safeguard-
ing the interests of the weaker sec-
tions. The consensus of some of the
other major recommendations was not
in favour of accepting them. The re-
commendations in the latter category
alongwith the consensusg arrived at the
Chief Ministers’ Conference gre given
in the statement gattached.

(d) Yes. A model legislation incor-
porating the consensus arrived at the
Chief Ministers’ Conference is under
preparation.
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Statement

Recommendations

Consensus

1. Structure of Panchayati Raj Institutions

There should be two-tier Panchayati Raj set-up
i.e., a district level Zila Parishad and a Mandal
Panchayat covering a population of 15,000 to
20,000. Existing Panchayat Samitis and
Gram Panchayats may be converted into non—
statutory Executive Committees of the Zila
Parishads and Mandal Panchayats respectively.

2. Election and participation of political parties
(i) The term of various bodies should be 4 years

(ii) Direct elections to all the bodies should
be held simultaneously. .

(iii) There should be participation of Political
parties in Panchayati Raj elections.

3. Constitutional amerdment

Th= Committee on Panchayati Raj Institutions
has discussed the sugzestion made in certain
quarters that in order to provide the Pan-
chayati Raj Institutions the requisite status
as well as an assurance of continuous func:
tioning, there should be a suitable provision
in the Constitution. The Committee have
agreed to the need for some such provision
and have desired that the Govt . of India
should give careful consideration to this
aspect.

4. JNyaya Panchayats

Direct elections

Constitution of Mandal Panchayat was
not favoured. It was, however, agreed
that while big states may have a three-
tier Panchayati Raj System, i.e., Gram
Panchayat, Panchayat Samiti and Zila
Parishad, smaller States may have a
two-tier tystem i.e.. Gram Parchayat
and Panchayat Samiti.

may be held at the Gram
Panchayat level and subsequent Ievels
may be filled by indirect elections
Incentive should be provided for urani-
mous election of Sarpanches and Gram
Panchayats as is the practice n :Cme
of the States. The members of State
Assemblies and Parliament may be asso-
ciated with the Panchayati Raj Insti-
tutions at the Samiti and Zila Parishad
levels. The Political parties should ret
however, participate in election to village
panchayats,

The term of Panchayat Raj Instituticn
should be 5 years.

It is not necessary for the Centre to in-
terfere in the functions specifically as-
signed under the Constitution to tihe
States. The necessary provision regarding
Panchayati Raj Institutions should,
therefore, be provided in the State Laws.

Nyaya Panchayats should be kept separate from Nyaya Panchayats are supposed to try

deve lopmental Panchayats. A  qualified
Judge should preside over them and elected
Panches should act as members of benches
of Nyaya Panchayats but not in respect of
the cases of the areas from which they have
been elected.

petty quarrels petty cases of simple
hurt, petty disputes etc. Such cases can
be decided either by the Gram Panchayat
itself or by a Committee constituted for
the Purpose by the Gram Panchayat.
The aim of Nyaya Panchayat should be
to make compromise and to solve matters
by arbitration . ’




e
77 Written Answers

wEqTE & oy w7 fAwes av soy

28. Wt TW@W T : [ e, wE
Ig TATH FY FAH (% F7g TEHT T FIAT
&Y @ & fAwTe o fvaar g sy frar ?

foen aar w@Eem  Hwit qwT™ weaTo WAy
(%ﬁ q10 wWEET ) i ®0 17,497/ -—
(FTTE qETT AT &Y AT JOAT ®9Y FFer) |

Drinking Water Scheme

28-A. SHRI P. RAJAGOPAL NAI-
DU: Will the Minister of WORKS
AND HOUSING be pleased to state:

(a) whether Government have
surveyed the tracts in the country
where fresh drinking water is not
available;

(b) if so, the areas; and

(c) the proposals with Govern-
ment to solve drinking water problem
in the tracts where the underground
water contains florine, nitrates and
salinity?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI): (a)
and (b). The surveys for drinkgng
water supply sources are carried out
by State Govergwments only. They
investigate not only underground
water sources but also surface sources
like springs, rivers, lakes gtc. With
the initiative from the Government ot
India the State Governments carried
out surveys to identify difficult and
scarcity villages. The criteria for such
villages were:

(2) Villages where water was not
available within a depth of 15 metres

or within a distance of 1.6 kilome-
tres;

(b» Villages which were endemic
to cnolera of which had problem of
quinea-worm infestation;

(c) Villages where water was un-
safe due to excessive presence of
such chemicals as iron, fluorides etc.

Ag per surveys conducted by ‘he
Va.riOus States about 1.53 lakhs such
village were identified by 1972.
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(¢) Provision of drinking water
supply is the responsibility of the
State ‘Government/Union Territories.
Central Government gives grants in
aid to States/Union Territories under
the Accelerated Rural Water Supply
Programme to supplement State's re-
sources and to accelerate progress
of coverage of problem villages. The
schemes are formulated and imple-
mented by the States in accordance
with the priority determined by them,

Under the Accelerated RWSP the
following amounts have peen given as
grant-in-aid to the various states and
union territories in the country for
implementation of the programme
during 1977.78 and 1978-79 and it is
estimated that 30,000 problem villages
were covered,

1077-78 Rs. 37.65 crores
1978-79 Rs. 59.0] crores

A total plan provision of Rs. 326
crores has been made.

For the current year out of g sum
of Rs, 45 crores provided under the
Programme about Rs. 45 crores has
already been allocated to the various
State Governments and Union terri-
tories. The question of giving fur-
ther gssistance ig under the considera-
tion of the Government of India.

Further, in order to carry out detail
investigations and preparation of pro-
ject details to provide water supply
to such villages the Government of
India has also given assistance to the
establishment of monitording and
investigation unitg in the various states
and union territories, The amounts
given for such units during 1977-78
and 1978-79 are:

1977-78 Rs. 55.00 lakhs
1978-79 Rs, 97.02 lakhs

The objective at present, ig to cover
all problem villages identified in 1972,
by the end of VI Five Year Plan with
the help of the funds under the Central
and State Plan funds.
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qizx el qr faerd

28-w, %Y @AW FWU ;T wEW
NN Wt T JATY BT FIT F4A ¢

(%) =1 w7 qdeq ey 9 fuar-
fgt w1 Q5 F faT 918 gy fwg §, o< afe
g, a1 %t ST T g HIK

(€) =1 weate & fyow dm awt §
W ey & iy safaagl &y fal a@ &
e fear 3; ®T afq g, &Y o9 A ¥
g7

foet @@t wem Sy @ wEdO
Hay (=t @o wiwwtaa) (F):faer gfq wsy
faer & ] wrea wewre faar fa s @
FATT I I¥ 0] F F TIA FT ST A
F UG IM WL 14 T T AT qF
frerr fadas  sTE ang §

(=) faerr fodas & FF0 1 QO FAT
TifE ST T §F @a &y war g,
o WG T & 918 Q& J1asTd a8l
g !

Supply of Kerosene and Diesel Qil

28-C. SHR] P. RAJGOPAL NAIDU:
Will the Minister of PETROLEUM
AND CHEMICALS pe pleased to state:

(a) whether Kerosene and diesel
oil are supplied through Government
distribution system in villages; and

(b) if not, the reasons therefor?

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
(a) and (b). The requisite informa-
tion is being collected and will be laid
pn the Table of the Sabha.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER ESSENTIAL Com-
MODITIES AcCT, 1445, REVIEWS ON AND

ANNUAL REPORTS OF LiBrrzoL INDIA

Lrp.,, BomBay 1978-79, Mabras Re-

FINERIES LTD., MADRAS FOR 1978-79,

ENGINEERS INDIA Ltp., NEw DELHI FOR

1978-79, CocHiN REFINERIES LJD., FOR
1978-79 ETC. ETC.

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
I beg to lay on the table:—

(1) A copy each of the following
Notifications (Hindi and English ver-
sions) under sub-section (6) of section
3 of the Essential Commodities Act,
1955: —

(i) The ZXerosene (Fixation of
Ceiling prices) Second Amendment
Order, 1979, published in Notification
No. G.S.R. 490(Ey in Gazette of
India dated the 17th August, 1979.

(ii) The Light Diesel Oi] (Fixa-
tion of Ceiling Prices) Third Amend-
ment Order, 1979, published in Noti-
fication No. G.S.R. 491 (E) in Gazette
of India dated the 17th August,
1979.

(iii) The Furnace Oil (Fixation of
Ceiling Prices and Distribution)
Amendment Order, 1979, published
in Notification No. G.S.R. 492(E)
in Gazette of India dated the 17th
August, 1979.

(iv) The Kerosene (Fixation of
Ceiling Prices) Third Amendment
Order, 1979, published in Notifica-
tion No G.S.R, 535(E) in Gazette
of India dated the 11th September,
1979.

(v) The Paraffin Wax (Supply,
Distribution and Price Fixation)
Amendment Order, 1979 published
in Notification No. G.S.R. 595(E) in
Gazette of India dated the 30th
October, 1979.

[Placed in Library. See No. LT-
40/801.
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(e) (i) Review by the Govern-
ment on the working of the Hindus-

tan Insecticides Limited New Delhi,
for the year 1978-79.

(2) A copy each of the following
papers (Hindi and English versions)
under sub-section (1) of gection 619A
of the Companies Act, 1956: —

(a) (i) Review by the Govern-
ment on the working of the Lubrizol
India Limited, Bombay, for the
year 1978-79,

(ii) Anpual Report of the Lubrizol
India Limited Bombay, for the year
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
41/801.

(b) (i) Review by the Govern-
ment on the working of the Madras
Refineries Limited, Madras, for the
year 1978-79.

(ii) Annual Report of the Madras
Refineries Limited Madras, for the
year 1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
42/80].

(¢) (i) Review by the Govern-
ment on the working of the
Engineers India Limited, New Delhi,
for the year 1978-79.

(ii) Annual Report of the Engi-
neers India Limited, New Delhi, for
the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon.

[Placed in Library, See No. LT-
43/801.

(d) (i) Review by the Govern-
ment on the working of the Cochin

Refineries Limited, for the year
1978-79.

(ii) Annual Report of the Cochin
Refineries Limited, for the vyear
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
44/801.

(ii) Annual Report of the Hindus-
tan Insecticideg Limited, New Delhi,
for the year 1978-79 along with the
Audited Accounts and the comments
of the Comptroller and Auditor
General thereon,

[Placed in Library. See No. LT-
45/80].

(f) (i) Review by the Govern-
ment on the working of the Hindus-
tan Antibiotics Limited  Pimpri,
Pune, for the year 1978-79.

(ii) Annual Report of the Hindus-
tan Antibiotics Limited, Pimpri,
Pune, for the year 1978-79 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-
46/807].

(g) (i) Review by the Govern-
ment on the working of the Housing
and Urban Development Corporation
Limited, New Delhi for the year
1978-79. ¥

(i1) Annual Report of the Housing
and Urban Development Corporation
Limited, New Delhi, for the year
1978-79 along with the Auditor
Accounts and the comments of the
Comptroller and Avuditor General
thereon.

[Placed in Library. See No. LT-
47/801].

(h) (i) Review by the Govern-
ment on the working of the National
Buildings Construction Ceorporation
Limited New Delhi, for the year
1978-79.

(i1) Annual Report of the Nationa]
Buildingg Construction Corporation
Limited New Delhi, for the vyear
1978-79 along with the Audited
Accounts and the comments of the
Comptroller and Auditor General
thereon.

[Placed in Library. See No. LT-
52/801.



(3) (i) A copy of the Annual Re-
together with the Audited Ac-
counts (Hindi and English versions)
of the Oil Industry Development Board,
New Delhi, for the year (1978-179, under
sub-section (4) of section 20 of the
Oil Industry (Development) Act, 1974

(ii) A copy of the Review (Hindi
and English versions) by the Govern-
ment on the above Report.

[Placed in Library. See No. LT-
53/80].

(4) A copy of the Urban Land
(Ceiling and Regulation) (Third
Amendment) Rules, 1979 (Hindi and
English versions) published in Notifi-
cation No. G.S.R. 20 in Gazette of
India dated the 5th January, 1980 under
sub-section (3) of section 46 of the
Urban Land Ceiling @nd Regulation
Act, 1976 together with and explana-
tory memorandum. [Placed in Library.
See No. LT-54/80].

(5) A copy of the Smith, Stanistreet
and Company Limited (Acquisition and
Transfer of Undertakings) Romoval of
Difficulties Order, 1979, (Hindi and
English versions) published in Notifica-
tion No. S.O. 809 (e) in Gazette ot
India dated the 15th December, 1979,
issued under section 32 of the Smith,
Stanistreet and Company Limited
(Acquisition and Transfer of Under-
takings) Act, 1977. [Placed in Library.
See No. LT-55/80].

REVIEWS ON AND ANNUAL REPORTS OF
CENTRAL INSTITUTE OF HinpI, AGRA FOR
1978-79, SAHITYA AKADEMI, New DELHI
FOR 1978, BOARD OF PRACTICAL TRAINING
EasTERN CALCUTTA FOR 1977-78, BOARD
oF APPRENTICESHIP TRAINING (SOUTHERN
RecioN) MADRAS, FOR 1977-78 ETC. ETC.

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B, SHANKARANAND):
T beg to lay on the Table:—

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Central Institute of Hindi, Agra,
for the year .1978-79.

(ii) A statement (Hindi and
English versions) regarding Review
on the working of the Institute.

[Placed in Library. See No. LT-
48/801.

(2) A statement (Hindi and
English versions) showing reasons
for deimy in laying the report men-
tioned at (i) (i) above.

(3) (i) -A copy of the Annual
Report (Hindi and English versions)
of the Sahitya Akademi, New Delhi,
for the year 1978 along with State-
ment of Accounts for the year
1977-78.

(ii) A copy of the Review (Hindi
and English versions) on the work~
ing of the Akademi.

[Placed in Library. See No. LT-
49/80].

(4) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Board of Practical
Training Eastern Calcutta, . for the
year 1977-78.

(ii) A copy of the Review (Hindi
and English versiong) on the work-
ing of the Board.

[Placed in Library. See No. LT-
50/80].

(5) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Board of Apprentice-
ship Training (Southerp Region)
Madras, for the year 1977-178.

(ii) A copy of the Review (Hindi
and English versions) on the work-~
ing of the Board.

(6) A  statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned =t (4) and (5), above.

[Placed in Library. See No. LT-
51/801.
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(7) A copy of the Annual Re-
port (Hindi* versions of the North-
Eastern Hill University, Shillong,
for the year 1977-78.

[Placed in Ltbrary. See No. LT-
57/80].

(8) A statement (Hindi and
English versions) explaining reasons
for not laying the Annual Accounts
and the Audit Repot of the Indian
Institute of Technology, Bombay for
the year 1978-79 within the stipulat-
ed time of & months. [Placed in
Library. See No. LT-58/80].

(9) A copy of the Report (Hindi
and English versions) of the Ex-
ecutive Committee of the Trustees
of the Victoria Memoria] Hall, Cal-
cutta for the year 1978-79 together
with the certified statement of
accounts. [Placed in Library. See
No. LT-59/80].

(10) A copy of the Review
(Hindi and English versions) on
the working of Victoria Memorial
Hall, Calcutta for the year 1978-79.
[Placed in Library. See No. LT-
60/80].

(11) A copy of the Certified
Accounts (Hindi and English ver-
sions) of the Indian Institute of
Technology, Kharagpur, for the year
1977-78 along with the Audit Report
thereon, under sub-section (4) of
Section 23 of the Institutes of
Technology Act, 1961. [Placed in
Library. See No. LT-61/80].

(12) A copy each of the follow-
ing Notifications under sub-section
(3) of section 59 of the Children
Act 1960:—

(i) A copy of the Delhi Children
(Amendment) Rules, 1978 (Hindi
and English versions) published in
Notification No. F.43(CA)/ICW/
DS/78 in Delhi Gazette dated the
29th September, 1978.

(ii) A copy of the Delhi Children
(Amendment) Rules, 1979 (Hindj
and English versions) published in
Notification No. F.43(CA)/ICW/
DSW/79 in Delhi Gazette dated the
14th November, 1978,
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(iii) A copy of the Pondicherry
Children (Amendment) Rules,
1978 published in Notification No.

G.O.Ms. 232/78 HEW(SW) in Pondi-
cherry Gazette dated the 6th Decem-

ber, 1978.

(iv) The Pondicherry Children
(Amendment) Rules 1979 published
in Notification No. G.O.Ms. 145/79/
HEW(HW) Pondicherry Gazette
dated the 10th July, 1979.

(v) The Goa, Daman and Diu

Children (First Amendment) Rules,

1978, published in Notification No.
6-35-75-LL.SG in Goa, Daman and
Diu Gazette dated the 8th February,
1979. [Placed in Library. See No.
L. T-62/807.

(13) (i) A copy of the Annual
Report (Hindj and English versions)
of the National School of Drama,
New Delhi, for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the School.

[Placed in Library. See No. LT-
63/80].

(14) (i) A copy of the Annual
Report of the Indian Institute of
Technology, Bombay, for the year
1978-79,

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Institute.

[Placed in Library. See No. LT-
64/80].

(15) A statement (Hindi and
English versions) showing reasons
for not laying simultaneously the
Hindi version of the Report.
[Placed in Library. See No. LT-
64/801.

(16) A statement (Hindi and
English versions) explaining reasons
for not laying the Annual Report
and the Accounts of the National
Council of Science Museums, for
the year 1978-T79 within the stipulat-
ed time of nine months after closing
of the accounting year. [Placed in
Library. See No. LT-63/80].

*English version of the Report was laid on the Table on the 17th May,

1879,
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(17) A copy of the Annual Re-
port (Hindi and English versions)
of the <Centra] Social Welfare
Board, New Delhi for the year
1978-79. [Placed in Library. See
No. LT-66/80].

(18) (i) A copy of the Annual
Accounts (Hindi and English ver-
sions) of the Banaras Hindu Uni-
versity, Banaras, for the year
1977-78 together with the Audit Re-
port thereon.

(ii) A statement (Hindi =and
English versions) showing reasons
for delay in laying the above
accounts. [Placed in Library. See
No, LT-67/80].

(19) (i) A copy of the Annual
Report (Hindi and English versions)
of the Indian Council of Historical
Research, new Delhi, for the year
1978-79 together with the Audited
Accountsg,

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Council. [Placed in
Library. See No. LT-68/80].

(20) (i) A copy of the Annua]
Report (Hindi and English versions)
of the Rashtriya Sanskrit Sansthan,
New Delhi for the year 1977-78.

(ii) A statement (Hindi and
English versions) regarding Review
on the working of the Sansthan,
[Placed in Library, See No. LT-
69/80].

(21) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers
mentioned at (20) above [Placed
in Library. See No. LT-69/80].

(22) (i) A copy of the Annual
Report (Hindi and English versions)
of Nehru Memorial Museum and
Library, New Delhi for the year
1977-78.

(ii) Review (Hindi and English
versions) on the working of the

Museum.
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(iii) A statement (Hindi and
English versions) showing reasons
for delay in laying the papers men-
tioned at (22) above. [Placed in
Library. See No. LT-70/80].

(23) A statement (Hindi and
English versions) explaining reasons
for not laying the Annual Reports
and Audited Accounts of the Boards
of Apprenticeship Training/Practical
Training at Kanpur, Bombay =and
Calcutta, for the year 1978-79 within
the stipulated period of 9 months
after the closing of the accounting
year. [Placed in Library. See No.
LT-71/80]. ‘

(24) (i) A copy of the Annual
Report (Hindi and English versions)
of the Gandhi Darshan Samiti, New
Delhi, for the year 1978-79 along
with the Audited Accounts for the
year 1978-79,

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of Samiti, [Placed in Library.
See No. LT-72/80].

(25) (i) A copy of the Annual
Report (Hindi and English versions)
of Board of Apprenticeship Train-
ing (Southern 'Region) Madras,
for the year 1978-79.

(ii) A copy of the Review (Hindi
and English versions) on the work-
ing of the Board. [Placed in Lib-
rary. See No. LT-73/80].

(26) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Central Tibetan
Schools Administration New Delhi
for the year 1977-78.

(ii) A statement (Hindi and
English versions) regarding review
on the working of the School
[Placed in Library. See No. LT-
74/80].

(27) A statement (Hindi and
English versions) ghowing reasons
for delay in laying the Report men-
tioned at (26) above. [Placed in
Library. See No, LT-74/80].
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(28) (i) A copy of the Annual
Report (Hindi and English versions)
of the Kendriya Vidyalaya Sanga-
than for the year 1977-78 along
with the Audited Accounts and the
Audit Report,

(ii) A copy of the ‘Review’ (Hindj
and English versions) on the work-
ing of Kendriya Vidyalaya Sanga-
than for the year 1977-78. [Placed
in Library. See No. LT-75/80].

(29) A statement (Hindi wand
English versiong) showing reasons
for delay in laying the Report men-
tioned at (28) above.
Library. See No, LT-75/80].

(30) (i) A copy of the Annuyal
Report of the Kendriya Vidyalaya
Sangathan for the year 1978-79
along with the Audited Accounts.

(ii) A copy of the ‘Review’
(Hindi and English versions) cn the
working of Kendriya Vidyalaya
Sangathan for the year 1978-79.

[Placed in Library. See No. LT-
76/80].
(31) A statement (Hindi @and

English versions) explaining re-
asons for not laying simullaneously
the Hindi version of the Report
mentioned at (3) above. [Placed
in- Library. See No. LT-76/80].

(32) A copy of the Certified
Accounts of the Indian Institute of
Technology, Kanpur, for the year
1977-78 along with the Audit Re-
port thereon, under sub-section (4)
of section 23 of the Institutes of
Technology Act, 1961. [Placed in
Library. See No. LT-77/80].

(33) A copy of the Annual Re-
port (Hindj and English wversions)

of the Khuda Bakhsh Oriental’

Public Library, Patna for the year
1978-79 together with . Audited
Accounts. [Placed in Library. See
No. LT-78/80].

(34) (i) A copy of the Annual
Report (Hindi and English ver-
sions) of the Indian Institute of
Technology, Madras for the year
1978-79,
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(ii) A copy of the ‘Review’ (Hindi
and English versions) on the work-
ing of the Institute. [Placed in
Library. See No. LT-79/80].

=it Tw faere qreew (greel) @ geaE

MR. SPEAKER: The hon. Member
is seeking to raise an objection re-
garding papers mentioned in item
Nos, 3 and 5. I would draw his
attention to rule 305(5) according to
which such matters should be referred
to the Committee on Paperg Laid and
not raised in the House.

Wi ww faena qEaE o gegew o, g
ar 9w ®f9e f& 35 amfe &1 & 1 oA
q@r & Agf | # sawrd grgat g fr e ¥ a8
farar gur 8 f& fgedY olc =i SM1 § o
faar mar 8 :

MR. SPEAKER: We will do it.

REVIEWS ON AND ANNUAL REPORT OF
INpIAN TELEPHONE INDUSTRIES LTD.,
BANGALORE FOR 1978-79, HINDUSTAN
TELEPRINTERS LTD, MADRAS FOR 1978-79
AND A STATEMENT FOR DELAY

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHR] BHISHMA NARAIN
SINGH): I beg to lay on the Table: —

(1) A copy each of the following
papers under sub-section (1) of
section 619A of the Companies Act,
1956: —

(a) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the Indian
Telephone Industrieg Limited,
Bangalore, for the year 1978-79.

(ii) Annual Report of the Indian
Telephone Industries Limited,
Bangalore, for the year 1978-79
along with the Audit Accounts
and the comments of the Com-
ptroller and Auditor General there-
on, [Placed in Library. See No.
LT-80/801.

(b) (i) Review (Hindi and
English versions) by the Govern-
ment on the working of the Hindus-
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tan Teleprinter Limited, Madras,
for the year 1978-79.

(i1) Annual Report of the
Hindustan Teleprinters Limited,

Madras, for the year 1978-79 along
with the Audited Accounte and the
comments of the Comptoller and
Auditor General threon. [Placed in
Library. See No. LT-81/80].

(2) A statement (Hindi and English
-versions) explaining reasons for not
laying simultaneously the Hindi ver-
sion of the Annual Report of Indian
"Telephone Industries Limited, Banga-
lore, for the year 1978-79. [Placed in
Library. See No. LT-81/80].

ANNUAL REPORT OF Foop CORPORATION
OF INDIA FOR 1977-78, REVIEWS ON AND
AnNuaL RrEpPORT OF CENTRAL WARE-
‘HOUSING CORPORATION, NEW DELHI, FOR
1978-79, NOTIFICATIONS UNDER ESSEN-
11aL. COMMODITIES AcT, 1955 ETC., ETC.

THE MINISTER OF AGRICUL~
“TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
"RAO): I beg to lay on the Table:—

(1) A copy of the Annual Report
(Hindi and English versions) of the
Food Corporation ot India for the
year 1977-78* along with the Audit-
ed Accounts under sub-section (2)
of Section 35 of the Food Corpora-
tion Act, 1964, [Placed in Library.
See No. LT-82/80].

(2) A copy of the Annual Report
{Hindi and English versions) of the
Central Warehousing Corporation,
New Delhi, for the year 1978-79
along 'with the Accounts and the
Audit Report thereon, under Sub-
‘section (11) of section 31 of the
Warehousing Corporation Act, 1962.
[Placed in Library. See No. LT.
B3/ 80].

(3) A copy of the Review (Hindi
and English versions) by the Gov-
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ernment on'the working of
Central Warehousing
New Delhi, for the
[Placed in Library.

83/80].

See No,

(4) A copy each of the following
and English

Notifications (Hindj
versions) under sub-section (6)

section 3 of the Essential Commo-

dities Act, 1955:—

(i) G.S.R. 462(E) published
Gazette of India dateq the
July, 1969.

(ii) The Sugar

of India dated
ber, 1979.

(iii) GS.R, 562(E) published
Gazetle of India dated the
October, 1979

1979.

(iv) The Sugar
Amendment Order,
ed in Notification No, G S.R. 546(E)
in Gazette of India dated the 30th
September, 1979. '

(v) The Sugar
Second Amendment
published in Notification

dated the 30th November, 1979.

(vi) G.S.R, 695(E) published in

Gazette of India dated the 17th
the

December, 1979 rescinding
Sugar (Price Control) Order, 1979.

(vii) The
(Control) Order,
in Notification No. G.S.R. 696(E)

in Gazette of India dated the 17th

December, 1979,

*A statement explaining reasons for

‘the stipulated period of nine months after the close

not laying the Annual Report within
of the accounting

year was laid on the 26th February, 1979,

the

Corporation,
year 1978-79.
LT-

30th

(Price Control)
Order, 1979 published in Notifica~
tion No. GS.R. 536(E) in Gazette
the 12th Septem-

3rd
containing Corri-
gendum to Notification No. G.SR.
536(E) dated the 12th September,

(Price Control)
1979, publish-

(Price Control)

Order, 1979,
No.
G.S.R. 660(E) in Gazette of India

Levy Sugar Supply
1979, published
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(viii) The Sugar (Price Deter-
mination for 1978-79 production)
Order, 1979, published in Notifica-
tion No. G.S.R. 699(E) in Gazette
of India dated the 17th Decem-
ber, 1979,

(ix) The Sugar (Price Determi-
nation for 1979-80 Production)
‘Order, 1979, published in Notifica-
tion No. G.S.R. 700(E) in Gazette
of India dated the 17th December.
1979,

(x) The Sugar (Restrictions on
Movement) Order, 1979, published
in Notification No. G.S.R. 701(E)
in Gazette of India dated the 17th
December, 1979,

(xi) The Sugar (Retention and
‘Sale by Recognised Dealers) Or-
der, 1979, published in Notifica-
tion No. G.S.R. 702(E) in Gazette
of India dated the 17th Decem-
ber, 1979,

(xii) The  Fertiliser (Control)
Amendment Order, 1979, published
in Notification No. G.S.R. 33(E)
in Gazette of India dated the 19th
January, 1979,

(xiii) G.S.R. 387(E) published
in Gazette of India dated the 21st
June, 1979 containing corrigen-
dum to Notification No. G.SR.
33(E) dated the 19th January,
1979.

(xiv) G.S.R. 483(E) published
in Gazette of India dated the 13th
August, 1979 regarding sale of
Ammonium Sulphate and Urea
manufactured in the State of
Assam to tea gardens, etc.

(xv) G.SR. 627(E) published in
Gazette of India dated the 16th
November, 1979 regarding sale of
Urea and Calcium Ammonium Ni-

trate manufactured in Haryana
and Punjab,
(xvi) G.SR, 511(E) published

in Gazette of India dated the 22nd

August, 1979 making certain am-
endment to Notification No. G.S.R.

918(E) dated the 9th March, 1979.
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(xvil) G.S.R. 590(E) (Hindi
version) containing  corrigendum
to Hindi version to Notification
No. G.S.R, 511(E) dated 22nd
August, 1979. [Placed in Library,

See No. LT-54/80].

(3) A copy of Notification No.
G.SR, 544(E) (Hindi and English
versions) published in Gazette of
India dated the 19th September.
1979, issued under section 12A of the
Essential Commodities Act, 1955.
[Placed in Library, See No. LT-
85/80].

(6) A copy each of the following
papers (Hindi and English versions)
under  sub-section (L) of section
619A of the Companies Act, 1956 :—

(iy Review by the Government
on the working of the Modern
Bakeries (India) Limited, New
Delhi, for the year 1977.78.

(iiy Annual Report of the Mo-
dern Bakeries (India) Limited,
New Delhi, for the year 1977-78
along with the Audited Accounts
and the comments of the Comp-
troller and Auditor General there-
on. [Placed in Library. See No.
LT-86/80].

STATEMENT ON MARKET LOANS FLOATED
BY CENTRAL GOVERNMENT [N 1979-80

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): I beg to
lay on the Table a Statement (Hindi
and English versions) on the market
loans floated by the Central Govern-
ment in 1979.80. [Placed in Library.
See No. LT-87/80].

NOTIFICATIONS UNDER CustomMs AcT,
1962, CENTRAL Excise RuLes, 1944
Customs Act, 1962 anp CeNTrAL Ex-
CISE ANp SALT AcT, 1944, CENTRAL ExX-
CISE AND SALT AcT, 1944, Income Tax
Act, 1961, FINANCE AcT, 1979 Com-
paniEs (Prorrrs) Surtax Act, 1964
ETC,
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SHRI JAGANNATH PAHADIA: I
beg to lay on the Table: (1) A copy
each of the following Notifications
(Hindi and English versions) under
Section 159 of the  Customs  Act,
1962 - —

(i) G.S.R. No, 429(E) published in
the Gazette of India dated the 1st
July, 1979 together with the an ex-
planatory memorandum regarding
revised rates of Exchange for con-
version oA 17fth jScheduled foreign
currencies into Indian Rupees and
vice-vesa  for the purpose of
valuation under Section 14 of the
Customs Act, 1962.

(i) G.SHR. No. 430(E) published
in the Gazette of India dated the
2nd July, 1979 with an explanatory
memorandum regarding the revised
rate of Exchange for conversion of
Pound Sterling into Indian Rupees
and wvice-versa for the purpose for
of valuation under Section 14 of the
Customs Act, 1962,

(i{iy G.S.R. 437(E) published in
the Gazette of India dated the 6th
July, 1979 together with an expla-
natory memorandum regarding in-
crease in export duty on coffee,

(iv)y G.S.R. No, 879 published in
the Gazette of India dated the 30th
June, 1979 together with an expla-
natory memorandum regarding re-
patriates concessions to persons of
Indian origin from certain East Afri-
can and Asian Countries,

(v) G.SR. Nos, 325(E) and 326E)
both published in Gazette of India
dated the 28th May, 1979 with an
explanatory memorandum regarding
exemption to Malethion, Abate and
sprayers from Customs duty in ex-
cess ‘'of 15 per cent ad wvalorem.

(viy GS.R. No. 821 published in
the Gazette of India dated the 16th
June, 1979 together with an expla-
natory memorandum regarding re-
duction .of Customs duty on Fundus
Camern,
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(vii) G.S.R. Nos. 880 and 881 both
published in the Gazette of India
dated fhe 30th June, 1979 with an
explanatory memorandum seek to
equalise customs duty burden on
Ferro nickel with nickel oxide sinter.

(viii) G.S.R. No. 407(E) publish-
ed in the Gazette of India, dated the
27th June, 1979 together with an ex-
planatory memorandum regarding.
exemption granted to Jigs, tools and
grocund handling equipment import-
ed for Jaguar Air craft from Cus-
toms duty.

(ix) G.SR. No. 409(E) published
in the Gazette of India dated the:
27th June, 1979 together with an ex-
planatory memorandum regarding
extension of concessional rate of
duty on Toking Coal upto 30-6-1980.

(x) G.S.R. Nos. 409(E) and 410(E)
published in the Gazette of India,
dated the 27th June, 1979 tcgether
with an explanatory memorandum
regarding reduction in Customs duty
on parts of Vari Pitch Sheave Step-
less Spindle speed regulator.

(xi) G.S.R. Nos. 416(E) and 417(E)
both published in Gazette of India
dated the 29th June, 1979 together
with an explanatory memorandum
regarding extension of wvalidity of
existing partial exemption from Cus-
toms duty en Soda Ash upto 31-3-
1980.

(xii) G.S.R. Nos. 411(E), 412(E)
and 413(E) all published in the
Gazeette of India dated the 27th
June, 1979 together with an expla-
natory memorandum regarding tariff
values in respect of almonds, raisings
and dates and abolishing tariff values
in respect of other varieties of dry/
fresh fruits.

(xiii) G.S.R. No. 418(®)y published
in the Gazette of India dated the
29th June, 1979 fogether with an ex-
planatery memorandum = regarding
extension of {Me concessional rate of
duty on plain aluminimum foil upto
30-9-1979.



97 Papers laid

(xiv) G.S.R. No. 428(E) published
in the Gagzette of India, dateq the
30th June, 1979 together with an ex-
planalory memorandum regarding ex-
tension of validity of existing total
exemp™oh from additicnal duty on
melting scrap upto 31-3-1980.

(xv) G.S.R. No. 438(E) published in
the Gazette of India dated the 6th
July, 1979 together with an explana-
tory memorandum regarding revis-
ed rate of Exchange for conversion
of Pound Sterling into Indian Rupees
and vice cersa for the purpose of
valuation under Section 14 of the
Cusfoms Act, 1962.

(xvi) G.S.R. No. 448(E) published
in the Gazette of India dated the
19th July, 1979 regarding revision
of Exchange rates between Pound
Sterling and Indian Rupees for the
purpose of Customs wvaluation.

(xvii) G.S.R. No. 476(E) published
in the Gazette of India dated the 9th
August, 1979 regarding revision of
Exchange ratés between Heng Kong
Dollars and Indian Rupees for the
purpose of Customs wvaluation.

(xviii) G.S.R. No. 465(E) publish-
ed in the Qazette of India, dated the
4th August, 1979 with explanatory
memorandum regarding reduction in
export duty on effect.

(xix) G.S.R. No: 372(E) published
in the Gazette of India dated the
13th June, 1979 together with an ex-
planatory memorandum regarding
enlargement of list of materials a
lowed to be imported duty free
against advance licences for export
production.

(xx) G.S.R. Nos. 466(E) and
467(E) both published in the Gazet-
te of India dated the 7th August,
1979 together with an explanatory
memorandum regarding exemption
to. Cinematograph films exposed
when imported into India for train-
ing of Defence Personnel from Cus-
toms duties.
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(xxi) G.S.R. Nos. 468(E) and
469(E) both published in the Gazette
of India dated the 7th August,
1979 tcgether with explanatory me-
morandum regarding exemption
fo aircraft engines accessories and
components as are in need of re-
pairs or overhaul, when imported
into India for the purpose of repair
or overhaul from Customs duties.

(xxii) G.S.R. Nos. 453(E) and
454 (E) both published in the Gazet=-
te of India dated the 20th July, 1979
together with explanatory memoran-
dum regarding exemption to mendals
and trophies from the Customs duty.

(xxiii) G.S.R. No. 452(E) publish~
ed in the Gazette of India dated the
20th July, 1979 together with an ex-
planatory memorandum amending
notification No. 108-Customs dated
the 1st July, 1979.

(xxiv) G.S.R. Ne, 457(E) published
in the Gaz=tte of India dated the
24th July, 1979 together with an ex-
planatory memorandum regarding
reduction of customs duty on Alu-
minium foil laminated with Polyethy-
lene film.

(xxv) G.S.R. Nos. 338(E) and
339(E) both published in the Gazet-
te of India dated the 1lst June, 1979
together with explanatory memoran-
dum regarding exemption to goods
imported into India in connection
with any Fair Exhibition Demons-
tration, Seminar, Congress or Con-
ference from payment of Customs
duties subject to fulfilment of certain
conditicns laid down in the notifica-
tion No. 116-Customs.

(xxvi) G.S.R. Nos. 379(E) and
380(E) both published in the Gazet-
te of India dated the 18th June, 1979
together with explanatory memoran=-
dum regarding exemption to food-
stuffs, medicines, medical stores of
perishable nature, clothing and blan-
kets when imported into India by a
charitable crganisation as free gifts
from abroad or purchased out of do-
nations received abroad in foreign

exchange by a charitable organisa-
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tion as free gifts from abroad or pur-
chaséd out of donation received abroad
in fereign exchange by a charitable
organisation_in India for free distri-
bution subject to fulfilment of certain
conditions Taid down in the Notification
No. 128-Customs,

(xxvii) G.S.R. Nos. 419(E) and
420(E) both published in the Gazet-
te of India dated the 29th June, 1979
together with explanatory memoran-
dum regarding exemption to goods
imported by an institution into India
for maintenance of war graves from
payment of Customs duties.

(xxviil) G.S.R. Nos: 421(E) and
422(E) both published in the Gazet-
te of India dated the 29th June, 1879
together with explanatory memoran-
dum regarding exemption to goods
imported into India for the purpose
of trial demonstraticn or training
before any authority under the Min-
istry of Defence from payment of
Customs duties subject tg fulfilment
of certain conditions laid down in
the Notification No. 149-Customs.

(xxix) G.S.R. No. 341(E) publish-
ed in the Gazette of India dated the
2nd June, 1979 together with an ex-
planatory memorandum regarding
additional duty on blades for leather
shaving machine.

(xxx) G.S.R. Nos: 342(E) to
344(E) all published in the Gazette
of India dated the 2nd June, 1979
together with explanatory memoran-
dum regarding reduction of import
duty on PTEFE moulding powder/
granule and tapes for manufacture
of PTFE insulated wires and cables.

(xxxi) G.S.R.' No. 382(E) publish-
ed in the Gazette of India dated the
18th June, 1979 together with an ex-
planatery memorandum regarding in-
crease in export duty on coffee.

(xxxii) G.S.R. No. 270(E) publish-
ed in the Gazette of India dated the
27th April, 1979 together with an ex-
planatory memorandum  regarding
enlargement of list of materials al-
lowed to be imported duty free
against ‘Advance Licences’ for export
producfion.
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(xxxiii) G.S.R. Nos. 532(E) and
533(E) both published in the Gazet-
te of India dated 7th September, 1979
together with an explanatory memo-
randum regarding exemption of food-
stuff, medicines, medical stores of
perishable nature, clothing and hlan-
kets subject to certain conditions
specified in G.S.R. No, 532(E) from
the whole of basic, additional and
auxiliary duty of customs.

(xxxiv) G.S.R. No. 626(E) publish-
ed in the Gazette of India, dated the
14th November, 1979 together with
an explanatory memorandum regard-
ing revision of exchange rates bet-
ween Japanese Yen and Indian
Rupees for the purpose of Customs
Valuation.

(xxxv) G.S.R. Nos. 630(E) pub-

_lished in the Gazette of India dated

the 1st October, 1979 together with
an explanatery memorandum regard-
ing revision of exchange rates bet-
ween Pound Sterling and Indian
Rupees for the purpose of Customs
valuation.

(xxxvi) G.S.R. No. 671(E) publish-
ed in the Gazette of India dated the
4th December, 1979 together with an
explanatory memorandum regarding
revision of exchange rates between
Pound Sterling and Indian Rupees
for purpose of Custems valuation.

(xxxvii) G.S.R. No: 521(E) pub-
lished in the Gazette of India dated
‘the 30th August, 1979 together with
an explanatory memorandum re-
garding revision of exchange rates
between Hong XKong Dollar and
Indian Rupees for the purpose of
Customs valuation.

{(xxxviii) G.S.R. No. 561(E) pub-
lished in the Gazette ¢f India dated
the 1st October, 1979 together with
an explanatory memorandum regard-
ing revision of exchange rates bet-
ween 17 Scheduled foreign curren-
cies and Indian Rupees for the pur-
pose of Customs valuation.

(xxxix) G.S.R. No. 549(E) pub-
lished in the Gazette of India dated
the 24th September, 1979 together
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with an explanatory memorandum
" regarding revision of exchange rates

between Austrian Schillings ‘and
~.Indian Rupees for the purpose of Cus-
‘toms waluation.

(x1)' GS.R. No. 560(E) published
in the Gazette of India dated the 1st
October, 1979 together with an ex-
planatory memorandum regarding
fixing of exchange rate between Rus-
sian Rouble and Indian Rupees for
the purpose of Customs wvaluatior.

(xli) G.S.R. No. 648(E) published
in the Gazette of India dated the
26th November, 1979 together with
- an explanatory memorandum regard-
ing revision of exchange rates bet-
© ween Swiss Francs and Indian Rupees
for the purpose of Customs wvalua-
tion,

(xlii) G.5.R. No. 703(E) putlish-
ed in the Gazette of India dated the
18th December, 1979 together with
an explanatory memecrandum regard-
, ing revision of exchange rates bet-
ween Danish Kroners and Indian
Rupees for the purpese of Customs
valuation.

(xliii) G.S.R. No. i(E) published
in the Gazette of India dated 1-1-80
together with an explanatory memo-
randum regarding revision of ex-
change rates between 17 Scheduled
foreign currencies and Indian Rupees
for the purpose cf Customs valuation.

(xliv) G.S.R. No. B06(E) puklish-
ed in the Gazette of India dated 31-
10-79 together with an explanatory
memorandum regarding revision of
exchange rates between Pound Ster-
ling and Indian Rupees for the pur-
rose of Customs valuation.

{xlv) G.8.R. No. 586(E) published
in the Gazette of India dated 25-10-
1979 together with an explanatory
memcrandum regarding revision of
exchange rates between Pound Ster-
ling and Indian Rupees for the pur-
pose of Customs valuation.

(xlvi) G.S.R. No. 540(E) _publish-
ed in the Gazette of India dated 17-9-
1979 together with an explanatory
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Memorandum regarding revision of
exchange rates between Pound Ster-
ling and Indian Rupees for the pur-
pose of customs valuation.

(xlvii) G.S.R. Ne. 527(E) publish-
ed in the Gazette of India dated 1-9-
1979 together with an explanatory
memorandum regarding appointing
1st day of October, 1979, as the date
on which the Customs Act, 1862 and
Conservation of Foreign Exchange
and Prevention of Smuggling Activi-
ties Act, 1974, shall come into force
in the State of Sikkim.

(xlviiiy G.S.R. Nos. 618(E) and
619(E) and 620(E) all published in
the Gazette of India, dated 13-11-1979
together with an explanatory memo-
randum regarding amendment of Bag-
gage Rules 1978, amendment of
Tourist Baggage Rules 1978, and res-
cinding of notification of the Central
Board of Revenue No. 30 Cusioms,
dated 19-2-1955 for the purpecse of
extending the provisions of the bag-
gage rules applicable to the interna-
tional passenger also to passengers
arriving in India from Pakistan.

(xlix) G.S.R. No. 623(E) pub-
lished in the Gazette of India dat~d
13-11-1979 together with an explana-
tory memorandum regarding en-
largement of list of materials allow-
ed to be imported duty free against
Advance Licences for export produc.
tion.

(1) G.S.R. No. 576(E) published in
the Gazette of India, dated 10-10-1979
together with an explanatory memo-
randum regarding enlargement of
list of materials allowed to be im-
ported duty free against Advance
Licences for export production.

(liy G.SR. No. 486(E) published in
Gazette of India, dated 13-8-1979 to-
gether with an explanatory memeo-
randum regarding extension of pe-
riod upto 31-3-1980 on PVC Resin
from the whole of the basic Customs
duty leviable thereon.

(lii) G.S.R. No. 512(E) published
in Gazette of India dated 22-8-79 to-
gether with an explanatory memo-
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randum regarding exemption from
excise duty on sponge iron.

(liii) G.S.R. No. 513(E) published
in the Gazette of India dated 24-8-
79 together with an explanatory
memorandum regarding amendment
of Notification No. 104-Customs dated
10-5-79.

(liv) GSR No. 515(E) published
in Gazette of India, dated 24-8-79
together with an explanatory
memorandum regarding exemption
on out-becard motors of a capacity
above 7 H.P.

(lIv) GSR No. 516(E) published in
Gazette of India, dated 24-8-79 to-
gether with an explanatory memo-
randum regarding amendment in the
notification of the Government of
India Ministry of Finance, No. 194-
Customs, dated 10-5-1979.

(Ivi) GSR No. 1126 published in
Gazette of India dated 8-9-70 to-
gether with an explanatery memo-
randum regarding amendment in
notification No. 240-Customs dated
the 30th  December, 1978 on the
Watches and Watch parts.

(Ivii) GSR No. 542(E) published
in Gazette of India dated 18-9-79 to-
gether with an explanatory memo-
nandum regarding exemption on
orilled ammonium nitrate (Explo-
sive grade).

(lviii) GSR No. 543(E) published
in Gazette of India dated 18-9-79
together with an explanatery memo-
randum regarding amendment in
notification No. 104-Customs dated
10-5-79 to exempt prilled ammonium
nitrate.

(lix) GSR No. 552(E) published in
Gazette of India dated 28-9-79 to-
gether with an explanatory memo-
randum regarding exemption on
the components required for the ma-

nutactu;e of heavy commercial mo-
tor vehicles.

(Ix) GSR No. 553(E) published in
Gazette of India dated 28-9-79 to-
gether with an exemption on the

components required for the manu-
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facture of heavy commercial motor
vehicles.

(1xi) GSR No. 563(E) published im
the Gazette of India dated 3-10-79
together with an explanatery memo-
randum regarding exemption on
plain Aluminium foil.

(1xii) GSR No. 564(E) published
in the Gazetie of India dated 3-10-79
together with an explanatory memo-
randum regarding exemption on
Aluminium foil laminated with
polyethylene file.

(Ixiii) GSR No. 613(E) published
in the Gazette of India dated 6-11-79
together with an explanatody memo=
randum regarding amendment in
the notification No. 36-Customs dt.
15-2-79.

(Ixiv) GSR No. 621(E) published
in Gazette cf India, dated 13-11-79
together with an explanalory memo-
randum regarding amendment in
notification No. 24-Customs  dt.
27-1-1979.

(Ixv) GSR No. 622(E) published
in the Gazette of India dated 13-11-79
together with an explanatory memo-
randum regarding exemption omn
isobornyl acetate.

(1xvi) GSR No. 631(E) published
in the Gazette of India dated 20-11-79
fogether with an explanatcry memo-
randum regarding amendment im
the notification No. 142-Customs dt.
27-6-79.

(Ixvii) GSR No. 680(E) published
in the Gazette of India dated 5-12-79
together with an explanatory memo-
randum regarding exemption fromr
import duty on waste paper.

(1xviii) GSR No. 681(E) published
in Gazette of India dated 5-12-79
together with an explanatory memo-
randum regarding amendment in
the notification No. 104-Customs dt.
10-5-179.

(Ixix) GSR No. 692(E) published
in the Gazette of India dated 5-12-79
together with an explanatory memo-
randum regarding exemption oD
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rough uncut precious stones from
the import duty.

(Ixx) GSR No. 513(E) published
in the Gazette of India dated 24-8-79
#together with an explanatory memo-
randum regording increase in ex-
port duty on cardamom.

(Ixxi) GSR No. 526(E) published
in the Gazette aof India dated 1-9-79
together with an explanatory memo-
randum regarding exemption f{rom
£xport duty cn .instant coffee.

(1xxii) GSR No. 635(E) published
+in the Gazette of India dated 23-11-79
‘together with an explanatory memo-
randum regarding exempiion from
additional duty on rough ophthal-
mic glass blanks.

(Ixxiii) GSR Nos. 636(E) and
637(E) published in the Gazette of
India, dated 23-11-79 together with
explanatory memorandum regarding
modification of exemption from im-
port duty on viscose filament yarn
of 600 deniers and above.

(1xxiv) GSR No. 652 (E) publish-
ed in the Gazette of India dated
29-11-79 together with an explana-
tory memorandum regarding ex-
emption frem export duty on black
pepper.

(Ixxv) GSR Nos. 676 (E) and
677(E) bublished in the Gazette of
India dated 5-12-79 together with
explanatory memorandum regard-
ing leavying customs duty on refri-
gerators deep-freezes and air-condi-
1lioners imporfed by passengers as
part of baggage on ftransfer of
residence to India.

(Ixxvi) GSR Np. 6(E) published
in the Gazette of India dated
9-1-80 together with an explanatory
memorandum regarding revision of
exchange rates Dbetween Pound
Sterling and Indian Rupees for the
purpose of Customs valuation.

(Ixxvii) GSR No. 610(E) publish-
ed In the Gazette of India dated
2-11-79 together with ap explana-
tory memorandum specifying limits

*dn respect of waste/scrap arising in
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the course of manufacture of poly-
thene bags, ivory carying and plain
ivory bangles in the Kandla Free
Trading Zone.

(Ixxviii) GSR Nos. 657(E) and
658(E) both published in the
Gazette of India dated 30-11-79 to-
gether with an explanatory memo-
randum regarding exemption on
goods imported into Santacruz Elec-
tronics Export Processing zone from
Customs duty.

(Ixxix) GSR Nos. 678(E) and
679(E) both published in the
Gazetlte of India, dated 5-12-79 to-
gether with an explanatery memo-
randum exempting wet blue hides
and skins from Customs duty.

(Ixxx) GSR No. 687(E) published
in the Gaztte of India dated 11-12-79
together with an explanatory memo-
randum extending Notification No.
227-Customs dated 30-11-79 regard-
ing imports into Santacruz Electro-
nic Export processing zone.

(lxxxi) GSR No . 1166 published
in the @Gazefte of India, dated
18-8-79 containing corrigendym to
notification No. 113-Customs, dated
25-8-79 exempting Malathion, Abalte,
Ultra Low Volume Hand Operated
sprayers and Ulira Low Volume
Truck mounted sprayers from Cus-
toms duty.

(Ixxxii) GSR No. 1532 published
in the Gazette of India, dated
29-12-79 regarding banning of book
entitled ‘Who killed Gandhij’.

(Ixxxiii) SO 559 (E) and SO 560
(E), publlshed in the Gazette of
India, dated 1-10-79 together with
an explanatory memorandum delet-
ing the word ‘Sikkim’ from the Noti-
fication Nos. 43 and 45 both dated
1-2-63, in view of the extension of
customs Act 1962 and COFEPOSA,
Act, 1974 to the State of Sikkim
with effect from 1-10-1979,

(Ixxxiv) GSR No. 1099 published
in the Gazette of India dated 1-9-79
together with an explanatory memo-
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randum regarding grading of sample
parcels of Tobacco under the Tobacco
Grading & Marketing Rules 1937.

(Ixxxv) GSR 10(E) and 11(E)
published in the Gazette of India
dated the 19th January 1980 toge-
ther with an explanatory memoran-
dum regarding exemption on lique-
fied Petroleum GAS (including
propane  and butane) from
the whole of basic and auxi-
liary duties leviable thereon upto
30th September, 1980. [Placed in
Library. See Nwo, LT—88/80].

(2) A copy each of the following
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January, 1976 which had  become
otiose on withdrawal of the simpli-
fieq procedure.

(vi) GBR 882 published - in the
Gazette of India dated the 30th June,
1979 together with an explanatory
memorandum regarding provisions
or levy of Excise duty @ 10 per cent
ad valorem instead of 15 per cent
ad valerem on insulating varnishes
provided they. are® manufactured
from ingredients on whichk the appro-
priate duty of Excise or the addi-
tional (Countervailing) duty, as the
case may be, had aiready been paid
and used for insulating electric wires.

Notifications (Hindi and English ver-
sions) issued under the Central Excise
Rules, 1944:—

and cables.

(viiy GSR 352(E) published in the

(i) GSR Nos, 373(E) and 374(E)
published in the Gazette of India
dated the 13th June, 1979 together
with an explanatory memorandum
regarding intreduction of a formula
computing the average count in res-
pect of round mesh mosquito netting.

(ii) GSR 391(E) published in the
Gazette of India dated the 23rd
June, 1979 together with an explana-
tory memorandum regarding excise
duty on fImported Acrylic fibre
amendment to Notification No. 133/
77-CE, dated the 18th June, 1979.

(iii) GSR No. 392(E) published in
the Gazetfe of India dated the 23rd
June, 1979 together with an explana-
tery memorandum regarding exemp-
tion from Excide duty on waste of
crimped yarn.

(iv) GSR 394(E) and 395(E)
published in the Gazette of India
dated the 23rd June, 1979 together
with an explanatory memorandum
regarding amendment to Notifica-
tion Nos, 24/75-CE and 25/75-CE
dated the Ist March, 1975 to clarify
that rebate of Excise duty will be
admissible even when the increase
in the use of minor oils in soap is
in decimial percentage point.

(v) GSR 823 published in the
Gazefle of India dated the J6th
June, 1979 rescinding notifiration
Na. 14/76-CE, dated the 23rd

Gazette of India dated the 6th
June, 1979 togefher with an ex-
planatory memorandum regarding
exemption to laminated jute bags
falling wunder Item No. 68 of the
Central Excise Tariff.

(viii) GSR No. 425(E) published
in the Gazette of India dated the
30th June, 1979 tcgether with an
explanatory memorandum regarding
fixation of effective rate of duty on
wash oil falling under Item No. 11A
of Central Excise Tariff.

(ix) GSR No. 426(E) publisheq in
the Gazette of India dated the 30th
June, 1979 together with an explana-
tory memorandum rescinding noti-
fication No. 54/59-CE dated the 16ih
May, 1959.

(x) GSR No, 427(E) published in
the Gazette of India dated the 30th
June 1979 together with an explana-
tory memorandum regarding amend-
ment to notification No. 55/T% dated
the 1st March, 1975 giving complete
exemptipn to crushed bones and bone
products.

(xi) GSR No. 432(E) published
in the Gazette of India dated the
4th July, 1979 together with an ex-
planatory memorandum regarding
exemption from duty on waste jute
yarn under Tariff Item No. 180.

(xii) GSR No. 940(E) published in
the Gazette of India dated the
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13th July, 1979 regarding exemption
from Excise duty on woollen and
Acrylic sapun yarn.

(xiii) GSR No. 987 published in
the Gazette of India dated the 28th
July, 1979 together with an explana-
tory memorandum regarding delega-
tion of Powers.

(xiv) GSR No. 451(E) published
in the Gazette of India dated the 20th
July, 1970 together with an explana-
tory memerandum regarding ex-
emption to prepared foods distribut-
ed free of cost to infants, children,
pregnant women and nursing
mothers.

(xv) GSR No. 442(E) published
in the Gazette of India dated the
17th July, 1979 together with an
explanatory memorandum regarding
the value of goods {alling under
Tariff Item No. 68 and which have
been exempted from the whole of the
excise duty.

(xvi) GSR No. 446(E) and 445(E)
published in the Gaxette of India
dated the 18th July, 1979 together
with an explanatory memorandum
regarding withdrawal of Excise duty
on coal.

(xvii) GSR No. 460(E) published
in the Gazette of India, dated the
30th July, 1979 together with an
explanatory memorandum notifying
that the manufacturer of motor vehi-
cles parts who avail of another con-
cession in respect or Original Equip-
ment Clearance’ would not be eligi-
ble to avail the benefit under the
general scheme of concession to
smali scale manufacturers.

(xviii) GSR No. 461(E) published
in the Gazette of India dated the
30th July, 1979 together with an ex-
planatory memorandum extending
the concessional rates of duty of
5 per cent ad valorem applicable to
cycle parts thereof to locking devices
designed for use in cycles.

(xix) GSR No. 470(E) published
in the Gazette of India dated the
7th August, 1979 togther with an

explanatory memorandum regarding
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levy of excise duty on higher priced
snuff  manufactured from cheaper
snuff.

(xx) GSR No, 473(E) to 475(E)
published in the Gazette of India
daled the 9th August, 1979 together
with an explanatory memorandum
exempting Poly-propylene = Tapes,
Poly-Propylene monofilament yarn
60 deniers and above and Polypro-
pylene Wasté Irom Excise Duty.

(xxi) GSR No. 458(E) published
in the Gazette of India dated 25th
July, 1979 regarding concessional
rate on white printing paper.

(xxii) GSR No. 480(E) and 481(E)
published in the Gazette cof India
dated the 10th August, 1979 together
with an explanatory memorandum
regarding excise dutly concessions to

Iron and Steel Products.

(xxiii) GSR No, 960 published
in the Gazetfe of India dated the 21s%
July, 1979 togd®™Ser with an expla-
natory memorandum regarding Am.
monium NWitrate.

(xxiv) GSR 547(E) published in
the Gazette of India dated the 22nd
September, 1979 together with an
explanatory memorandum regarding
exemption frem Central Excise duty
goods cleared under rules 13-14 of
Central Excise for exports and dis-
play in an exhibition abroad ‘in
bond’ and subsequently re-imported
to India.

(xxv) GSR 67TI(E) and 675(E)
published in the Gazette of India
dated the 5ith December, 1979 to=«
gether wiih an explanatory memo«
randum regarding exemption from
payment of excise duty on Poly-
propylene spun yarn,

(xxvi) GSR 575(E) published in
the Gazefte of India dated the 10th
October, T879 together with an ex-
planatory memorandum regarding
grant of exemption from Excise duty
on Polypropylene Tapes.

(xxvii) GSR 522(E) published in
the Gazefte of India dated the 30th
August, 19790 together with an ez
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planatory memorandum exempting
excisable goeds donated to the vic-
tims affected by the floods in Morvi-
Malia in the Slate of Gujarat from
Central Excise duty.

(xxviii) GSR 659(E) published in
the Gazelte of India dated the 30th
November, 1979 together with an ex-
planatory memorandum  regarding
type of drill which would be assess-
able under clause (v) of proviso 1 to

), Notification No. 226/77-CE, dated the

15th July, 1979 as amended.

(xxix) GSR 939(E) published in
the Gazette of India dated the 30th
November, 1979 together with an
explanatory memorandum regarding
cotton fabrics used for industrial
purposes within the factory of pro-
duction for enjoying exemption from
Additicnal Excise duty.

(xxx) GSR 714(E) and 715(E)
published in fhe Gazette of India
dated the 27th December, 1979 to-
gether with an explanatory memo~
randum exténding the period of duty
exemptions on Transformers,
Generators and Electric Motors.

(xxxi) GSR 541(E) published in
the Gazefle of India dated the 18Th
September, 1979 together with an ex-
wlanatory memorandum regarding
exemption from Excise duty on
Patch prints and legos.

(xxxii) GSR 709(E) published in
the Gazette of India dated the 22nd
December, 1979 together with an ex-
planatory memorandum regarding
excise duty exemption on Bare Cop-
per Wires finer than 14 SWG.

(xxxili) GSR 485(E) published in
the Gazette of India dated the 13th
August, 1979 together with an ex-
planatory memorandum regarding
partial exemption from Excise duty
on Steel Castings manufactured from
Specific steel melting scraps with the
aid of alumincthermic process.

(xxxiv) GSR 484(E) published in
the Gazette of India dated the 13th
August, 1979 together with an ex-
planatory memorandum extending
the scope of Excise duty exemption
to all types of metal containers.

JANUARY 28, 1980

Papers Laid 112

(xxxv) GSR 1388 and 1389

"published in the Gazette of India

dated the 17th November, 1979 to-
gether with an explanatory memo-
randum exempting Transformer Oil
base Stock/Transformer Qil Food
Stock intended for use in the manu-
facture of Transformer Oil.

(xxxvi) GSR 578(E) published in
the Gazette of India dated the 18th
October, 1979 along with its Corri-
gendum bearing GSR No. T19(E)
published in Gazetie of India dated
28-12-1979 together with an explana-
tory memorandum regarding blanket
exemption to all excisabie goods pre-
duced in Kandla Free Trade Zone.

(xxxvil) GSR 656(E) published in
the Gazette of India daled the 30th
November, 1979 together with an ex_
planatory memorandum  regarding
increase in the excise duty on sugar.

(xxxviii) GSR 691(E) to 693(E)
published in the Gazette of India
dated the 17th December, 1979 to-
gether with an explanatory memo-
randum regarding adjustment in the
rate of Excise duty on sugar conse-
quent on the reintroduction of dual
pricing policy on sugar.

(xxxix) GSR 1415 published in
the Gazette of India dated the 24th
November, 1979 together with an
explanatory memorandum regarding
increase in The quantity of duty free
samples of sugar drawn for test pur-
peses by the officers of the Depart-
ment of Food.

(x1) GSR 592(E) to 594(E) and
612(E) published in the Gazette of
India dated the 29th October, 1979
and 3rd November, respectively, to-
gether with an explanatory memo-
randum regarding re-introduction of
duty on Khandsari Sugar.

(xli) GSR 708(E) published in the
Gazette of India dated the 22nd
December, 1979 together with an ex-
planatory memorandum  extending
the duration of concession to raw
naptha intended for use in the manu-
facture of Ammonia.

(xlii) GSR 1206 published in the
Gazette of India dated the 29th Sep-
tember, 1979 together with an ex-
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planatory = memorandum regarding
exclusion of excisable goods which
pay duty through banderols from
the purview of notification No. 210/
79-CE dated fhe 4th June, 1979.

(xliii) GSR 983 published in the
Gazette of India dated the 21st July,
1979 regarding introduction of Self
Removal procedure for sugar.

(xliv) GSR 495(E) and 496(E)
and 500(E) and 501(E) published in
the Gazette of India dated the 17th
August, 1979 and 18th August, 1979
together with  explanatory memo-
randum regarding fixation of Excise
duty and counterveiling duties on the
affected petroleum products to the
level prevailing before the 1st March,
'1979.

(xlv) GSR 534(E) published in the
Gazette of India, dated the 10th
September, 1979 tcgether with an
explanatory memorandum regarding
reduction of basic excise duty on
Kerosene and high speed Diesel oil
by seventy rupees per Kilo lilre on
each case, as part of efforts to bring
down their prices.

(xlvi) GSR 545(E) published in
Gazette of India, dated the 19th
September, 1979 together with an
explanatory memorandum regarding
exemption on bars and reds manu-
factured out of imported steel billets
from levy of Excise duty.

(xlvii) GSR 565(E) published in
‘Gazette of India dated the 4th Octo-
ber, 1979 tagether with an explana-
tory memorandum regarding pres-
cription of effective duty, at a specific
rate, on Aluminium wire rods manu-~
factured from ingots or billets
continue in old rate in respect of
Aluminium in general.

(xlviii) GSR 566(E) pubilished in
Gazette of India dated the 4th
October, 1979 together with explana-
tory memorandum regarding provi-
sion of exemption from excise duty
in respect of Aluminium ingots to
the extent of the duty leviable on
the = ‘price equilisation amount’
under the Aluminium Control Order.
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(xlix) GSR 567(E) published in
Gazette cof India dated the 4th
October, 1979 together with explana-
tory memorandum regarding restric-
tion of application of the Special
precedure under Rules 56A of
Central Excise Rules 1944 to Alu-
minium, other than wire rods manu-
factured from ingots or billets.

(1) GSR 568(E) published in
Gazette of India, dated the 4th
October, 1979 together with explana-
tary memorandum containing
amendment to notification No. 268/
79.

(li) GSR 638(E) publisheq in
Gazette of India, dated the 24th
November, 1979 together with ex-
planatory memcrandum regarding
exemption of duty on unprocessed
cotton fabrics from levy of hasic
and additional excise duties if such
fabrics are used within the same
factory for further manufacture.

(lii)) GSR 639(E) published in
Gazettle of India, dated the 24th
November, 1979 together with ex-
planatory memorandum regarding
exemption from levy c¢f basic and
additional excise duty on processed
fabries used within the same fac-
tory for further manufacture.

(liii) GBR 640(E) published in
Gazette of India, dated the 24th
November, 1979 together with ex-
planatory memorandum containing
amendment to earlier notification
relating to levy of basic excise duty
on cctton fabrics to modify the ex-
emption available to such fabrics.

(liv) GSR 641(E) published in
Gazette of India dated the 24th
November, 1979 together with .ex-
planatory memorandum  containing
amendment to earlier notification
relating to levy of additional duty
on cotton fabrics to medify the ex-
emption available earlier.

(lv) GSR 642(E) published in
Gazette of India, dated the 24th
November, 1979 together with ex-
planatory memorandum regarding
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exemption of duty on processed
woollen fabrics if such fabrics are
subjected to any further processing
within the same factory.

(lvi) GSR 643(E) published in
Gazette ¢f India, dated the 24th
November, 1979 together with ex-
planatory memorandum regarding
continuation of the exemption
from levy of basic and aditional
duty on woollen fabrics subject to
processes of calendering with plain
rollers.

(lvii)' GSR 644(E) published in
Gazette of India dated the 24th
Nevember, 1979 together with ex-
planatory memorandum regarding
exemption to processed man-made
fabrics from levy of additioral
duties of excise subjected to any
further process within the same
factory.

(Iviiiy "GSR 645(E) published in
Gazette of India, dated the 24th
November, 1979 together with ex-
planatory memorandum regarding
the cenfinuation of exemption from
additional excise duty on man-made
fabrics subjected fo certain specified
processes.

(lixy GSR 646(E) published in
Gazette of India, dated the 24th
November, 1979 together with ex-
planatory memorandum regarding
processed woollen and man-made
fabrics.

(Ix) GSR 663(E) published in
Gazette of India, dated the 4th
December, 1979 together with an
explanatory memorandum regarding
reduction of rate of duty on naphtha
based low-density of polythene, high
density polythene and polythelene.

(Ixi) GSR 664(E) published in
Gazette of India, dated the 4th
December, 1979 tagether with an
explanatory memorandum regarding
reduction in the excise duty on
PVC if manufactured through non-
naphtha route.

(Ixii) GSR 665(E) published in
Gazette of India, dated the 4th
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December, 1979 together with an
explanatory memorandum rescind-
ing notification No. 203/79-CE.

(Ixiii) GSR 666(E) published in
Gazette of India, dated the 4th
December, 1979 together with an
explanatory memorandum regarding
reduction in basic excise duty on
caprolactum for tyre cord industry.

(Ixiv) GSR 667(E) published in
Gazette of India dated the 4th Dec-
ember, 1979 together with an expla-
natory memorandum re-exemption
of special excise duty in respect of
raprolactum.

(Ixv) GSR 668(E) published in
Gazette of India dated the 4th Dec-
ember, 1979 together with an expla-
natory memorandum regarding ex-
emption of specal exise duty in res-
pect of poly-butariene rubber.

(Ixvi) GSR 669 (E) published in
Gazette of India dated the 4th De-
cember, 1979 together with an ex-
planatory memorandum regarding
reduction in the excise duty on
phthalic anhybride when manufac-
tured by the naphtha route.

(1xvii) GSR 670(E) published in
Gazette of India dated the 4th De-
cember, 1979 together with an ex-
planatory memorandum regarding
exemption of duty on switches,
plugs ang sockets if produced by
hand medium operator machines.

(Ixviii)) G.S.R. 381(E) published
in Gazette of India dated the 18th
June, 1979 together with an expla-
natory memorandum regarding
withdrawal of compounded levy on
course grain plywood.

(Ixix) GSR 699(E) published in
Gazette of India dated the 6th June,
1979 together with an explanatory
memorandum regarding exemption
to Ammonia Gas etc. to be used in
the process of production of Heavy
Water at the Heavy Water Plant
(Talcher) of Department of Atomic
Energy from excise duty.
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(Ixx) GSR 361(E) published in
Gazette of India dated the 1lth
June, 1979 together with an expla-
‘natory memorandum = regarding
grant of full exemption from Excise
Duty leviable on Bare-Cobper Wire
finer than 14 SWG.

(Ixxi) GSR 328(E) published in
Gazette of India dated the 30th May,
1979 together with an explanatory
memorandum regarding grant of
partial exemption from Excise Duty
on cement manufactured in mini
cement plant,

(1xxii) GSR 346 (E) published in
Gazette of India dated the 4th June,
1979 together with an explanatory
memorandum regarding Briefs on
set of inputs in respect of items
falling under Tariff Item No. 68 and
recovery of supervision charges
from manufacturers/exporters.

[Placed in Library. See No. LT—
89/801]

3. A copy each of the following
notifications (Hindi and English ver-
sions) under Section 159 of the Cus-
toms Act, 1962 and Section 38 of Cen-
tral Excise and Salt Act, 1944: —

(i) G.S.R. No. 433(E) published
in the Gazette of India dated 4th
July 1979 together with explanatory
memorandum regarding partial ex-
exemption in the rates of import
dutly on raw wool and weol tops.

(ii) G.S.R. 434(E) published in
the Gazette of India dated the 4th
July 1979 together with explanatory
memorandum regarding exemption
from the levy of import duty on
woollen rags and woollen wastes.

(iii) G.S.R. No. 435(E) published
in the Gazette of India dated the 4th
July, 1979 together with explanato-
ry memorandum regarding revision
of the rates of duties on processed
woollen fabrics.

(iv) G.S.R. Nos. 347(E) to 349(E)
published in the Gazette of India
dated the 4th June, 1979 regardng
increase in Central Excise duty on
Polyvinyl Chloride resins and to

maintain countervailing duty on
imported polyvinyl chluride resins.

(v) G.S.R. No. 333(E) published
in the Gazette of India dated the
31st May, 1979 together with expla-
natory memorandum seeks to fix
effective rate of countervailing duty
applicable to Furnace Qil supplied
as bunker to Coastal vessels.

(vi) G.S.R. No. 329(F) published
in Gazette of India dated the 31st
May, 1979 together with explana-
tory memorandum regarding com-
plete exemption to glass and glass-
ware used in the factory of pro-
duction for further manufacture of
other glass and glassware falling
under Item No. 23A of CET.

(vii) G.S.R. No. 330(E) published
in the Gazette of India dated the
31st May, 1979 together with ex-
planatory memorandum regarding
Glass and Glassware included in
the list of items to which provisions
of rule 56A are applicable.

(viii) G.S.R. No. 331(E) publish-
ed in the Gazette of India dated the
31st May, 1879 together with ex-
planatory memorandum regarding
fixation of effective rate of duty of
10 per cent ad wvalorem of telecom-
munication wires and cables.

(ix) G.S.R. No 332 (E) publish-
ed in the Gazette of India dated the
31st May, 1979 together with ex-
planatory memorandum regarding
exemption to steel melting scrap
falling under Item No. 26 arising in
the course of manufacture of elec-
trical stampings and lamination
falling under Item No. 28 of CET
subject to certain conditions. .

(x) G.S.R. No. 318(E) published
in the Gazette of India dated the 24th
May, 1979 together with explanato-
ry memorandum regarding grant of
drawback on the manufacture of—

(xi) G.S.R. No. 549(E) and %50
(E) both published in the Gazette
of India dated the 27th September,
1979 together with an explanatory
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memorandum regarding extension of
the validity of re-adjusted rates of
duty on copper as a measure of as-
'sistance to M/s. Hindustan Copper
.Ltd., a public sector undertaking.

(xii) G.S.R. No. 598(E) publish-
d in the Gazette of India dated the
30th October, 1979 together with
explanatory memorandum regardng
extension of full exemption from
Customs duties for viscose and poly-
nosic staple fibre upto 31st Dec-
ember, 1980.

(xiii) G.S.R. No. 599(E) publish-
-ed in the Gazette of India dated
‘the 30th October, 1979 together with
explanatory memorandum regard-
ing withdrawal of the partial ex-
‘emption  available to man-made
staple fibre and tow of cellulosic
;origin.

(xiv) G.S.R. No. 600(E) publish-
ed in the Gazette of India dated
the 30th October, 1979 together with
explanatory memorandum regard-
ing continuation of exemption to
man-made staple fibres made out
-of tow on which excise duty or
countervailing Customs duty has
been paid.

(xv) G.SR. Nos. 705(E) and
706 (E) both published in the Ga-
zette of India dated the 19th Dec-
ember, 1979 together with explana-
tory memorandum regarding exten-
sion of validity of re-adjusted rates
of Excise and Customs duty to
assist M/s. Hindustan Coper Ltd. a
public sector undertaking, [Placed in
Library. See No. LT-—90/80}

(4) A copy each of the following
Notifications (Hindi and English
versions) under Section 38 of the
Central Excises and Salt Act 1944:—

(i) G.SR. No. 414(E) published
in Gazette of India dated 28th
June, 1979 together with an expla-
natory memorandum defining the
jurisdiction of Bombay and Pune
Collectorate in Bombay.

(ii) G.SR. No. 698 published in
Gazette of India dated 19th May,
1979 togsther with an explanatory
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note amending rule 196 of the
Central Excise Rules, 1944 to make
the charging provision in the rule
itself containeq so that reliance is
not placed on rule 9A of the Cen-
tral Excise Rules, 1944.

(iii) G.S.R. No. 717 published
in Gazette of India dated the 26th
May, 1979 specifying the jurisdic-
tion of the new Collector of North
U.P. by realigning the jurisdiction
of the old Collector of Kanpur and
Allahabad.

(iv) G.S.R. No. 822 published. in
the Gazette of India dated 16th
June, 1979 deleting Chapter VII-B
of the Central Excise Rules, 1944
under which the simplified proce-
dure was prescribed.

(v) G.S.R. No. 455(E) publish-
ed in Gazette of India dated 23rd
July, 1979 regarding retention of
some major procedural relaxation
given earlier to certain category
of manufacturers.

(vi) G.S.R. No. 447(E) publish-
ed in Gazette of India dated 19th
July, 1979 notifying that the ap-
peals against an order or decision
of an officer of the Central Excise,
subordinate to Collector of Central
Excise, Baroda, will be heard by
Appellate Collector, Bombay.

(vii) G.S.R. 494(E) published in
the Gazette of India dated 17th
August, 1979 together with an ex-
planatory memorandum regarding
exemption to prepared foods dis-
tributed free of cost to infants,
children, pregnant women and
nursing mothers.

(viii) G.S.R. No. 1985 publish-
ed in Gazette of India dated 18th
August, 1979 in order to give an
indication about the capacity of
the factory in the licence itself,

(ix) G.S.R. No. 551(E) publish-
ed in Gazette of India dated 27th
September, 1979 permitting export
under bond of the finished goods
from the processing factory.
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(x) GSSR. No. 1339 published
in Gazette of India dated 10th
November, 1979.

(xi) G.S.R. No. 1533 pulLlished
in Gazette of India dateg 29th Dec-
ember, 1979 allowing a manufac-
turer to send semi-finished goods
for completion of manufacturing
processes to his other premises or
factory.

(xij) G.S.R. No. 1295 publisned
in the Gazette of Trndia dated the
27th October, 1979 prescribing
certain procedure for recovery of
duty on electricity.

(xiii) G.S.R. No. 1373 publish-
ed in Gazette of India dated the
17th November, 1979 regarding
amendment of Bond Proforma to
allow for its acceptance by the
Superintendent of Central Excise.

(xiv) G.S.R, No. 1343 publisheq in
Gazette of India dated the 10th
Novemner, 1979 regarding intro-
duction of two statutory forms
FEBEA (Biris) and EB-3-B (Biris)
for purposes of reducing the scope
for evasion of Central Excise duty.
[Plar2d im Library. Sez No. LT—
90A/891.

(8) A ccpy each of the following
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21st July, 1979 regarding inseriion
of a new clause (2A) in Rule 50
to enable persons having passed
the final Examination of Institute
of Company Secretaries of India,
New Delhi, to act, as authorised
representative of the assessee and
also to amend Rules 54 and %55 to
enable a person who has appeared
before an Income Tax gauthority in
the erstwhile Portuguese and French
provinces in India to be registered
as an Income Tax practitioner,

(iv) S.0. 3948 and 3949 both
dated the 8th December, 1979 and
S.0. Nos. 4083 to 4086 all dated the
29th December, 1979 published in
the Gazette of India, grant exemp-
tion under Section 10 (23C) (iv)
of the Income Tax Act, 1961 (43
of 1961)., [Placed in Library. See
No. LT—91/80]

(6) A copy each of the following

Notifications (Hindi and English ver-
sions) under the Finance Act, 1979:—

(i) G.S.R. No. 354(E) published
in the Gazette of India dated the
8-6-79 together with explanatory
memorandum regarding appoint-
ing of 15th June, 1979 as the date
on which provisions of Chapter V
relating to Foreign Travel Tax of

Notifications (Hind and English ver- the Finance Act, 1979 to come into
sions) under section 296 of the In- force.

come Tax Act, 1961: -- (ii) G.SR. No. 355(E) publish-

(i) £.0. Nos. 2003 to 202, 2014
to 2019, 2022 to 2025 ard 2029,
publisheg in the Gazette of India
dated the 16th June, 1979 regard-
ing exemption undar Section 10
(23C) (iv) of the Income Tax Act,
1961 (13 of 1961)

(ii; SO No. 324 (£, published
in the Gazette of India dated the
30th May, 1979 regarding the
Amendment of Rule 6AA which
delegates the powers to the pres-
cribed authority for the purpise of
Section 35CC and 35C A of the
In~orie Tax Act, 193] to a State
level Committee,

(iii) S.0. No. 416(E) published
in the Gazette of India, dated the

ed in the Gazette of India dated
the 11-6-79 together vwsith explana-
torvy memorandum regarding pro-
mulgation of Rules made under
Section 40 of the Finance Act, of
Foreign Travel Tax, 1979 for car-
rying out the purposes of the
Chapter V, i.e., providing for ad-
ministration of the Foreign Travel
Tax.

(iii) G.S.R. No. 356(E) publish-
ed in the Gazette of India dt.
11-6-79 together with explanatory
memorandum seeks to specify Af-
ghanistan, Bangladesh, Bhutan,
Burma, Nepal, Pakistan, Sri Lanka
and Maldives are the neighbouring
countries under section 35(ii) of
Finance Act, 1979.



123 Papzrsg Laid JANUARY 28, 1980 Papers Laid 124

(iv) GS.R. No. 357(E) publish-
ed in the Gazette of India dated
11-6-79 together with explanatory
memorandum seeks 1o authorise
every carrier Wwhose ship or air-
craft or both are engaged in per-
forming international journey from
any Customs port or Customs air-
port in India to collect Foreign
Travel Tax under Sec. 35(2) of
Finance Act, 1979.

(v) G.S.R. 358(E) published in
the Gazette of India dated, 11-6-79
together with explanatgory memo-
randum seeks to exempt passéngers
performing an international journey
from Rameshwaram to Talaimanar
from payment of Foreign Travel
Tax leviable under Sec. 35(1) of
Finance Act, 1979.

(vi) G.S.R. No. 359(E) published
in the Gazette of India dated 11-6-79
together with explanatory memo-
randum regarding exemption grant-
ed to transit passenger from Foreign
Travel Tax leviable under Section
35(1) of the Act, 1979 subject to the
conditions specified,

(vil) G.S.R. No. 360(E) published
in the Gazette of India dated 11-6-79
together with explanatory memo-
randum regarding exemption from
payment of Foreign Travel Tax
members of Diplomatic Mission in
India and their families, Career
Consular Officer and their families
and Official and their families of
United Nations or their specialised
agencies and their families, subject
to production of prescribed certi-
ficate.

(viii) G.S.R. No. 431(E) published
in the Gazette of India dated 3-7-79
together with an explanatory memo-
randum regarding exemption grant-
ed to every passenger performing
an internationa] journey for ap-
proved pilgrimage from payment of
Foreign Travel Tax subject to pro-
duction of a prescribed certificate
from an authorised dealer in
Foreign Exchange.

(ix) G.S.R. No. 661(E) published
in the Gazette of India dated the

30-11-79 together with an explana-
tory ~memorandum regarding ex-
emption tp infants below two years
of age accompanying their parents
for Haj Pilgrimage from payment of
Foreign Travel Tax,

(x) G.S.R. No. 685(E) published
in the Gazette of India dated 7-12-7)
together with an explanatory memo-
randum regarding exemption to
Secretariat Staff of IAEF and
UNIDO numbering 140 and 300
respectively coming to India in con-
nection with TAEA and UNIDO Con-
ferenceg in respect of their inter-
national journey out of India at the
close of the Conference.

[Placed in Library. See No. LT- 92/
801.

(7) A copy each of the following
Notification (Hindi and English ver-
sions) jssued under Section 90 of the
[ncome Tax Act, 1961 and Section 24A
of the Companies (Profits) Surtax
Act, 1964: —

(i) G.S.R. No, 282(E) published
in the Gazette of India dated the
1st May, 1979 regarding Agreement
between the Government of the
German Democratic Republic and
the Government of the Republic of
India on Cooperation in the TField
of Merchant Shipping.

(ii) G.S.R. No, 584(E) published
in the Gazette of India dated the
24th October, 1979 regarding dele-
tion of paragraph (4) of Article IV
of the Agreement between the Gov-
ernment of India and the Govern-
ment of Finland concerning the
Avoidance of Double Taxation of
Income signed at New Delhi on
23rd June, 1961,

lPlaced in Library. See No. LT- 93/
80]. :

(8) A copy each of the following
Notifications (Hindi and English ver-
sions) under Section 114(3) of the
Gold Control Act, 1968: —

(i) S.0. No. 446(E) published in
the Gazette of India dated the 1st
August, 1979 regarding Gold Control
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(Forms, Fees and Miscellaneous
Matters) Amendment Rules, 1979.

(ii) S.0. No, 878(E) published in
the Gazette of India dated the 31st
December, 1979 regarding Gold
Control (Forms, Fees and Miscel-
laneous Matters) Amendment
Rules, 1979,

[Placed in Library. See No. LT-94/
80].

(9) A copy of Notification No.
G.S.R, 721(E) (Hindi and English
versionps) published in the Gazette of
India dated the 29th December, 1979
regarding rules further to amend Rule
12 of the Centra] Sales Tax Registra-
tion and Turnover) Rules, 1957
for the purpose of extending the vali-
dity of old forms for one year under
Section 13(2) of the Central Sales
Tax Act, 1956. [Placed in Library.
See No. LT-95/80]

(10) A copy of Notification No.
G.S.R. 530(E), (Hindi and English
versions) published ip the Gazette of
India, dated the 5th September, 1979
enabling the Drugs Controller, the
‘Chief Chemist or the Adviser in Indi-
genous System of Medicines. for
reasons to be recorded bv him in
writing, depute the Deputy Durgs
‘Controller, Deputy Chief Chemist or
the Deputy Adviser in Indigenous Sys-
tem of Medicines, as the case may be,
to attend any meeting of the Standing
Committee on his behalf under Sec-
tion 19(4) of the Medicinal and Toilet
Preparations (Fxcise Duties) Act,
1955. [Placed in Library. See No. LT-
96/807.

(11) A wcopv of Notification No.
F. 4(28)/78-Fin.(G)., (Hindi and
English versions) published in Delhi
‘Gazette, dated the 10th January, 1980
regarding dispensation of declaration
in Form ST-35 and also to permit
depositing of Sales Tax dues in public
sector Banks in Delhi under Section
72 of the Delhi Sales Tax Act, 1975.
;glaced in Library. See No. LT- 97/

1.

(12) A copv of the Union Duties
Excise = (Distribution) Ru'es, 1979
(Hindi and English versions) pub-
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lished in Notification No. G.S.R. 961
in Gazette of India dated the 21st July,
1979, under section 5 of the Union
Duties of Excise (Distribution) Act,
1979. [Placed in Library, See No. LT-
98/80]

(13) A copy of the Additional
Duties of Excise (Distribution) Rules
1979 (Hindi and English versions)
publishegd in Notification No. GSR 962
in Gazette of India dated the 2lst
July, 1979 under section 6 of the Addi-
tional Duties of Excise (Goods cf
special Importance) Act, 1957. [Placed
in Library. See No. LT-99/80].

(14) A copy of the Estate Duty
(Distribution) Rules, 1979 (Hindi and
English versions) published in Noti-
fication No. G.S.R 1014 in Gazette of
India, dated the 28th July, 1979 under
section 4 of the Estate Duty (Distri-
bution) Act, 1962. [Placed in Library.
See No, LT-100/80]

JoINT DECLARATION BY THE PRESIDENT
oF THE REPUBLIC OF FRANCE AND THE
PriME MINISTER OF INDIA. .

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND COMMUNI-
CATIONS (SHR] BHISHMA NARAIN
SINGH): 1 beg to lav on the Table a
copy of Joint Declaration by the
President of the Republic of France
and the Prime Minister of India signed *
on the 27th Jaruary. 1980. [Placed in
Library. See No. LT-100A/80].

12.02 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, I have to report
the following message received from
the Secretary-General of Rajya
Sabha: —

“In accordance with the provisions
of rule 127 of the Rules of Proce-
dure and Conduct of Business in the
Rajva Sabha, T am directed to in-
form the Lok Sabha that the Rajya
Sabha, at its sitting held on the 25th
January, 1980, passed, in accordance
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[Secretary]

with the provisions of article 368 of
the Constitution of India, without
any amendment, the Constitution
(Forty-fifth Amendment) Bill, 1980
which was passed by the Lok-
Sabha at its sitting held on the
24th January, 1980.

MR. SPEAKER:. Calling Attention.
Shri Vidya Charan Shukla.

SHR; JYOTIRMOY BOSU (Dia-
mond Harbour): On a point of order,
Sir,

MR. SPEAKER: Under what rule?
(Interruptions). This is my job, not
your job. It is my job to handle the
business of the House.

SHR] JYOTIRMOY BOSU: Rule
377.

MR. SPEAKER:
afterwards,

SHRI JYOTIRMOY BOSU: I have
*received no intimation, The revival
of titles is against the provision of the
Constitution, Article 18 is violated.
This is all T want to draw yocur atten-
tion to...(Interruptions).

That will come

MR. SPEAKER:
. consideration. ..

It is under my

SHR! JYOTIRMOY BOSU: The
House cannot do anything to ignore
violation of the Constitution?... (In-
terruptions).

MR, SPEAKER: We will not vio-
late the Constitution. Do not worry.
" We will go by the Constitution.

12.04 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DROUGHT AND FAMINE CONDITIONS IN

SOME STATES AND ASSISTANCE BY CEN-

TRAL (GOVERNMENT TO MEET THE SITUA-
TION.

SHRI VIDYA CHARAN SHUKLA
(Mahasamund): I call the attention
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of the Minister of Agriculture to the

following matter of wurgent public

importance and I request that he may
make a statement thereon:

The drought and famine condi-
tions in some parts of Bihar, Madhya
Pradesh, Rajasthan, Uttar Pradesh
and certain other States and assis-
tance by the Central Government to
meet the situation.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, art. 18 of the
Constitution has begen violated.. The
Government cannot do it. We should
take note of that. We will have to
abide by the Indian Constitution.

MR. SPEAKER: Mr. Bosu I have
taken up the Calling Attention Motion:
now_ It cannot come at this juncture.
You can come and see me; you are
welcome,

SHRI JYOTIRMOY BOSU: 1t is
such a serious matter. When the
Constitution. .. (Interruptions).

MR. SPEAKER: We shall discuss
according to the Rules. Rules have
been laid down. I have asked Mr.
Bosu to point out...

SHRI C, P. N. SINGH (Padrauna):
Under the Rules we have equal op-
portunity.

MR. SPEAKER: 7 shall have to give
a ruling naccording to the Rules.
Please, Mr. C. P. N, Singh, take your
seat.

SHRI C. p. N, SINGH: Under Rule
350, Mr. Bosu cannot interrupt when
a Member is on his feet.

MR. SPEAKER:
seat.

Please take your

Now, what rule do your refer
to, Mr. Bosu?

SHRI JYOTIRMOY BOSU: The
Constitution has been violated by the
Government. Under art. 18 the revi-
val of awards and titles is violative of
the Constituticn. The first priority
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is the Constitution. Under art, 18 of
the Constitution, the revival of awards
is violative of the Constitution. Please
see art. 18. The Janata Government
got the opinion of the Attorney-
General. They had said that titles
cannot be awarded. It is gz violation
of art, 18.

SHRI C. P. N. SINGH: He cannot -

monopolise the time of the House, We
have an equal right to be heard,

MR, SPEAKER: Mr. Bosu, 1 shall
call you when we take up the point
under rule 377. Thig Calling Atten-
tion motion should go on now. We
wil] duly consider it.

a5t wfx®s AgeE @@ (FTYR) ;o weEw
#agEE, FB AW godl  gRd F qarfaw
WL FT N ST FI HGq §  HegaedT
dai FT I § | W wud AfGSTA T g

R g

SHRI MAGANBHA1 BAROT
(Ahmedabad): Sir, academic distinc-
itions are exempted, Academic dis-
tinctions are permissible.

MR, SPEAKER: I have got it
examined. I will give my ruling later
on. 1 have examined it.

SHR1 JYOTIRMOY BOSU: Al
vight, Sir,

MR. SPEAKER: Now Shri Biren-
der Singh Rao,

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC-
TION (SHRI BIRENDRA SINGH
RAQ): Sir, the Government is deeply
concerned fabout the widespread
misery and damage caused by the
vecent drought. It was aggravated
an account of the fact that the people
had suffered due to floodg previous to
this.

During 1979, even the pre-monsoon
rainfall on which jute and early
paddy crop depends in the castern
region, had been deficient. The South.
West monsoon was erratic and signi-
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ficantly deficient for the sowing and
growth of not only the Kharif crop
but also of the current Rabi crop.
The monsoon was not only delayed
by over a fortnight but thereafter
suffered a continuoug dry spells stret-
ching from four to nine weekg in a
row upto the end of August, 1979.

According to the latest information
available from the States the drough#$
during kharif has affected over 220
million people and 123 million heads
of cattle gnd over 38 million hectares
of cropped area in eleven States
namely, Andhra Pradesh, Bihar, Har-
yana, Himachal Pradesh, Jammu &
Kashmir, Madhya Pradesh, Maharash-
tra, Orissa, Rajasthan, Uttar Pradesh
and West Bengal. At the request of
the State Governments, Central Teams:
were sent to all the States. On their
recommendations and with the appro-
val of the High Level Committee on
Relief, ceilings of expenditure
amounting to a total of Rs. 156.95
crores hag been approved by the Gov-.
ernment of India to the States as
follows: —

Andhra  Pradesh (Bs, 22.05
crores), Bihar (Rs, 11.82 crores),
Haryana (Rs 4.50 crores), Hima-

cha] Pradesh (Rs, 3.70 crores),
Madhya Pradesh (Rs, 22.80 crores),
Maharashtra (Rs. 8.54 crores),
Orissa (Rs. 14.05 crores), Rajasthan
(Rs. 18.75 crores), Jammu and
Kashmir (Rs. 2.79 crores), TUttar
Pradesh (Rs, 34.91 crores) and West
Bengal (Rs, 13.40 crores).

In addition to ceilings of expendi=-
ture ganctioned to the States short-
term loans worth Rs. 85 crores have
been made available to the drought
affected States by stepping up the
budgetary provision and allowing
postponement of recoveries in respect

of kharif loans.

The eleven drought affecteq States
mentioned earlier have been allocated
12.51 lakh tonnes of foodgraing under
the normal Food for Work Pro-
gramme. A Special Food for Work
Programme has been Jaunched for
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creating employment exclusively in
the drought affected States and 9.5
lakh tonnes of foodgrains have been

mllocated to these States,

The Government of India have ex-
tendeq subsidy for seeds, pesticides,
angd fertilizerg including the nitrogen-
ous fertilizers for the smal] and margi-
mal farmers in all drought-hit areas
‘where the damage to crops has been
more than 50 per cent. It may be
noted that normally subsidy on nitro-
genous fertilizers, pesticides, seeds,
‘ete. are not available.

In order to give further relief to the
small and marginal farmers who are
saddled with a sizeable burden of
debt it has been decided that the in-
terest liability on kharif loans in areas
where the crop losg i more than 50
per cent may be waived.

Further, exports of cattle feed have
been completely banned and the ex-
port of expeller cakes of oilseeds and
de-oiled rice bran as well as of com-

‘pounded cattle and poultry feed has

been stopped.

Even though additional quantities
of high speed diesel o0il was alio-
eated during October, November and
December, it was not reaching the
farmers in the interior who have also
been suffering by erratic supply of

er  Since the present Government
took over, immediate attention was
paid to this problem and the States
have been asked to report the posi-
tion about supply of electricitv and
diesel to farmers for irrigation pur-
poses. Government’s concern about
supply of electricity to the farmers at
infreguent intervals and during night
only has been communicated to the
States. The Railways were requested
to step up movement of diesel and
fertilizers in addition to foodgrains.

A Foud for Nutrition Programme

~ %o cover about 67 lakh beneficiaries

wonging to the vulnerable sections
of the population like pre-school
children, pregnant and nursing mo-
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thers, the aged and infirm, and the
physically handicapped individuals
has been launched by the Ministry of
Social Welfare with an allocation of
1 lakh MT of foodgrains. It has how-
ever, been noticed that the response
from the States to this programme
has not been satisfactory.

The areas experiencing serious dif-
ficulties in drinking water on account
of difficult natural conditions are to
be attended to by the State Govern-
ments by mobilising all available rigs
in the country and {raining person-
nel for tapping ground water sources.
Efforts have been made to mobilise
all available ‘down the hole ham-
mer’ rigs for boring drinking water
wells in hard rock areas of the States.
Thirty three rigs have been mobilised
and distributed. A Committee of See-
retaries is continuously monitoring
the procesg of mobilising the rigs
for the use of the State Governments.
Highest priority is now being given
to this programme and the Govern-
ment is determined to take ali neces-
sary steps to see that this important
programme of supplying drinking
water to the people to which  this
Government is committed, is taken
up by the State Governments in all
seriousness.

The Food Corporation of India has
been asked to make available to the
States at negotiateq price, damaged
foodgraing fit for animal consumption
for the preparation of cattie feed.
The State Governments have been
asked tp exempt the cattle feed fac-
tories from power cut,

Additional quantity of molasses is
being arranged for use in the manu-
facture of cattle feed. At the initiative
of the Ministry, the State Trading
Corporation has .agreed to make
available deoiled cakes to the State
Governmentg for manufacture of
cattle feed,

The State Forest Departments and
the State Farms Corporation were
requested to provide grass available
in their respective areas for cattle
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in the drought affected areas. The
Ministry requected the State Govern-
ments of Haryana and Punjab to per-
suade the farmers not to burn the
surplus paddy straw but to make
it available to the drought affecied
States for cattle feed.

The Government is very much
alive to the needs of the farmers in
the drought affected areas and is
anxious to provide relief where 1t
has not reached. It should, however,
be appreciated that in spite of our
best intentions and fullest sympathy
with the suffering people, it is not
possible for any Government to make
up fully the loss suffered due to
natural calamities, The State Govern-
ments who are the implementing
agency in relief operations have to
give their fullest cooperation and
every effort will be made by the Cen-
tral Government to secure it in order
to obviate delays in providing relief
1o people suffering from natural dis-
asters in future. The Government
is considering the setting up of an
effective machinery® at the national
level for making adequate relief avail-
able to the people speedily in case
of natural calamities.

SHRI VIDYA CHARAN SHUKLA:
While thanking the Minister for giv-
ing his prompt attention to this
serious situation, I would like to know
whether he is aware of the follow-
ing facts:

In Madhya Pradesh under great
pressure from the State Assembly the
raling Party was forced to declare
the entire State ag a drought or fa-
mine-affected State. And having done
se, they are sabotaging it by giving
verbal instructions to the Collectors
and the Divisional Commissioners not
to implement the scarcity mannual.
The provisions of the scarcity manu-
al have not been implemented even
after the official declaration of famine
has been made for the entire State,
The scarcity manual and the Famine
Code have not been implemented in
8ny of the districts and this is
reating a very serious situation and

[T
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this act of the local government is
causing widespread resentment among
the peopie of Madhya Pradesh and
this needs a high level probe. I would
urge upon the Minister to call for
a report from the Governor—not from
the government—because the Gover-
nor himself toured the drought-affec-
ted areas and received certain com-
plaints. I would urge upon the Cen-
tral Government to immediately call
for a report on this point from the
Governor of Madhya Pradesh,

Secondly, there are widespread al-
legations about the Food for Work
programme. Allegations of corruption
are of course, made, but a most seri-
ous allegation of political vindictive-
ness and political manoeuvring in this
Food for Work programme has been
made. This has created a very seri-
ous situation in Madhya Pradesh, I
am sure such a situation must have
been created in other States where
this programme has been implemen-
ted in a similar manner. I would like
the Central Government to institute
an immediate inquiry into this mat-
ter and find out whether these alle-
gations are correct and correct the
situation so that the benefit that
should accrue to the famine-affected
people Ly the massive assistance
given by the Central Government may
reach them. At present this massive
assistance is not finding its way to
the peocpie.

The third point is about the poli-
tical motivation of the scarcity pro-
gramme in Madhya Pradesh and in
my constituency. I have seen that
wherever people have voted against
the ruling Party  the scarcity works
in those villages have been com-
pletely stopped and this has” happen-
ed not only in my constituency but
it has haprened all over the State
of Madhya Pradesh. This is most
shameful and T am speaking with the
full knowledge of the fact that all
these things are being done to coerce
the people and punish them for hav-
ing voted against the ruling party in
Madhya Pradesh and this alsp needs
immediate action by the Central Gov-
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ernment so thgt this situation can be
immediately corrected,

About drinking water facility, the
same situation obtains there. In the
villages which voted for the ruling
Party some attention is being given.

In other areas, drinking water fa-
cilities are not being provided at all.
Such a highhanded discrimination is
being shown on political grounds. This
ig not only distressing but this ecalls
for an immediate and drastic action
from the Central Government in the
absence of which, a most serious situ-
ation will develop in Madhya Pradesh
in the next few weeks.

So, I would like the hon, Minister
to clearly elucidate and give in details

the action he proposes to take to meet
this situation,

_SHRI BIRENDRA SINGH RAO:
Sir, as has been stated earlier during
Question Hour and also in my reply
to the Call Attention Motion, ade-
quate financial aid was provided by
the Central Government to the States

for relief in drought-affected areas.

Complaints have been receiveq by
the Central Government from several
of our hon, Members and also from
public that certain programmes in-
tended to benefit the people for the
welfare to which this Government
is committed were used for politics.
It hag not happened only in Madhyva
Pradesh but in other States also. It
is regrettable that social welfare work

also should be politicalised. (Inter-
Tuptions)

SHRI JOTIRMOY BOSU: What

about West Bengal as regards food
for work.

MR. SPEAKER: Order order.

SHRI BIRENDRA SINGH RAO:
West Bengal has alsp done the same
thing as regards food for work. And
vou know that the food for work
programmes were utilised in certain
areas in your State also to benefit the
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political workers in the village. (In-
terruptions).

DR VASANT KUMAR PANDIT
(Rajg'arh): How much foodgrains
and financial aid was demanded by
Madhya Pradesh and how much food
and money was given?

MR. SPEAKER: No repartee. You
should always address the Chair.

SHRI BIRENDRA SINGH RAO:
Although what Mr. Shukla gsaid is
very serious, all these relief schemes
are implemented through the States.
The Central Government has a duty
to supervise and to see that the funds
provided for any specific programme
are properiy utilised and the benefit
reaches the people for whom these
funds are meant.

We are already looking into certain
complaints and further enquiries will
e made wherever we find that
specfic complaints come to the Cen-
tra? Government, We are determined
that funds provided by the Central
Government. particularly, for benefit-
ting the people effected by natural
calamities, are properly utilised.

My hon. friend has suggested that.
a report shoulg be called for from
the Governor as to how relief mea-
sures have been taken by the Madhya
Pradesh Government. In general, I
can say that, from what I  have
seen during the few days that we
have held office, we have come to
feel that  sufficient work has not
been undertaken by the State Gov-
ernments to relieve the miseries of
the drought-affected people. We are
prepared to see that wherever there
are bottlenecks, they are remov-
ed, But, that all depends upom
the intentions of the State Govern-
ment. (Interruptions) If the inten-
tiong are not good, the Central Gov-
ernment wil] certainly see to it that
whatever programmes have been
chalked out they are carried out
and ways found for that. We will alse
call for a report from the Governar
so that this House is satisfied witlk
that, If the State Government has
not carried out the instructions issued:
by the Central Government with re-
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gard to specific programmes for which
the financial assistance was given,
we can check upon it.....and know
the truth. It is also regrettable that
instead of providing drinking water
facilitieg in drought affected areas
again politics crept into the working
of the State Government. If what my
friend, Mr. Shukla, has stated is true
it is really very sad., Water supply
should be taken up on a very just and
equitable basis. People whogse needs
are the greatest must receive attention
first. I am going into the whole ques-
tion of the supply of drinking water
in rural areus and the drought affected
areas will certainly receive priority so
far as Central Government is concern-
«d.

Sir, there are certain States where
foodgrain given by the Ceniral Gov-
ernment has not yet been utMised.
Maharashtra is one such State. Chief
Minister, Maharashtra had earlier
stated that the Central Government
wanted te stop the programme of food-
for-work. He had issued a statement.
There are )eople who unmindful of
the responsilile positions that they hold
try to scare the people. We have stat-
ed cafegorically that the Government
is very keen on implementing this pro-
gramme of food-for-work. We will
carry it forward and allot more funds
for it. We have sufficient foodgrains
for providirig relief to all areas that
have so far been neglected.

Mr. Speal:er, Sir, there is another
very beneficial programme, viz.,, the
nutrition programme for drought affect-
ed people. Again it is regrettable that
there has not been good response
from some of the States. All we can
say is that the State governments will
be reminded again about the desir-
ability of at least keeping politics out
of such social welfare programmes
for the benefit of the people and
wherever they go wrong we will try
to improve things by whatever means
we can command.

WY vwerey oW () o & e waET 6t
gmrtg&ﬁ'grt%ﬁmhﬁﬁ AT
q;rm%umﬁ?mﬂtrﬁnfm

afeT aft F g fme

g
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mﬁaﬁr fear ot & 1 ge whRE AW &
ferq weterer S W@ faar T g afe aga
# weg AT Iq A fFaEiq qgam
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(Interruptions

MR. SPEAKER: I would like to re-
mind hon. Members that only those
whose names have been admitted for
the Calling Attention Motion will be
allowed to ask a question each. Others
cannot participaie. Only one question;
that is all. These are the rules. I
request other Members not to inter-
rupt. Wew, Shrimati Krishna Sahi.

sitaelt poor Ay  (IqAIE) ;. wewE
qateq, fagre wsgy & T A 9qEE
q@ & wor fage Awwre § 587 wEwE
¥ ¥ 307 wEUs] ®Y gFEGET q@ GT
far & 1 weger WART WM U4 AEA ® gl
M arer ama § fr Gfew w1 § qar-
fas == fasr wrT a7 fdY o 71 9w E0=T
&z uifaa fear AT g AT 98 9C AOme
mmwwmﬁaw:aélﬁfﬁ

ol & wTew A TET F AT A FG
g1 =gt fea o ool o feafy
&t muEAm &

.i.ﬁa
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aeq Twd wifgq fHar war §, @@t 09 w7
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ag #ifuw @ & #w aeq @al § oWt @
& fag 17 &1 T Ioees fFEAT Q@ AR
wafya & fAw o fedl a0% & 9y WA
faar stro, AgC & At zyEdel ¥ 1 IEE e
ﬁg&rvamma:mwm"mntgg:
# wrtg gl A1 HIT g9 H1 g qqrr
IEATE fF EWTLr IHTT F1 AZ HHAFAA TUAT
¢ f& we m‘q’m‘@rmfwamﬁ FI$ Gar
TiE 7 T3 wEgT WEWr AT /iEy GOF & qr
JUeH T gl HW a0 g WX SgEr 7w
& oo wgi & fowma godfeaFi /@

SHRI A. T. PATIL (Kolaba): Mr.
Speaker, Sir, the Government was
pleased to announce certain relief
measures, especially relief measures
mentioned in paragraph 6 of the State-
ment made by the Minister of Agri-
culture. It has been mentioned that
normally subsidy on nitrogenous fer-
tilizers, pesticides, seeds, etc. are not
available. Now, there are States like
Maharashtra where the irrigation is
only 10 per cent and 90 per cent
of the land 1is dry. The crop
raised there is only once a year.
The question arises as to where
the Government intends to take some
relief measures in order o set the
agriculturists in their profession dur-
ing the next season. Does the re-
ference made in para 6 of the state-
ment apply to the present season
only or is it also extended to the next
season? This is because the problem
before the agriculturist is, first sur-
vival and next to set himself in
readiness for agricultural profession:
during the next season which comes
annually once only. I would like te
know what sort of measures the Go-.
vernment would like to take to set
these agriculturists in their profes-
sion during the next season.

Secondly so far ag digging wells is
concerned, it is possible that a politi-
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cal decision may be taken to select
certain areas wand action may be
taken accordingly. But, the Govern-
ment have announced certain mea-
sures, one is about the supply of
subsidised seeds, pesticides and fer-
tilizers and the other is that the in-
terest liability on kharif loans in
areas where the crop loss is more
than 50 per cent would be waived.
These measures can be implemented
uniformly without political basis.
Have the Government taken any
action to see that these two measures
are fully implemented? There
should be no political motivation in
these matters, but still that is there
i0 some  extent. Thirdly, apart
from political motivation, which other
constrainty are there which obstruct
the relief operations to reach the
affected people? And what action is
being taken to remove these obsta-
cles?

SHRI BIRENDRA SINGH RAO:
The whole idea of assistance after
the drought is {o help the farmer
undertake operations in the next
coming season, that 1is the present
Rabi season. With that view the
subsidy was to be given upto March,
1980, But if there are any areas in
Maharashtra, ag the hon. Member
said, where Rabi is not grown, and
after the drought the next crop to be
raised wouldq be kharif only next
year, we will certainly examine with
a view that those areas are also
helped to sow their next crop which
will be, as he says, kharif next year
and we will extend the period of
subsidy.

As regards the malpractices, which
the hon. Member mentioned, in the
distribution of seeds, fertilizers etc.
and even spraying of pesticides, we
are certainly mindful of certain
things that have been going on and
we will take care to see that all
these malpractices are stopped and
where we can catch the people in-
dulging in these practices, whether
under the Central Government or the
State Governments, because funds are
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provided even to the States fram the
Centre for these schemes; we shall
certainly take very stringent action.

.12.43 hrs.

MATTERS UNDER RULE 377

(i) Reduction in Supply of Coal
to Gujarat.

’

st wetwrf wreo wtad (dgEnm) ¢
wsge WERY, 1979 & wEqAT AW @
U Ivw wig wfafa &1 foifw ger @
W foed fydg fer o1 f& oqewm #
gafea sifos M sfg & fad  2,70,000
et =@ Fmar savg fear wmar wfed |
zﬁﬁ @9 % 919 FgAT Ig @T ¢ fF va qavas

a“rmgﬁ{irﬁ’\a"rmﬁz,mooo
1 faar mur 1 fegs=me & 2,25,000
awu’rt 15 S\E< @& 90,000 9 F el
wa wEar fzar wr, foad wavaey o
garad ¥ 20 ¥ 25 yiawa aw wer g
g wgi wfa faw 1900 #wmETz e
¥ @A 8 A WA 1480 FTETE Nfataw
Iusred g1 Wr g foad weerey o geneq
iz wrnfrs I@rET @M 9% & a9 967
@ @ & W adr P wemw #r afy
faiaz o Wk fa7 @ ar o faww & fe
maﬂwwﬁrarag“rmraa‘mmm
MURfa & W HEEC gl ST |

A WY HEIEd, WI9h ATeqW & #

(ii) CLOSURE OF BIRLA INDUSTRI~
AL  AND TECHNOLOGY MUSEUM,
CALCUTTA,

SHRI NIREN GHOSH (Dum
Dum): Sir, under Rule 377, I wish
to raise the following matter:

The Birla Industrial and Techno-~
logical Museum, Gurukaday Dutt
Road, Calcutta wag under CSIR under
Government of India. After 25 years
of pgloriou; existence, suddenly it
wa; transferred to the Ministry of
Education, Government of India.
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- From reliable sources it is learnt
! that there is g conspiracy afoot to
take the Museum away from Cal-
cutta, Naturally, such g step is bound
to cause much public concern. On
the top of this, the institution has
been suddenly closed in the third
week of December, without assigning
any reason therefor. Even on the last
day when the Museum was open,
there were 800 visitors. This closure
has created public concern, Besides,
250 employees have been thrown out of
employment. There is a growing
public demand that the Museum be
opened forthwith, Tt is reported that
Serviceg of one employee has been
terminated and 6 others put under
suspension without putting forward
any reason. Whatsoever. I There-
fore, demang that Victimisation, if
any, of employees be revoked and
‘any plan to take the Museum away
from Calcutta be abandoned.

(ii) ReEPORTED Power CRIzIS IN
BLHAR,

fagre sl draor farg @Fe & o
wl & frer freterd a5 v @
AT W WA & ) ¥ darAg qur Fwi dar-
qu T AT @ETATr R T wAT Ay
Iyafey ¥ w0 07 mfagfagar @ 20
T fauqm:rﬁamg‘rra?réu
gry & fazie faag O rr'crmrrrqr T
g3 fawaamal T ST FG AT B E
0 Wody AT F FTew @z # owAa
wex ¥ glaar= @dT aT W@+ feae
¥ 9THT wEAN ¥ | IUWI, a@rgsT a9
I HYFET q2ET AT AT WL qE
o i weraret § Of T w1 TR F9T griw
ot 7 & wrar & oo Wer & faEre W
frd @97 3¢ F 37 WA IW Haraw
wITHT WETEET w7 Fme w71 )
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President’s Address
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ANNOUNCEMENT REs TIME OF
ADJOURNMENT OF THE HOUSE
ON 29-1-1980.

MR. SPEAKER: Members are
aware that tomorrow, Beating Retreat
function will be held. In order te
enable Members to witness the Beat-
ing Retreat, I propose to adjourn the
House at 4 p.m. tomorrow. I have
discussed it with the leaders of par-
tieg ang groups, and they have all
agreed to it.

12.48 hrs,

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—Contd.

MR. SPEAKER: Now we pro-
ceeg with the discuszsion on the
Motion of Thanks. Now Mr. Charan
Singh. But before <Chaudhri Saheb
takes the floor, I would like to point
out that we have allotted time accord-
ing to the pumber of Party members,
Chaudhri Saheb has taken some time,
and 8 minutez more are left. We
have agreed, all of us, that we shall
not have the sitting of the House after
2nd February. So, we have to work
on that limited time. Please make
your speecheg accordingly, so that
every Member of the party, whom so-
ever you want to speak, may be able
to do so.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): A  submisison Sir, It
has bheen the convention of the
House that whenever leaders of
the partieg speak, they are given a
little more time than what is strictly
dvue to them.

MR. SPEAKER: Whatever is
available, will be given. Mr, Bosu, I
cannot give time, which is not in my
hands, I have taken the consensus
of the leaders and then I have
decided. Now Chaudhri Saheb.
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quy fasa @3« .
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Igsr wmE 7 § f&F 1974 #4874
g ¥ @At wrar fawwr s o
463 FUT, AT 75 ¥ 7407 FAT A ATAT
foa®r Fragdr 109 FUT 57 AT 90 AT
T 1976 & 6515 WX T wWeel HwIav
g ¥ {Fasr Fraa 9 982 FUT |
AT FT AT FT AT 1 FULT 87 ATH 96
g1 zA fqasr waes @ 18,8 fafgaw &=
WMT 19-—20 fafqaa =9 a8 ®F *+x T
i | FiHT oY gEEr 25 W 3 FUT
Y | fwgter ot Y daEw o 9 foaer
stew fafaeex & feegqz feam o1 ag  Sa%
& o mfefoga e & grfas &0
wafaT @z #gar & #99 F wuw #
gigs ghe & wiv fafady &t ghe ¥
¥ AIAT T, TAT & | . (=wwena)*

MR. SPEAKER: This is not the
way. Nothing should be recorded

without my permission.

st oo fog : 839 ¥ ag #=r mov
FUW O S@r F FT FgwA A,

-

% gT TN FI, FLHA B N ;W

iy
4
ol
P
4
3
2392,

=r\€. n;m

| oeq g
2
a4
]
g

¥ et gar @t ag Qowa ardl @ dr @t
ag Croaq aref 49Y | §9g wegear F@rdy
wEa & dar fran, 99 39 A
fewigg 1 =741, @1 A FEAA (€RLaT T
GruET IS HI BIWW &7 4T AG A1 7
T ArE ¥ were qgr fwur 9T ogEE o

@ g8 f& WY Swar @ T g H
Ide F6@ £ ar gt §R go dfre ¥ 35
¥ 37 dre@t woR A s § s 49
gk 3w § 913 JgIeE Eradr qe W g,

Taadz &4, 78 WY F99 FARSFET &) WO
Fr @8y wrdr AwrfEr 49 57 75 W, fee o
HIq Aew B OAG F@T Q¢ WY HOR
URSET AN AT € | TR werar @q
1966 ¥ 77 aF 11 ¥m & %I o9Ar
Tz WEAASH &I, 4@ TAAAz &¢ drevimg
&, wraq 9@t §Y drgdwa s 27 T fawEr,
FaY 39 w2z fafawy @1, s 39 2= fafq-
& #r | fagrar @F9 TERAe I & qTa
M qTaT, g T wrETRLET &

o9 ag ot FATAT i 99 a9 917 g
F e X § vw A ¥ wrgAw i fefafas
BT, A qTeRETiTE Wi qw § g @
aTer TEFaT HT AGTAT 74T | § T8 ATAAT ATEAT £
fa 7 a7 amwar & a1 78 fF 27 i Aty ane
oq gToFErA wqrar mﬁﬁ:ﬂ:qﬁﬁﬁ%ﬁm
Fioeas, WMEANE FREw  H FF5ag
FHIAT FIFHAA BT TS T AT ? g qiwr 97 aTa
Wq DHFT AT qq AT F FTAAT AT AL,
¥ frafag & of ? . (comam)* ...

MR. SPEAKER: Nothing should

be recorded without my permission.

ot s Tag oY aveama 9w 97 W
AT ¥ FIE FTH 87 TN | WY F7 wefeqg &
gfag 1 (swwEm) '

g 7% wiiva "/ sygeqy & o,
fraaz #y ara &, St & A wad o =i
frarma d et # o i T8 ? 7 (oqwam)
WrHET & oAty A 4T oAt qref # Savy &
mr{mm@mma’rmﬁmmm.
fo a1 qoe ordz @ @ o, Afww wT
WIT ATY FTAT AE £

*Not recorded.
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[ w2 fare]

THE wAar S A9 amaw §@ oW §
FAH! T ALE F1 F1E HIGHIT I Hr SEFA
FTAG ¢ | AW 4-5 f27 og™ wiag Ol & A=
gHo fiwo § guTdl WiEfHEl & qEgw & §IY
0% a ¥ argee fenigud saws & fear |
(woarey ) ** F7 9g arHan § AT A€ ? 23 A
® @ fReTar T | (emeEm) ** dim aFe
qire & fasr & a9 q@r AT f—agUEA F
gHo ro, HAAIE! & THoGTo WIT. . . (wawEw") **

weaw WERy : fro TR, WY AUT §
afsr

ot gfewm AEET (NI : weq @,
IO AW § H1E @ TT ATST A R, 3g LA 91w
@I § | (Tmama) ¥ ¥

st awr fag : & oow Sl ¥ 99w
a1 g fF @ wowT AT A9 q@ T
FIETM | AT AAFT A 7S a0 a1 gL
®I AT FH GG, HIORT W fRT G w7
YT W faemT o (smawma)**

MR. SPEAKER: Order, order.
Nothing iz to be recorded without
my permission. Please take your
seats. Mr. Tytler, this is not the way.
Please behave like hon, Members of
this House.

oy wifew wgewE at (F1997) 0 wEEE
ngeg, & 1§ AU qE TAAT AfHA TF
SATET FT N6 ISHT M@0 § | (Swwum)

MR. SPEAKER: Under what rule?

ot wifew Migewr @i qg X qra § areaT)
(emETr)

MR. SPEAKER: Under what rule
you want to raise z point of order?
I want the rule. You are unneces-
sarily taking up the time of the
House.

It is lunch hour.

s} wew g : ssae oY, & oF 319 FgA ATgar
g | Ot s @1 ot & e & o€ are o e
W E Al WY TER!  TAT GHE W@ Bl
o1y F1 wWET fRm-dmy w1 o6 9w 39
I% 9 FT waATA 2 @A § | A AT X A9
aY gg wwT TEF Fen-—dreT & ary § )

¥ 7g ot w1 @7 91 6 ag frrwa wm,
FU qET & ;W 7 AT 9T, AT gHo e
3@ & wife § WYL o) Fifeaer graw ¥ qaaa
qgAT AR F |
MR. SPEAKER: You may com--
tinue at 2 P.M, after lunch break.

13.02 hrs.

The Lok Sabha then adjourned for-
Lunch till Fourteen of the clock.

The Lok Sabha re-assembled after
Lupch at three minutes past Fourteen
of the Clock.

(Mr. Speaker in the Chair)
- MEMBER SWORN

Shri Atal Bihari Vajpayee (New
Delhi)

MOTION OF THANKS ON THE
PRESIDENT’S ADDRESS—contd.

sy = Tag weget HEIRT H SUAATE
fw aow & & WY qR agT ad weAr 41 AfwT
wa & ¥ UF < AT F HL G HIA GGG
quTT  HT AT |

Serde vew ¥ ag way v § fF fAarwa
& wfew ot crfar & wiftr grnfors AT
gifgs aedifoat & 7 wfaw 1 o
& o ot AT ATEAT g 5 were gy Aifeaat o
wage fear strowm, @Y feR fwr @ @
FYE 7w qT TR A WU HIL AT Fow
¥ # ¥17 &, goofas  ofady v aw g,
AN IEw e MR YT uFarag e fw
AR qEr ATSmI ag q1 E g wegEd
g wreww & Wt ogEra @we faew g,
a7 wreEg 97 aew §, s e & A g
oYt ag gAY IE UF A q€F AAEATE ¢

el T GOHATA T G g, gL A
¥ waddz & wiwgl & wAA AT AT
FHIWT & WiFs) & HAAL, IS &1 AER
ATAT qgAY 9 qE § | 9EgET W & AW
werTferT s e &t A e Ay i 3 - 3 wiegTw
aifr 33 ®ma AT § wie sy T &
FE & WiwE @y FT 13.6 Afemagiads

**Not recorded.
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W Hawd qg 3w 5 1 $0° 36 wra HEHY
A § | W uewmdE  owEwer §
wrafeers @ § ST H fow dlsamEl J
W9 AR AT FA0 § IR /AT 1971
¥ 42 @@ 21 AXCA | §F 1977 ¥ AwY
AT 1 FUE AT NG 39 FATE T | Ay
Y qEE &g WE | AG A A
F g g

ga Free faezw ok sifara wrare ax
o At AR AW F  9E A F A g
#g gFar fx sfqm qrEf wgf aF W F1 §IR
1 Y RET AR A F smART AT g o
qX #X IF FEr a7 gErEY 99y q€y F9-
W & e fowew 1 96 #7 a9 ¥ AR
wATS  aga @ @<faut dar gd WX el
Ut qw gETY HEF AT T | 4% 99 FaA
WATA & FO FAT

v wifg #t efefroaaarg ? awdrdfe

ux @qg i f& wog § afoer, faaw s@rg
ﬂg UF T FEATEr & | gw 99 AWl FY
feet gm‘r Fre § faam 53 ¥ fao wwEx
AT FT TFT | W fFET wmEHY F1 dYo To
o FX ¥ AT AWET T FT awY, o A
¥ fag A=wax #éﬁa:taﬁfa:amq‘m gAAT
@, ITFT IATE A &, IgF gL H A
T &+ wfFT o9 g0 rdee  afafaw &
wed F1 A § A Sud frg aw FarralERe
@ §fs agdemz @, a1 {Nfadr £ fah
¥EF UG 8Y, 209 7T AlEfEAT IER TF 2 |
ug A+ Suar fEfrea qrax ol &7 e
w1 @ sfimEe ¥ faar dfea 9aa 2 o
T &Y ey § foran fa gaat B2 A
wexT et afaw ¥ o av afweee ¥
YT @Y At IEET g AW FTH F1IT )
qr 2fe @ sud g § o foddy, uwyddy
u’rt%zﬁamglm‘r ¥ famwr gw
Gy g1 aufeer wgy & G AR &

gat § wr gAY  afdfeafa)
z uw%mqﬁﬁwfa%agmm-m

|

’%’&’

FATEY ST FT9 WYX FATH a9 FF TA2E

wfergm a‘r%%%%fm?ﬂ% griama-é_’ru

HEAT WO HEY 9 39 q9Y dAre @y
%i!"r aufe § wa &g o ) (Ilumq)
zrgmgtgrgf‘miwm &are g 4% |

9% ATHATE | W AT & SATTF o0y A
# T AW F guiEendr qHET 0 Tg a4
gar waw  feew &1 g

oq & gRifas fowew aTom@arg | TEET
|1 grr & ! gHTY WA S|Tq Helr of
AT TUEAAET 1966 F a1 dY | 9T TNY
wafq 1964-65 ¥ zwx uw fafegw ar.
TH 1@ FT WEATET qTA qow A1 TF qoF AAT
ST AT IT 125 A § qEr #y efew &
FHTCT €T 8547 4T | W4T 84 ¥ FAY
AR § WX 40 W ZAY TG G gER
TE FTF arE gatq R & a9 A F ama
I & e Wgl gHT TTT FIT =AGAT Fiigw
qT, ITEY gATT TTF 70 9T AT 65 TT gWT
aifgu gr &gt ATy T@TH 10347 B W@ |
BN NN W aIad & 18 Bm g &
AHETT &1 1, FH & IR W@ T 1 TE
1973 &TqMAE 1 I AT qIF 17, w7 fw
A Efewstt #1 oW #Te 9T, gER
ST FT TG 111aTE AT 110 FU FEE
ATARIX BT Y | Fg a7 T T EA &)

1967-68 ¥ WY drEY &y Y@y & A9
@R g w g g ufawa 1978 ® wtw W
qT AT | AT FHT & ART A7 g
& | 9Tk AAEE WIS 47 TS WIEHT
T &Y v & fry wd 41 sfaww
wgi & ;T 47-48 sfama wal &1 o=l
WTET & AW EA qT @[ T gerEg gug
IO & g9 q19 agdr Tf § awrg wed
| FEIOF WTE THEAIAE  qrEY, wiiaw
AT FT HE1 FIO I WA F Fgar g v
1 famer, et & Hiws WHW T A ¢
iﬂ‘mawua@iﬁﬁ § 37 wiwel #r
U IHY @ 9% | HIHE TH T AL 9
Wz ¥ 1951 ¥ faadt 9a% o S
gﬁT IqY ¥l SART A a9 K &, AW wW

!

oflFea THT AT A9 ofoweraer
IFLH T 100 WIT 178 FT WANA 9T
1951 & T 7 a7 100 WT 366 8" AT
&) mod A T # UsgRTAg Aqen & fr
T wredt WYL wHY grar @y @ aiw w6
WET & T AT FA A AT 74T § A700-
TR Y ATy FgEr v #

W weEl & g9 § qoq 99 ® Ay
FCATE
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SHRI JANARDHANA POOJARY
(Mangaiore): Mr. Speaker, Sir, I rise
to support the motion of thanks
moved by Shri S. M, Krishna, on
the President’s Address. We have
seen the Janata rule for the last 28
months ang also the rule of Lok Dal
and Congress alliance for the last
six months.

At the very outset I submit that
during this period, the problems like
unemployment, deaths due to starva-
tion, natural calamities like cyclone,
drought, family planning, economic
development had become secondary
issue; whereag strikes, gharoes and
the trade union rivalry ang student
indiscipline, commissions of inquiries
and scandals had become the order of
the day. In fact during this period,
it was not a Government of the
people, by the people and for the
people, but of the Janaty party, for
the Janata Party and by the Janata
Party. The foreign tourg had become
coentaguous. They had monopolised
it in every field. It was often said
“join the Janata cabinet and tour
the world.” What haq happened to
socialism? The Janaty Party had
taken the country from socialism to
Capitalism, and mixed economy.
Anti-public-sector views expressed
by Janata Party Members like Dr.
Swamy were pot in tune with the
planned growth of national economy.
His proposa] for de-nationalisation
wag aimed at enriching a few monpo-
lists and also handing over the
economy of this country to the vest-
ed interests.

The paramount importance of the
public sector in bringing about social
reformation cannot be under-esti-
mated. In a country like ours, where
there is the problem of growing
population and where the people are
struggling hecause of exploitation,
social  insecurities, unemployment,
etc., the capitalist system cannot be
an answer or a remedy and the glar-
ing disparities that we gee among
our people ig a curse vn our society.

JANUARY 28, 1980
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[Surr TripiB CHAUDHURY in the
Chair]

Only socialism could bring fruits or
benefitg to the masses of this country,
Unfortunately, that hag been given
up during the Janata rule.

Not only this. The people had even
lost their faith in the ability of the
leaders of the Janata Party to rise to
the expectations of the people and
to carry the country  forward.
Fortunately, Mrs. Indira Gandhi at
the helm of affairg can change the
situation. In the words of Mr. Charan
Singh, even though I feel that these
are not decent words, the Janata
leaders turneg out to be a3 bunch of
impotents and, if I may submit, I
can say that they have turned out to
be old cats. The less said about them
the better. Their memory leaves a
bad taste in the mouth, An era of
despondency, an era of frustratien
and an era of demoralisation is over.
Now, by having Mrs. Indirg Gandhi
at the helm of affairs the people of
the country expect these problems fo
be solved as soon as possible. By
bringing Mrs. Indira Gandhi at the
helm of affairs, the people of
this country have gsserted their right
in rejecting the elected representa-
tives who misused the mandate given
to them and have also re-asserted
their faith in the democratic values
of the -country.

Further, it has been proved and
established beyond doubt that the
people of this country have once
again shown that the people are
supreme and not the leaders of the
parties. They have brought back
Mrs. Indira Gandhi with a clear
mandate because they feel that they
were cheated and betrayed by the
Janata Party leaders who took them
for a ride.

It is often said after the elections
that the people of thig country have
once again proved their love for
democracy need not necessarily

mean an ineffective and inefficient
L'
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administration. It is a strong Gov-
ernment, could be fully democratic
ag well ‘as effective and efficient, But
during the Janata rule, much tom-
tomed freedem was enjoyed only by
a coterie of uraders, black-market-
eers, smugglers and also the people
with foreign links. That was the
Janata style of freedom which was
given to thig country. What happen-
ed to the poor people why constitute
the bulk of the population? In fact,
they suffered a 1ot and they were not
in a position to enjoy the fruits of
thig freedom.

i

The people of this country have
now repozed their faith in Mrs. Indirg
Gandhi. Why? It is because Mrs.
Indira Gandhi has promised them
stability, rule of law, an effective and
efficient Government. The other day,
Mr. Charan Singh was saying that
our party memberg have been eulo-
vising Mrs. Indirg Gandhi and prais-
ing her. Yes. After 1977 debacle, I
have seen that you people were
speaking on the floor of the House—
you were not allowing us to speak—
criticising and scolding Mrs. Indira
Gandhi and Mr. Sanjay Gandhi
throughout the day, from 11 AM. to
6 P.M. without break. You were
going against democratic valueg wof
the country. Now, these young peo-
ple, the youngsters, who have come
wil] rise to the occasion gand will
show the way to elders and correct
you. (Interruptions). When you
have been speaking, I have not inter-
ruptedq you. When your leader was
speaking, I did not interrupt him.

The people have given a clear
verdiet. The verdict is deliberate
and positive. It iy not a negative
ene. The last mid-term election was
mot an ordinary election. It was a
referendum exercised by the people
of this country to bring Mrs. Indira
Gandhi back, fully knowing the con-
sequences, because the people of this
country were against casteims, the
people of this country were against
regionalism, the people of this coun=
iry were @gainst communalism the
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pPeople of this country were against
political fragmentation the people of
this country were against opportu-
nism, defections, socia] and economic
chaos. Definitely, the people of this
country have humbled and humiliated
those leaders who are sitting today
in the Opposition gnd also the people

who were in the House and who are

now thrown out of thig House. These

people have been humiliateq by the

people of thi; country. Why? It is

because they playeg with the dignity

and honour of the great people of thig

great country. The people of this

great country today brought back

Mrs. Gandhi with a big mandate be-

cause they wanted to demolish the

caste barrierg created especially by

Shri Charan Singh, Not only that,

but they wanted her +to eradicate

regionalism, they wanteq her to

eradicate communalism, they wanted

her to foster 5 sense of political] com-

mitment, they wanted her to reduce

economic disparities, they wanted to

reduce concentration of wealth, they

wanted her to bring down prices and

they wanted Mrs. Gandhi to launch

employment oriented schemes and to

provide the people with the bare

necessitieg of life.

What had these people done? The
Janata Government had pushed the
country to the brink of an economic
pricipice. The perennial shortage of
coal, the perennia] shortage of power,
the perennial shertage of kerosene
ang diese]l have shaken the economy
of the country. Normalcy has to be
restored on this front, What has
happened js that the rise in prices
and the non-availability of kerosene
and diese] have in particular contri-
buted to the debacle of the Janata
Government and the Lok Dal rulers.
Not only that, in the northern parts
of the country millions of people are
plungeq in darkness gfter sun get and
are without tractors ang diesel
engines which are vital to the rural
economy lie idle. These things which
are meant for rura] economy are
lying idle today and the people of
thig country look up tor Mrs, Gandhi"



35 Motion of Thanks on

[Shri Janardhana Poojary]

to solve the problems gag early as
possible. Apart from this law and
order, which we had been talking
about during the Elections has to be
restored, and the people have to be
given a gense of security.

Now, I refer to an Hon. Member of
thig House, Shri Jagjivan Ram. This
Election has proved once again that
no one can claim today that he ig the
leader of a particular community.
The Harijans of this country—that is,
the weaker sections of this country—
have reposed their faith in the leader-
ship of Mrs, Gandhi and have pre-
ferred Mrs. Gandhi to Mr. Jagjivan
Ram, even though Mr. Jagjivan Ram
hag assumed that, with the help of
the Harijans, he will come to power.
He had claimed that the Harijans
were loyal to him.

I am now referring to Mr. Charan
Singh, another leader in this Hon.
House. What has he done? He
wanted to divide the country. In
what manner? He wanted to divide
the country into narrow ang vicious
compartments anq the people have
dizcarded him. But one thing I may
submit. Today, the Harijans, the
weaker sections and the minorily
communities of thig country have
reposed their faith in the leadership
of Mrs, Gandhi. It is but natural and
legitimate. The weaker sectiong de-
finitely expect social and economic
benefits to accrue to those to whom
these things have been denied. I
submit, Sir, that this country was
like g rudderless ship for the last 23
months. There wag no sense of
direction and no sense of commit-
ment displayed because there was
none. Unfortunately, this country,
which wag capable of moving moun-
tains, was reduced to 3 lump. Who
were responsible for this? Their
leader and former Prime Minister
Mr. Morarji Desai, their leader MT.
Jagiivan Ram_ their leader and
former Prime Minister Mr. Cheran
Singh was responsible.
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Now, today these people have been
talking about democracy. I will come
to that—what is democracy and what
these people mean. But I cap submit
only one thing. Now this country
hag to be re-infused with faith, desire,
ambition, adventurism and dynamismm
of which it had been proud. It is not
an exaggeration if I say that this
could be done only by Shrimati Indira
Gandhi. These are not the word; of
sycophants. Thig is the expectation
of the people of this country. The
people have learnt to assert their
sovereignty, not only sovereignty but
also supremacy. I can tell them what
had happened during their peried.
They are now talking of democraey
ang democratic values. I have just
now heard Mr. Charan Singh; he s
apprehending dissolution of the As-
semblies of Janata-ruled States as
well ac Lok Dal-ruled States. I want
to point out what thig gentleman,
who is today speaking about deme-
cratic values and democracy, had
done during hig rule. As the Home
Minister of this country, he bad
written threatening letters letters
threatening to dissolve the Congress-
ruled States during the Janata rule.
Not only that, they had also expelled
from the House the elected represen-
tative from Chikmagalur, namely,
Shrimati Indira Gandhi. They are
today speaking about democratic
values, What did they do during
that period. They expelled as elect-
ed representative  Shrimati Indira
Gandhi, without giving any cogent
reason. . . .

AN HON, MEMBER: Who says?

SHRI JANARDHANA POOJARY:
I was present physically in the House
then. Today the people have given a
reply tp thatt Why have the people
given this reply? Because you were
responsible for insecurity, you were
responsible for the instability, you
were responsible for the chaos, you
were responsible for the anarchy, in
this country. That is why, the people
of thig country have given 5 correct
answer. I had submitted this to you
in my maiden speech immediately
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after the 1977 elections; I had said
this to the Janata rulers even though
we were not gllowed to speak hecause
of constant interruptions; now our
Leader is here and she is allowing
the youngsters tp speak, but in those
dayg the Janats Membery were not
:allowing ug to open our mouth. I had
said on the floor of the House after
the 1977 election; that the people of
this country would realise their mis-
take one day gnd that the day was
not far off when people 'would once
again bring back Shrimati Indira
Gandhi gfter realising their mistake
because the Janata Party was not in
a position to give food, medicine and
employment to the poor people of
this country. And today the people
have realised their mistake and have
brought back Shrimatj Indira Gandhi
within a short span of time, that is,
within 33 months. This should be
kept in mind. I am not going to
speak much. But let us realise one
thing. We are aware of our respon-
sibility, We are not for vendetta, we
are not for vindictiveness. That is
why, the day before yesterday, I have
moved one amendment to the Motion,
1 have geen those people withdrawing
criminal cases against Mr, George
Pernandes. The former Prime Minis-
ter, Shri Charan Singh today speaks
aboyt democratic wvalues. What did
he do when he wag the Home Minis-
ter of this country? He had taken
the step of withdrawing the cases
against Mr. George Fernandes giving
the reason that, under the changed
circumstances, they were withdrawing
the cases against Mr. George Fernan-
des. Ang what were the charges
levelled aghinst Mr. George Fernan-
des? They were offences punishable
with death, with imprisonment for
life. guch criminal caseg against him
were withdrawn. Today we are re-
questing our Government to withdraw
the cases:filed against Shrimati Indira
Gnndhi_ Shri Sanjay Gandhi, Shri
R. K. Dhawan anq others., Why?
The Special Court; Act was enacted
only to wreck vengeance, to finish
politically Mrs. Indira Gandhi and
her family. Today I am requesting
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all the Memberg to cooperate with

.me in this. We are not for vindic-

tiveness, We know that vindictive-
negg doeg not pay. Victimisation
boomerangs., We know our responsi-
bility. We are requesting the hon.
Member; from the Opposition side to
co-operate in withdrawing the cases
against these politica] opponents.
Otherwise the people will definitely
show their gtrength and in fact they
have givep the mandate to withdraw
the cases against Mrs. Gandhi because
they did not like political vendetta,
they dig not like political vengeance.

In conclusion I request the hon.
Member: of the House to support
socialism because it will 3dd upto the
worg Gandhism and Nehruism andin
short, it will add wupto the word
humanism and lastly it will add upto
the word Indiraism,

MR. CHAIRMAN: Mr Chandraker.

Before you start, I may gay that
the time is very limited. For every
group the time has been calculated.
Of course, the ruling Congres: Party
hag a larger pumber of speakers.
Even then I woulg request individual
members who are not leaderg of
groupg to limit their speeches to tem
minutes,

SHRI CHANDRAJEET YADAV
(Azamgarh): Now that you have
raised the question of allotment of
time, T woulg request that hours
have not been allotted, only days
have been allotted. This morning
the Speaker announced that the
debate on the 29th will be cnly upte
4 pm. It means that two hours have
been reduced. So our proposzal is—
I discusseq it informally with the
Speaker alsn that tomorrow we may
dispense with the lunch so that one
more hour we can have and if the
House agree: we Can extend some-
time on the 30th because almost 3-4
hours have been reduced and that
way we can have g proper debate.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
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MUNICATIONS (SHRI BHISHMA NA-

RAIN SINGH): We have no objection.

MR. CHAIRMAN: The Speaker
wil] take g final decision. Mr.
“‘Chandrakar.

st wgAw  wmwe (g9) o weam ST
¥ oror gt reeafa S & srfstaram 9T =T g
W & gFAaATE & WEATT &7 aWET FA & A
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faear 1

gz 98t A g fw fomw ard adl ¥ wra
T 7 Eifas #1812 %1 AR fany e
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s fear « 3wer afoww @g gun fs 2w
o wifew fomra qua: o0 21w 1 EEY
SFIR & ¥ 2w A mywaar & feafy far @
TE | 3F A MW AIE war A7 g vy fag &
wow & it 9rfge § wmitEs S fEFar €
RIS FET AN e @ wer fF efeyg wmw &
T 11 a9 § 99F wgF 99 8 g A7
a7y adr wifg afe grd a¢l 7 s gt
ar WrEEAT &7 AR A || oFar frq eaqE
nF WRATA AT ARIE 1 TR Ig AT ATE
g fF T AW FgA 1 20 97§ AE
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W AT W @ g A 97 afed st
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w8 #fw 3w & woed 73w Fwirw fasta
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vt a%y ¥ fyed g vl §F ofeeww
R & ftawrw & w0 A IO OF wAw
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7§ o< faRmi ¥ Froer damEr 9" @
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T FASIT F0T Ry 94T T, WG § @fAEY
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ST U9 9Er oAl 91 W I§ @ 7
woar v foed qArd & 3w arfedt & ar
w3 fargrar |
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foad & ar <isif & #eg afag F3
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oIEAT A0 97 WX IT K AGF  q6A
9 &g @OFA & weAaT fFEar 4ar |
afwT za o aut & sav gar 7w Rl
W ST # A7 wWEA--0F =T GE@T &
TE A %4 q3, AMGT wq Al F W
tAd ag 17 fwg F1 & fgaia 7@ | w7 AW
g3 ®r Aty @OIA WiEd, IHOF AR
F4 AAT AT FT If@F AT IT F W FB
W A1 TP T O WA 43 U ARy 44
faw® 6 WAIF a1 /i WL F AMAT & FA
f&7d @-—zq F1 F=90 FATT TAF AAT
#E A w3 wmwm §  faagym @ A1)
3217 az wEF Aawar 5 3q & FAFE
¥ v & 21w frad a3 & 309 fead
Fdr & 1 3w fag gaa ?r wzr fw
gAT-gAF AW F gEe FET foAEg
& ¥a% qm a3, Afwa TR 7z 79 @A
fr fror e el § feadr wzard @@
gAR Zm A fygy aré At § AT
fafres =9 & 2z qar a1 &1 g1 Afow 97
T & m fREr ot sAE ¥ WS Wred,
Fmﬁrﬁmaﬁﬁmﬂr,=mﬁ*ﬂrﬁ 5
M@ 75 FATT ata F, AeAF WA T AIR!
¥ FOSMTS # s afr 2 CieY FZAT AT
W &) 3T Fr gEA F1 gord $ fom
ar w@ 2% & favw fagst @wwrr & 10
aq #r gwg fzgr 91 f& #w 10 9@ F
FUNME gT FIT | WAT FF AF F aA-
WT TH AN TAAT KA | TAAT 1980 %
ST ot FA@ T #, 3A T A1 S IsEl
¥ wAar 9@ a1 AwcxA F oav A AT
Ter §, I wdr A% ®rE ¥Ew =m
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I ¥ fow g w0 AE @ oar @ E
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AR trra'fﬁmrtmg &
ﬁﬁa’rartam qq% tfrﬁlmﬁ
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SHRI SAMAR MUKHERJEE (How-
rah) : Mr, Chairman, Sir, the time st
my disposal iz not much.

MR, CHAIRMAN : 27 minutes for
the whole group.

SHR] SAMAR MUKHERJEE: Yes,
Sir. There is another speaker from
our group. So, Sir, I want to deal
with some of the very bgsic problems
and I want to draw the attention not
only of the House but of the people of
the whole country to certain matters.
A new Government has come into
power, but, it has got a certain bhack-
ground and that is why the question
of the past always comes into the pic-
ture and it comes into the discussion.
I had read the speech of the Presi-
dent. I have seen the Election Mani-
festo of the ruling party. I have seen
how for all the mischief done, they
have laig the total blame on the gov-
ernment of the Janata party.

AN HON. MEMBER: And you

SHRI SAMAR MUKHERJEE : Yes,
you can include us. I am interested
in placing this reality. But there is
not the slightest self-cyiticism at all;
there ig nothing of that kind. You
don't find a single self-criticism at all
why in 1977 Indirg Gandhi was thrown
out of power. Not a single word is
there. There has been no attempt on
your part to learn from past why the
people went against that Government.
(Interruptions) Please don’t disturb.
I am speaking about this very serious-
ly. Because, it has future implica-
tions. The Government, put iuto
power by the people in 1971 has been
thrown out of power in 1977. The
same majority was got by this Gov-
ernment in 1971 but that Govern-
ment was rejected by the very same
people in 1977. So, something must
have happened in between which
might have antagonised the entire
people of the country against this
Government. (Interruptions) Our
friend says, because of Marxist pro-
paganda. Well, when thousands and
thousands of people are put inside
the jails, is it propaganda? When
people were put to death behind bars
like Rajan is it propaganda? When

JANUARY 28, 1980

President’s Address 164

our friend Mr, Jyotirmoy Bosu was
sent to Hissar Jail, is it propaganda?
If you don’t learn, then, you will have
to face the same conseguences. One
day the same masses will throw you
out. Please do not forget this, You
are talking of democracy. Let us see
what has happened. You have got just
43 per cent of the votes. 57 per cent
of the people have voted against you.
You say that the people who voted
for you are alone the people but those
who voted against you are not the
people? Please learn what the reali-
ty is. These 57 per cent of people—
who have very clearly refused to
vote your party—are there. And
whom do they expect to represent
their causes? Whom do they expect to
speak for them except the opposition?
We may be numerically small, but
the majority of the people are be-"
hind us. It is seen in the voting pat-
tern. You have increased your per-
centage of votes by only eight per
cent. In 1977 you got 34 to 35 per
cent and this time you have got 42
to 43 per cent. The change is only
an increase of 8 per cent of the
votes and that too is because of the
defective electoral rules and the sys-
tem obtaining here. That is why you
have got overwhelming majority of
seats, That ig because the opposition
is divided. @ The moment the opwvosi-
tion is united you will be thrown out.
(Interruptions). Sir, shouting cannot
hide the real fact. (Interruptions).

MR. CHAIRMAN : Let the hon.
Member proceed with his speech. You
all will have ample time to reply.

SHRI SAMAR MUKHERJEE : So,
only a margin of 8 per cent vote was
there., Mr. Chairman, I would like
to draw the attention of the House
to another thing. In 1971, what was
the slogan given by Shrimati Indira
Gandhi to the people? The slogan was
‘garibi hatao’. ‘Garibi  hat gaya’.
Unfortunately this is the understand-
ing because Opposition has been re-
moved, ‘Garibi hat gaye’. But the
stark reality is poverty is increasing
dav by day. The cost of living is ris-
ing and I have all the facts before me.
After 1971 elections, the income of the
agricultural labourers has gone down.
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‘The' redl income of the workers has
gone down and on the other hand, the
prefit of the big monopoly-houses jum-
ped, I have the list of 20 families.
In . 1966, .Bidla’s assests were Rs.
475.86 crores. In March 1977, it went
up to Rs. 1070220 crores. In 1966, Tata's
assests were Rs, 505.0 crores. JIn 1977,
it was Rs. 1069.38 crores. In 1966,
Mafatlal's assets were Rs. 92.70 cror-
es. In 1977, it was Rs. 285.63 crores.

All these things are given. ‘(Interrup-
tions) 1 do not defend the Janata
Government We have opposed
the Janata Government, you know.
(Interruptions).

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI) : Not at all.

You have only supvorted their candi-
dates. Where did you oppose them,
I would like to know. (Interruptions).

SHRI INDRAJIT GUPTA (Basirhat):
You supported the Janata Party in
Kerala. Feor 27 seats you supported
the Janata Party in Kerala just now.

SHRIMATT INDIRA GANDHI: We
have supported some Congress people.
I would like to know whether those
people you supported were Commu-
nists. But the ones we supported have
been Congressmen. (Interruptions).

SHR1 SAMAR MUKHERJEE: Mr
Chairman, one of ouy main compglaints
against the Janata Government is that
they were pursuing the same policy
which Shrimati Indiry Gandhi has been
pursuing in matters of economic policy.
We supported the Janata Government
only on condition of delence of damo-
¢racy.

SHRIMATI INDIRA GANDHI: Not
at all.

SHRI SAMAR MUKHERJEE :
Repeatedly we made ‘it clear, you
tompletely subverted democracy in
1975, (Interruptions). It is the
beople who have saved the -parliamen-
tary democracy by throwing you out
and by putting the Janata Government
In power, That is why the parliamen-
tary democracy is here in existence

Yoday. (Interruptions). Mr. Chair-
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man, our main criticism is against the
Copngress Government. Not only during
the rule of 11 years of Shrimati
Indira Gandhi but from the very be-
ginning upto date the Congress Govern-
ment has been pursuing a policy of
capitalist development in India. That
is why monopoly-houses are becoming
bigger. Money is being concentrated
in the hands of a few and poverty is
increasing, unemployment is increas-
ing and economic polarisation is grow-
ing and developing. Thatis why, more
and more workars, peasants, poor men
and employees have been forced to re-
sort to agitation. The price rise
cannot he checked. It is not a sin of
the Janata Government alone, they
have committed the same sin which
vour Government has committed in
the past also....(Interruptions). Do
not talk of West Bengal.

PROF. MADHU DANDAVATE
(Rajapur): The prices were under
control in the first two years........
(Interruptions).

SHRIMATI INDIRA GANDHI: The
Communist country of Ching is now

depending completely on Western

Europe.
SHRI SAMAR MUKHERJEE: I am
Please

talking about basic policies.
listen to my points,

SHRIMAT] INDIRA GANDHI: 1
am listening very carefully.

SHRI SAMAR MUKHERJEE : As
you are developing capitalism, your
dependence on western capitalist
countries is so much and it is increas-
ing day by day. Now, there is a sepa~-
rate world, socialist world, they are
very eager to extend their hand but
‘because of your tie-up with all the
big capitalist houses, your tie-up with
America, the World Bank and the In-
ternational Monetary Fund, yvou can-
not free yourself from those links
and tie-ups. I would like fo tell you
that your dependence more and more
on the capitalist world will lead India
10 moere and more economic crisis.
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They are unable to save their owwm
country from the crisis and recessiom
and that is why, to save themselves
they are out to put the entire burden
on you. Here, the multi-national cor-
porations are given absolute freedom
to loot our country; they are taking
away crores and crores of rupees
every year from our country and they
are earning huge and unlimited pre-
fits, Your election funds are pro-
vided by these = people, these big
business houses these traders and
profiteers (Interruptions). And they
want a return. When you are
in power, they know, they would
be able to get returns. Thus, there is
no possibility of reversing the whole
system. That is why as it has been
mentioned in the President’s Ad-
dresg if you want to reverse the
course it requires . a total and funda-
mental change in the entire system.
But you cannot do that because of the
way you are moving. You are tied
up with all these capitalist and vest-
ed interests and its ramifications. The
entire administration and the entire
system is such that you cannot move
any other way. Our apprehension is
that it will further lead to more
crisis there is deepening economic
crisis as has been indicated here, and
this is absolutely correct. I fully
agree with this.

This situation is not only due to
the two and a half years rule of Janata
Government, but this is the total re-
sult of pursuing basically a capitali-
st policy since 1947 upto this day. You
have declared your objective to have
a socialistic system, but you are pur-
suing a policy to strengthen the capi-
talist system. What is socialism? In
the world already there are so many
countries who have built socialism
and they have solved the basic prob-
lems of the people; there is no un-
employment, no poverty, noc price
rise; you go and study Chinese eco-
nomy. ....(Interruptions)

1500 hrs.
MR. CHAIRMAN: Order, order.

Let the hon. Member continue his
speech.
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SHRI SAMAR MUKHERJEE: Mr.
Chairman, I have read out all these
achievements in the last House, from
literatures from almost all the soc-
ialist  countries. There, in the
Socialist countries there is the fun-
damental right to work, guaranteed
by the  Constitution. (Interruptions)
You have given the fundamental
right to property. You Dbring that
amendment to the Constitution pro-
viding for the right to work as a
fundamental right. (Intérruptions)

AN HON. MEMBER: Shall we
also accept Chinese democracy?

SHRI SAMAR MUKHERJEE: I
do not want to argue with you about
what is Chinese democracy, and
what s your democracy?

Ncs about the question of stability.
You have written that a stable Gov-
ernment has come into existence.
Stability was there in 1971, but that
stability had completely gone. Why
was stability lost? Then, where is
the guarantee that majority means sta-
bility?  The majority may cross over
any day, because polilical morality
has come down to such a low level, Al-
most everybody is now purchaseable.
This shows that the stability of vari-
ous' political parties is not there.
(Interruptions) Can you deny, then;
that there is a link between the eco- °
nomic crisis and the question of sta-
bility? There will be stability, if
you can. solve the economic crisis, if
you can solve the problems of unem-
ployment and of poverty. But if youw
pursue a capitalist system, the crisis
is bound to accentuate further, and
there will be no alternative before
the people but to resort to the agita-
tional path, Then the problem of law
and order will arise. You will then
start repressing. And  after some
time, the question of internal Emer~
gency will come.

Here comes totalitarianism. The
economic basis of totalitarianism is
the exploitation of the economy by
capitalist forces, national and, inter-
national, and feudal exploitation.
Unless they are removed, you cannof
be the defender of democracy. Demo-
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cracy means the Tule of the majority.
In ocur country, the majerity are ex-
#remely poor and they are unemploy-
ed. Unless those basic problems are
solved, no democracy can be stable.
Keeping in ming the past record of
‘this Government, I can say that when
57 per cent of the voters have voted
-against you, and only 43 per cent have
voted for you, you shoulg be modest.
"When you come to the Government
gnew, again, it dis time to do re-
‘thinking about the entire system and
your entire past. It requires an
attitude of selfcriticism. You
have sought our cooperation. On
the one ‘hand, you are seeking co-
operation, but en the other you are
organizing the toppling of all the
State Governments outside. (Inter-
ruptions). Thig is the old policy we
are wacquainted with. Toppling was
done in Kerala in 1859, by organizing
Vimochana Sangursh. It is written
in Moynilian’s book that American
money was given for toppling the
Government. (Interruplions).

SHRIMATI INDIRA GANDHI: Mr,
‘Chairman, may I have a word? This
wag contradicted by Mr, Moynihan
himself when he was questioned at a
Press Conference. He said that he
did not mean that I got it. He said,
“He thought.”

SHR] SAMAR MUKHERJEE: I
did not mention you.

SHRIMATI INDIRA GANDHI :
But he said that the Party got it.
{Interruptions).

SHRI SAMAR MUKHERJEE: He
said, “Money had been taken by your
Party”.

SHRIMATI INDIRA GANDHI:
But he had not been able to substan-
tiate it in any way at all (Interrup-
tions) Now he has been loudly pro-
testing against American interference
in this country.

SHRI SAMAR MUKHERJEE:
Another time money was taken in 1971
to topple CPI(M) Government in
West Bengal so that they might ndt

got elected. So, we know the back-
ground. Mr. Moynihan had given
the money to your Congress.

AN HON, MEMBER: Where did
you get the money?

SHRI SAMAR MUKHERJEE: Our
meney was collected from the people.
Everybody knows about it. So, we
know what toppling means. This is
the background I am telling you. If
you revert to that old past menthods,
tactics, creating disturbances, ask-
ing the Governor to report that
the law and order has failed and then
toppling from the top by the order of
the President, these methods we know.
(Interruptions) So, democracy  will
not be strengthened. If you desta-
bilise all the governments, your sta-
bility is bound to be affected. This is
the relationship between destabilisa-
tion and your stabilisation, These
are very hard words, I am to tell. I
think you will give a thought to these

‘things. Now you are starting a new

Government. Whenever you do
any good thing, we are prepared to

cooperate with you. But the way you

are going, it indicates that you are
playing an old game and it will
lead you to the same result
which the earlier game had
led you. That is why I warn this
Government to be careful about all
these things. You may feel elated
after getting merely 43 per cent of
the votes and 68-69 per cent of these
seats. That is not the true reflection
of the people’s desire, We repeatedly
demanded that there should be
change in the electoral rules, there
should be proportional representation
and there should be right of recall
That is the real democracy.—But nev-
er it has been accepted. - That is
why, sometimes you are getting ad-
vantage. But when 57 per cent of
the voterg will unite, the entire ad-

vantage will go against you,

sirael Wi wtw (F@ws) 0 wewe
nerEa, weafs & gfewmw g ogegerE

%mnmmﬁgﬁﬁﬁlﬁ
FEAT AEET § | wm"f auT 1w
HTET ¥ TETE | w7 P wifso
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¥ wer fegm omaT & 1 S€T WAW ¥
1A wv sygear fza-afa-fza aua g ar
@ & | wEgWE 1 W) ToIAH ¥, ag g
sgrar @y war g fw i@ wT Ay
gfama &1 wigdr @1 FA8 F @ERT @
& wFAT § 1 g W TR &, &t
gu & fawrms & &1 & Wit @ ¥ Ok
widt WAEr &1 9w W & | W oEr §
fra & aga #9 IwRA A1 W OR ) FEA
ey dwrw ¥ AR awa ¥ famar
aar & 1 T® ¥ agv f& ogwm avrsae
# fau go #X 37 &1 AFO 3T 7 @ TEAT
w%, W1 qgw @ AT ¥ O, 3T w1 AT
dwa ¥ frwEr s w@ro#

afs m fEaEl &1 swem w51 F v
i #az Ag #, drom w@ 2, feedr oav
a0 & | gWTC AT 91 AT 991 §, IW A
gATd gred w1 AgT AR @A FT
g oo ot W gE N feafy qar
§—s7 wuw UdY =FewT w7 omEr @
W7 qgT @rEy W §, 99 A} &% wiww

eE

37

JANUARY 28, 1980

ardt. frar smar & 0 wfew q@ gw & wwa
wEaT 9gAT & f& gwIy gt IEI §aW
F1 FITETC A O FE wifow q@ 9T e
g & wivw feael &1 qrey fzar oma
¥ o9 5 94 UF IO IAT ATEAT
f—— @3 &8 ¥ uF ®WE § —fEae,
wei fasatelt” #1 areaT @hdwA fma 2,
€7 HTA & I AT F AT A8 fagr war
T /M Fgd & & ogw framl & o
g fFamEl v ward &% fau s sy
T 7% IT & FW T AgAT F v
mm@rgfmﬂﬁwaﬁg,qu
FE FIT AT FfAAT FAN | TH AT a®
agi fwamEl &1 o S8 fzar aar & ma
qTF AT T3 EAT € |

M &1 gEa wr o far—
a8 AAT 8, ¥R WA 9gW, TS ar-

fafaezz & o597 & #21 a1 f5 T@ s

A R A[AMI K owm 47 F | & o=
¥ oA0q Gaea wE ferd § gwi ad
g1 WF FIT AT sgEem| &1 fax owiar &
@ & =19 #) FAenar Argdy go—zEr ugi
st gaw & wid &, F 9md ad FT @94
& #ilF 38 7 fazdt &1 aw foear 2
mr 7 fawsr fomat & fawefr @
FEAT AT wew ¢ fd av= T 9@z 6z
WA & AT T U ®f 9% AFG & »
Wq JTH AL T AHRA——gHIT T AT FT
TEFT AEl T3 WEM—-aT fHT gw  Fav
TEHE FT AFA & ! q@ e fF ag @-
TUE-RIET FY WOT G F AT ¢ TET Wi
FY T FY QA5 F Ay IT VI FT  UA-
g 8, q2 F DA A gUEEr F qrAd
aTAT fz7am, gt 37 oy @@ ow@r o1 gy
23 WAFL ® qTT 2, G TA ATFI W,
wfgAtdl &1 9T 74T ¢ gw fav § gy
¥ FEAT ATEA ;1T FE AT G
ST AT q ATH, T I HEW FT GETT
g wavr wEr @ =ifgy 0 @@ & grema
TE @0 ) T § F oAt #r awix
T WTA WIT &y q@T G W w@r g
w@aﬁf,nhr%ijm‘f#ﬁm
% fam wtw #7 f& gwX agi deww e
atfgw, &1 39 o=t #1 W@ e qut 1 ar
M VT Al §, gAR W wig § &
IAT AW HIFTY F @ T(9Z aF

&€ | ¥ oawz B a3z wE wiam afew

BlEl & mtA W ARI Y @O, ag wA-

gona feew w1 81 T &

& & 7z [ a€ ¥ 9z Wy
e w1 fa%w fgur &, I AT ave
17 fagr so f

wrE

13
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g A aga wardt § s g IeE ST
gﬂ:mﬂmfzﬁﬁgﬂﬂﬁ‘m’fﬁm
S {01

TT WAl % grg K oqmiea w7 g oo

————

sfy setyam Tw  (FTETTW) o AwiaiE
o, wezafs st #7 wrow @ 39 9T AFH
uF QAT WYET & W IT Il AT OW &Y
wew ¥ wIwAfT w1 ogarsr AE g
arfgn | TezafA &7 WiAA @ga AT §
oYT oAty & wOm wr FW &1 IEr gfea-
17 ¥ F@m Frfzr o gAYy afeewror ¥
IH 97 T FIAT FE0 | AFAMTE JTE-
9 &7 & &1 FgT WE g § WL W
g ¥ W @gA W mrar w340 0 H
TaEaT ¢ fF vmeEwim & oamm w1 3w A7
¥ gewe & IfAA wE gwr o vwafy
w1 a1 fzm-fadw 78 &1 waww gAT & 0

s T AT WS, ¥ W A WY
ot £ fF 2w & um Aar om@mEewm &WT
g, UF A41 48T o T WS | § IW
A F AT qE Awgar fE o oww
Fr fFaq wfgma @ foar 1§ A
dy I FF TEA, § IAEy VAT AD
TgAT agiiF & g7 &g ®y wAar § fF
Sq A% gaTe faataw # qzfy &40 2
d9 ff WIW &, A9 g% AqAT0 FT
wrfaw wfafafvas & & 6 s & =g
# t waq afafafagi sy & awar & 99
gV % s ¥ 39 fAadg F @
fax gFm & g wwr
aegala At & A w7 ¥ FEgaaman,  I9
¥ & o7 F9 OW 7 wg@atg WA,
Ay wegafy st &1 afewr geggor @ mar o
& fwmz ot 39 ¥ w147 FE sWEAr Wik
# 39 afwmr & Fuayr 1 FET Ad
AEaT § AfFA ow aig &y wwT wEOr
f& o9 7 fagy #1aw9 wedfs ot &
FEAATT &, LT FT FyE A7 aSAAF  qoT
AT, T %A FATG] Fr FEAATT AT
CTOEAT ¥ AEAT @, AWML Ay g FET 8,
wautAal &y faziar § dmare # agmEr
gV ®W wm uadifas @@ g, S oA
aral & waws w@m oy wweqfa ¥ O
FE FEg@aom ) wfew ow AETA g
BAT & fF umd &y g7 fzorfaew faa-
g, 39 ¥ w7 #F qU W W
?oET Ay @mTfew qTqT Wiy
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wE & wfpw 9rg & g addr W ged
w g zafae w@ T wE [g@ Fer
2 FE TFEf w HANT & 1 IF Ar AE
1€ g1 wegafa & amge F Ag TEw
war & 1w A feoaft gTere e A
A v oy | &fww ¥ § oafaaiy
ar & wfgmrer dmr fF ggw ar )
(eqamix) a7 o wi@i gz frax sar g s
ag FF ZAT A1 AL g | AT K g reew H @
7z fam & 5 wofas aradw o oifear.
Fz@v ferw (Parliamentary Skill) &
dn & M FEA & AE FE N0 wwAr §
giv Fgar gEey o wrar @ Afew &
9 g% 9L IARy FEAT  AF  =;0EAT |

§ za4 & gewa @@ gar f& &
q odm awf ¥ gw A few 1 @few
AT @A KT FIST A Er AT @R ET
gae 7 & A1 g% faarf adf gwar g
&% IA AT A gz ¥7 M fF wAaT
qrEt grar grE aq § Fe FE fEar W,
Iz OAT €1 A & ) (egmmiy) FE @
q 9t fave st § fF gatd (w9 a@
g oAy sy &1 s gafd g et R
gar fAu ot g@l # g g @
9 g g ¥ gFT mom fE g Trgre
awf # quafaer gaww adt aar| F gA¥
facare & a@r wTA1 WTEAT | THE WiEE §,
o #iws @ Afww | gAr gmoFEr AT
fF g7 grf adt ¥ Fo FE gwr ar § o
WOF WG HEHaG g TS | WAL HiwE
g & awar g€ § @Y 3g fwrAErdy &0
astom g f& w9 IA9 wgwa g w1

§ ag wg7 & fau & @eEr &8 gur
g f& 97 @R @3 g & m ) arfaat
wr & Ffma arfagt aft wowErd & @
#ifF  gardr ovfas oYz grarfas sgaeqr
Tt qE %1 & fF @@ aF gwd wa
aoftads gw A& #U WH F@ A% WAl
aREATH] FT EW HEAW! AE gwd | EE @A
g &rf g AgY ®T gwar §

¥ wig ¥ v AT w1 A w7 @7
f& miT uF a% Faw & @9, FEEA
Alg w1 w1d AT &g F gw ooy
FI Y o1 @ & WY A9 %% fF gw
N FFqTT wifas smaear @ IOEY
TOET ®y A0 fHEr wwA
CEAN A S ar

Moo,

PEE
F4938



175 Motion of Thanks on

[ srrofraw Tw]
fe gart 3w & O wredr o¥ #
HATAT WIS WiA Qo Wy A &
TR fAU  §IET Wy IATEAT @
gt € argAr | kW OFIA X gw
I #a1 FaTAT § |

¥ qiEf & UF QAU FIGH Fr g
fatras qm Y @z &7 &Y 1 & @t FEAr
w9 @ WiRX & Fiwa & 7z wET
Sga1 g fF #910 ggha &Y FWAr §1
AT TG WAL H OFEAT A FTHAT  FpAT
dr ¥ o & # grawy fagarw feaqrar g
I® agdm 33 & #i§ g T8 av e
(vrmgrm) 99U Fp g9v@R &1 9 _Wiga
iy =ifgr | zafag & wiqd Fdr w77 @
& faw @gr gar g 1 @ @ IW A oA
wTgX &1 agd  Fgr & AfEw F oooA
uifadi & fag «f ¥9w SEar "wEar g

wRifAeatys # S &r W g, 3@ fAw
wita & fag & 7=, gfaorad foo & faar
F1 faug @ w1 § | FEl  EAATHEr WAE

i

iE

iy

HHAT § | AT qg WEHAT 7 IgH! ATSN
¥ W a9 T gwaT  HOW § S FO
& @ & 3§ fwmar W1 qIm & faw fEar
F1 faug & awar & | (sqggmg) foengifan
g A ¥ @ FW oAE g arar & SAar
qref 7 #gT #T fqar #@iw agi @ wew
WY | gg w@A g dy WEAT @ed AdY ar
wTaT | 4 AR AT "wrag ST &7
qIEET & | W W@ HT HA § | "I
qaTaY WId WIS SArigEl & q@ g7 &3
gar &\ SaEr faw @t & faemardy
Fg T AL TTET ST AFAT | HAT HITHRT
afeaai & a1t gw &7 7 fewwr waw g
g a3 g fgear wam a8 gar 2,
g W & fgear waw iar g 1 gafao
TR g WiT maEr & & foewd e
arfge | oy ofefeafaat agi dar g wir &
§ gga wfew &, mwrata 7@t &1 gz %3 39
¥ FW @1 9w §wa fF STEr @ FEY
9

¥ 87 R Wy ATATASA q0F ¥ gaw H
|

o1 G | IAwy g9 WTIA § &Er aan &4
WTLd &7 g% N 9T & | w9 FwE g|-
it ? @v, TEH § faware & 9@ S Ar@an)

§ o1 € wewr AEw F f& ¥ & «frax
-1 1 afdfrafagt dan @ o€ &
oy frelt ot 3w ¥ foo sfza awg d31 #¢
avdl § | wEAAeATy & wwwr ¥ gH aga
%% ©F & Ar@AT AT, GHH FT @Al
qENl, dW &L AFAT TN, UF UF Wl
aear q3ar, gafau fd ow-

3

¥ Wawr & @ §, I wiFwdl # ward
®T WET EAIL IO 7 T¥ AT, g9 I7 & 4
CECi L] 7

JANUARY 28, 1980

President’s Address 176

fasfyer &7 &€, THUF TvA FJW FY WA
FE AT N IT FHT § | AW F Ty
# Y WA F UG UHETA FTIH HT AT
gFdY & ¥ gW IUHr qv@  Gwd §
T T g & 9@ THT § T@ A W
@MET F TEW § | T AT F qR KA
qIOET g A8, BW Fr I WOwy, AT
F fAg & H9 N wEW §  FAF
Ty Wez FY @AW qJar F aFAT & |
A WISl #I qE K glodr  saq fgmra
# fau a@er gur a1, sA=Ar F@ § fag
Fgt 1 & ot weeafa S & wfwwiew ®
UF.0F HATHT FT 7 FL IF 9T feoqeiy
FL GEAT g AHA WIS HIAT AE =TEAT |
§ oft gar awar § 5 s g1 a@ifgar #
Ig & Afea ag &war adiagar @ & &y
eeafy & #Afawmw gv Sy Ffaar @
W & IS, . . FA gAg IX T@AT FIgAT
F gy qaAfd T q@rEr Ag AT A1EAT
o frdmg & 5 oo 39 wewfs ot &
gfawme § & §9 A9T FE § AN A
qUETHT § FO HAT § 7 WAL T q7-
woHt 9T IaT § a1 & a@r sgm s usafa

st & gfwamaer § ot F9 #wOR F2T R
ag UF o faw (WSS wewAr @)
g & F® AE

ot go Aeeifgaama mere (fadaq) ¢
gamfa wg@y, s weals St & gigargor
93 g aFTy FT gEqrE g€ gd  (FwAT qar g,
IEFT § §WYF FET F | FATIr ATHEIC F
asAfas fegear amM &7, FTAT oY eggegT
Y FIA9 FT F1, g1 77 fqgEgw @iq F7,
gaTiedIa wwa W dSE "gmm #r A
ad FEr df, ITAT FFE F FAAT { FTAFT
grz fear mtr zoay s fwar o sfmdEr
gy mdhr & Fgew W ogfaw  wreAm
FOT § qF AT F dG H FFA AT HEAT
fear o ST & wwA OF =ATT WOl
qF @ AT | ¥ qATd WqUT 99 A
w7 a1q w@r wf 9f, WIT A FTAFA FAC A0
¥ IR F FER 9T, 39 97 f[FEH FE
F94T § g dre faar wiw gH gwree fEar
AT gT A9 gH TH (@ FT AT FE@
@A Affgr | fF 9@ AT S q@ §
A FIFT FATC Mo § 9B U EFE F @0
g T FT @ §, IAw; a4 w@ & fag
g9 ®1 ¥ 9m I3 ¥ § W SAFedl
WY 39 F Farg v F, uWrA F F gH
g % Tha go g | H gumar g ¥
wegafs ot & wiwwmmw F g AR
WU & odaw §, Iawr qeedfa § AT
Mifgr str Fawr stw &@ ofgg

gAY qATd WEmmE W Wy F1A%
qag qC § IT H ¥ aga ¥ wrAwel
#T fos wgafa o & gfeqrew § o fea
T § | safae & 399 a1 § sarar g9 A8 A
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|EAT L g7 ST WX weefy o &
wfqwraw  #rgam s g S Ffgar §
qrar g Sl gie ¥ wad gu F 3o ad
o A dar F frdgT e angar g o

@ HEuge . Fggd du ¥ wAar
crrffi;nmr:r F A FTWR AT frmTE
oL g Hagr m g fr ad fadism
gEqH! FTAIMTg & F IAW T GT 775
arfagar w3t qeawi ® arar o W o
Ig1  OF Unifay .(executive) qIET
Faf fear | afen g e ¥ 14
fan & am W ux dnflagfes wrec & wifa
AERIASAARY geawi &t sig wAfA<der
TRl AT A w1 owst sarw A fEAr &)
7 ardT & fF gt T owW Ay foraAr
TR T R IJAAT TodT FT |

BHR WArT wmwmE & 13§ 9%
Hagr g

“Full utilisation of licensed capa-
city in all sectorg will be ensured
by insistence on drastic efficiency
measures,”

" AfFr aegafy St EF afwan & wer o g

“On the industrial front, em-
phasis will be laid on the rapid in-
crease in industria] production
through better utilisation of the
existing capacity.”

# T8 AT G AT Faarar FEar g f& @reaq
#afadt & ot dfwferr $9fadr § sy
w2 | arsaqd $4f9 gw wuAd a1 areEg
ST AIER A E IEr o AvETC foa
SR FYA K AT AT 9w wAmir
oA @ sOrfa  (defeafae)  sama
FT gEAr § 1 Afwa ofueT fafadr § @)
Jurafa wodr  TIEA gearza w7 Gad
g O mfaw sw Far gsd g1 zafau
tfsifezn #afadt am wm o @ Ay
AR AT WY FENfET NS zeaErs
& 7l 7T 988 & Wl wwAfaw A mifas
qa A 99T 99T TA g g1 zafan
G grdw ¢ fr ofsfesr wer aza gw
arEdeE  HAED wer wre ¥ ogwr dar
T A AR A FW X W mAA wEy
ST g wERwT ey

T wR oAt & foar wrf wrawy
F1 fas wezgfy o & ufaamw § 77 fear
wtmﬁwemwﬁg&ﬁﬁqﬁ:
garr(arr& AR U GHTd ¥ wfer
® aW wd wdd o e oww 3 fa
7 @ A R A, st s
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I AN FT WA GEIT FREA AT FIHTI
BT W &% & fadr ¥y wowre #) weer

A

& fdw ¥ oarfed

It &1 frdawr %% a1 AgmE #r o
FT THET g e qga g sfex a7 0t
B1 9% 3 wi ¥ o wmw Tgfa am
T AMRY eww mfafag ot FEFT o
FraTaTsfal g7 saTE ST =y faTrer
TV 9T qAE q@d & foy faiw g
(Bwa F18) 1 A Far Tifgg

Fam_r—ﬁ # fm}ﬁm T ( Grop Insuranc-)
W ¥ AR F AR w4 umuragi 6
FEN T | FfEw wzafy & gfqarqo ¥
T TN FET oMM R Fyr frags & f&
AWERET A1 TORT w77 A FTAT
Fifgu |

AL e o B 1 e —
@F WA AMEC | wmwAar wifer & e
T AT A F A1E W ogary YAl & Sraw
% ofrads w@r omem o ReqaAT
(fafeerdta) & omo & AGHT &Y F=TAT
FifeT 1 €l |t fofaer # fam gedtaorasn
TS wTE & & ggwr avgm
Fifen | AErATAcT w1 drg #y fefor &
&L @A Mofg ) AeEt & gesi o3 fau
A 37 qfrarr & faT oF o s
FOHIAAT Tifgw faaw afrg 39w g%
feordist #iv 397 amafigs JAHT T oy

A AN AT " AR IEw sfaww gy
A

AECEEICUE | CE T — Eer
FHEH AW AT aweammi g7 Wy oy
SRS Q) S U S
A F oo ¥ gy Trfge

B qArE wfawmaw F g4 T
(age) 9« wgr war g —

“Congress proposes that at least
one adult member per family is
employved at socially acceptable
wage level within a time-bound
programme, Constitutional con-
straints on the scheme if any, will
be sorted out.”

afFa aeafs & ofggmor qgmr arr #
TS T F w2 FA wrdAT ¢ fy
SH AT wO¥ A F oew & o &
ATHTL FT Hf7 w7 ez 57

¥ UF BT A7 Uy 2 M wfgs os-

#meaﬁm AEAT B0 AT A
qrEt &1 w2

s
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3
4
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[t Fraefegaras arere]
™ g 1 %A fau o7 oz gy g f§
#eA |1 FREAHAT IT fAUY =g ¥ w7 IEE
wifgs mqr wwife fawm & foo waw
FTET WA |

EAT SAAT A9 @ WART & o+ 9
YT 71 9% 43 g0 ATedl § wigw wiAar
g g wmEr & R w0 o5eAT @ 1 RAT
71977 ® &t g9 femr AT w3 @1 3©
feor wa@ qm @na & f5 @ T3 3w

AEA AN & | Fw FAET WAA & {40
qarmaqrw’hwﬁa‘raan?%nawarr
URATHE &1 GFAT TE EWCY W AT
ofes ot ¥ faar ar o dfex st ¥ wAA A
7z fammar ar f5 gomdg ow awafas 2-
T AT AET & A UF SraAq @eEr R
W fAU wwEE ZET wAm & fAm o
Sraw fdr g € § 1 FEE qATA S
wﬁm’rm*ﬁwﬁr% T AMET FT
toarama g sdm oT @vem g =ifEn

T mEl & mig qeEafs & sfadrao
# gurt gAA AmTE H ST ws9r A
e TE & :ﬁr%fa‘q# araafa 1 #Hle
AT FT GAFRX AT § [ A AR
wewd o fwan mar & wEwT gE4d wedl

g |

SHRI AMRIT PATEL (Gandhi-
nagar): Mr. Chairman, Sir, I rise to
support the Motion of Thanks on the
President’s Address.

Before I discuss the details and the
points of the Address by the Presi-
dent, Tam remind by the hon. Mem-
bers from the Opposition of the res-
ponsibility towards this document. I
assure them that we on this side also
understand and appreciate the great
importance that we attach to the
President’'s Address. I will not take
this opportunity to enumerate the
deeds or the misdeeds of the previous
Government of the Janata Party and
the Lok Dal Party. But while con-
fining myself to the Address of the
President if I find some of their mis-
deeds, I hope, you shall excuse me.

Firstly, T would like to see the con-
cern of the President which he states
in his Address. He says:

“*The result aof the eleciion has
made it pessible for the country to
look forward to a period of stable
governmént at fhe Centre.”
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Now, when we discuss about ‘a
stable Government, Sir, the greatest
concern of the President was stability
because the President saw only, during
the last two and a half years, a
totally instable Government and a
totally irresponsible Government. In
the circumstances, his address was
confined mainly stability.

This also brings me to the fact that
whenever we require a stable Govern-
ment, it can be formed only with a
stable leadership, and a stable lea-
der, requires certain virtues. If
the leader has no such virtues, it
is not possible for the Government to
function.

The brings me back to some re-
marks of the great Winston Churchill
wherein he has mentioned that one
must be brave, that one must be re-
solute. I can assure you, Sir, that the
Leader of my Party, Mrs. Gandhi is
the bravest person, and I can also
assure you thaf, Sir, she is the most
resolute person in terms of execut-
ing the ideas of this Government.
Through you I would like te assure the
Hon. Members of the Opposition that
we shall be magnamimous in dealing
with the problems of the country. We
are not here just to insult them Sir.
Therefore, when the Hon. Member of
the Opposition, Babuji, mentions our
responsibility, we appreciate him,
but 1 remind him that we can also do
the same thing in our own capacity.

Now, stability has been talked about
so much but, at the same time, there
are other points discussed in the
President’'s Address. 1 will confine
my address also to the points in that
address. I do net want to hear from
others and I do not want others to
tell us that we are talking beyond
that Address. That is not our pur-
pose. But our President was himself
concerned In a great way, in a big
way, about the misdeeds of the past
Governments, and therefore I refer to
ancother sentence: “The economic
situation which the present Govern-
ment has inherited....”. The word
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‘inheritence’ is not a smail word. I need
not remind the learned Hon. Members
on the other side what we have in-
herited from them. Have we interited
stocks of food or stocks of foreign
exchange or cof diesel or petrol? No
Sir. When he mentions about interi-
tance of an economic situation, it is
the gravest, the rottenest situation
given to us at this juncture which is
the inheritance from the Opposition
Parties. Under the circumstances, we
must tell them or remind them that
while we are dealing with the problems
of this nation, we also warn them that
they should cooperate with us in tackl-
ing fthe problems. At the same lime,
I would request them, through you,
not to ignore the superior will of the
voters. 1 repeat the words ‘superiol
will’ because there are so many Hon.
Members on the opposite side whao
assume to themselves a lct of superiori-
ty. But that superiority is not con-
fined to themselves. We know that
the voters of this country have heen
totally superior.

It has been my experience, in my
own constitutency, that whenever 1
go to small villages or small working
classes. I find they are the most res-
ponsible people I have come across.
They are concerned with the problems
of the nation and they have been tell-
ing us that they are concerned abtiout a
stable Government, Therefore, I pass
on this message to this august House,
that we must have stahbility.

Regarding the ‘massive mandate’,
the words gladden our hearts on this
side of the Housé and sadden the
hearts of the Opposition, I cannot help
them if their hearts have been sadden-
ed because they do not have a majori-
ty. But we are not satisfied with the
words ‘massive mandate’: we are con-
cerned with the massive responsibility
I am sure that through the leadership
of our leader Mrs. Gandhi, we shall
be very, very responsible in regard to
the purpose for which we have been
senf here.

Now I come to ‘deal’. Again I re-
mind that, in the year 1977. the

Janata Party had the massive man-
date. And what had they done?
Again I am confining myself only to
the President’s Address. What had
they given? They had given only u
raw deal] to the people of this coun-
try, the raw deal that had been given
to the people and which made them
suffer for two and a haif years will
not be pardoned in the history of
India, As against the ‘raw deal’, I
would like to speak on what is known
as the ‘New Deal’. The term ‘New
Deal’ was coined in 1930s when the
great TUnited States was passing
through economic depression. That
was the time when a great leader
was horn, that is, President Roosevelt.
He had looked after the details of
only the economic problem of that
country, Without making him small-
er, I would now like to say that the
Leader of our Party, Shrimati Indira
Gandhi, has now to solve not only
the economic problem which is the
result of the Janata Party and the
Lok Dal rule but also the problem
of political instability. It is a great
responsibility, a great task, on our
Party and on our Leader, but I assure
the Members on behalf of my Party
that we will be able to go through
all cur responsibility.

Again I remind my learned oppo-
sition Members not to ignore or un-
derestimate the superior will of the
voters. They know exactly how our
Party under the leadership of Shri-
mati Indira Gandhi ig going to gov-
ern and what results we can bring.

With these words, I conclude.

SHRI C. T. DHANDAPANI (Polla-
chi): Sir, at the outset, the President
of India has portrayed the misdeeds
of the previous Governments, the
desire of the present Government and
the programmes which are going to
be implemented in future. The peo-
ple voted for Mrs. Indira Gandhi with
one mind, with one voice, and with
determination; they wanted one lea-
der, that is, Shrimati Indira Gandhi.

It has been stated here that much
damage had been perpetrated during
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the last 33 months of Janata and Lok
Dal rule—it has been reported in the
press; I would like to place it before
‘the House—in ali spheres, economic
.as well as poiitical. The common
-consumers’ interests have been affec-
ted. The growth data has shown that
there was a considerable downfall in
production. It has been stated that
there was a downfall in 1977-78 to
the extent of 7.2 per cent and in
1978-79 to the extent of 4.5 per cent.
Even the target of five per cent
growth could not be achieved. That
aiso went down to 3.4 per cent, Also
.a drop in the production of mass
consumption goods has been record-
ed: as far as cotton fabric is concern-
ed, the production has gone down
by 7 per cent, sugar 30 per cent, tea
‘9 per cent, vanaspathi 7 per cent. In
the same way the production of other
commodities also has gone down con-
siderably due to lack of proper man-
agement, as the President has stated
correctly in his Address. Even after
the presentation of the Budget, in
1979, the wholesale price had gone
up by six per cent. After the pre-
sentation of the Budget in July, in
©one month alone it rose by 1.5 per
cent; every month it had gone up by
1.5 per cent. No other p'ace in the
world recorded such a price increase
which had taken place here; every
week, the price rise was 1.3 per cent.
A considerable deline in the income
-of labourers and agriculturists was
also recorded. The purchasing power
of the masses was considerably re-
duced. The poor and the middle
ciasses were not able to purchase the
food articles and other gssential
commodities

I am thankful to the President for
his remarkg about the present gov-
ernment’'s endeavour to ensure pro-
per remunerative prices to the far-
merg for their products. Remunera-
tive prices are not being given to
the agriculturists. For example, in
my State of Tamil Nadu the Agri-
culturists’ Association have demand-
€d more remunerative prices. They
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put forth their demand before the
have formed an Association and have
State Government, The State Gov-
ernment have also sometimes assured
them remunerative prices but they
courd not get it. They put forth a
nine point programme before the
State Government, Instead of look-
ing into their demands the State Gov-
ernment is trying to suppress their
movemet. You know the conditions
of the agriculturists. They have no
money because they could not get a
proper price for their produce. At
the same time, they got loans from
the government. The government
loans could not be repaid by them
for the simple reason that the agri-
culturists are in troubie. They are
not in a position to repay the loans
and their demand was that the loans
be written off because of the cala-
mities and because their seasonal
produce could not fetch them proper
price, You know what the State
Government did. They suppressed the
movement. They killed many people.
At the same time, they foisted many
cases. More than 1000 people were
arrested under Sec. 307. Their leader
Mr  Narayanaswamy Naidu was
arrested and a false case wag foisted
on him. A ban was imposed on him
that he should not talk from any plat-
form. Even now the ban is there.
Has any poiitical ally of the ATADMK
lifted its little finger against this
unjust ban? Mr. Narayanaswamy
Naidu is pleading with the Central
Government to intervene in the matter
and do justice to his demand.

Here I want to tell something about
the former Prime Minister, Chou-
dhary Charan Singh, He made a re-
ference about the aliiance between
our DMK party and the Congress
Party. I do not want to say any-
thing about the former Prime Minis-
ter because he is an elderly person.
MHe is a statesman. He has got vast
knowledge and political career. He
was a leader of many political par-
ties. In 1967 he formed one party
which was called Janasangh, Again
he formed another party called SVD.
Then again he formed another party
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called BKD. Then arother party
called BLD he formed. Now it is
orly LD. I do not know what the
LD stands for. Is it for iL.ower Divi-
gion? He is the leader of many poli-
tical parties, He has vast experience.
He said about the alliance of our DMK
and the Congresg Party. What we
wanted was a stable government. Our
former Prime Minister’s only ambi-
tion—as he stated and which appear-
ed in the papers—was that his life's
ambition was to become the Prime
Minister. That was achieved and he
retired. 1 hope he may retire from
politics for the welfare of the coun-
try. Many novel ideas were given
during his regime like the rolling
plan. The pilan also rolled down;
then came the tax on expendifure.
The rolling Prime Minister, his ‘coun=
terpart of those days, Mr. Ramachan-
dran also said that he wanted a
rolling Prime Minister. I do not
know whether they accepted it or
not.

Sir, I would like lo say this that
while he was speaking, he raid that
he would never fail to support the
good measures if implemented by this
Government. But, at the same time,
the very same day, when the Preven-
tion of Blackmarketing and Mainten-
ance of Supplies of Essentia] Com-
modities Bill was introduced here,
this Bill was opposed by Lok Dal
and other political parties, Actuaily
this Ordinance was brought f{forth
by Mr. Charan Singh. lie wag the
father of that Bill. Tt waz his own
Bill. Now he opposes the very same
Bill. The Bill was his child, Now
he disowns his own chiid like the
Kaliyuga Vishwamitra. He talked
about the Sarkaria Commission also.
How can both join togéther for the
purpose of election? We put a ques-
tion before the Prime Minister be-
cause it referred to my party, the
DMK, to my leader Dr. Kalaignar
Karunanidhi. I would like to say
something about that also. In the
very same House, only two parties
persistently insisted upon the dismis-
sal of the DM.K. Govermment and
the constitution of a Commission

against our leader—one was the
ALADMK, and the other wag the
CPI in the House; the C.P.IL
Leader, Shri M, Kalyanasundaram
gave a memorandum to the President
to dismiss this government. Now
that party is with Mr Charan Singh.
A Commission wag constituted against
Smt. Indira Gandhi as also against
Shri Sanjay Gandhi and others like
the Shah Commission, Gupta Com-
mission, Reddy Commission and so:
on. The previous Government be-
came the Commission Government,
When I say it became the Commis-
sion Government, I did not mean that
the Government got commissions from
the blackmarketeers. Nothing of that
sort. But, at the same time, they con-
stituted Commissions after Commis-
sions. When there was a spiit in the
Janata Party, the very same Mr.
Charan Singh sought the help of
Mrs. Gandhi to form the Government,
Is it fair? When he talked about the
DMK and Indira Congress alliance in
Tamil Nadu as an unholy alliance, can-
I ask their leader whether it is pro-
per on his part to seek the help of
Mrs. Gandhi to form the Government
when he wag asked to form it?

Then, Sir, he said that the prose-
cution which he launched against
Mrs. Gandhi was according to law; I
want 1o ask other members also as to-
why, when a matter was referred,
they failed to prosecute my friend,
Shri Fernandes as well as the Tamil
Nadu Governor, Shri Prabhu Das Pat-
wari, when both were involved in
the dynamite case? At the same time,
his son-in-law was not prosecuted
when some members made charges
against him. I want to ask the for-
mer Prime Minister, when he was"
talking of honesty and other things,
when his own lieutenant, Shri Biju
Patnaik, was put before the Commis-
sion, that is, H. R, Khanna Commis-
sion and Das Commission—both the
Commissions by the Central Govern-
ment—he is now Vice-President or a
lieutenant of his own party and when
one Shri A. T. Sarangi made charges
against Mr. Biju Patnaik with a scan-

! dal of Rs. 15 crores—even though he-
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hag admitted that it was against his
own partyman, ng action wag taken
-against him?

Now I would like to say something
about my own State, My own State's
Chief Minister was protected by
Shri Charan Singh. Shri Charan
Singh always protected Shri M. .
Ramachandran. He collected money
from many industrialists—once he col-
lected money from the fleet owners
to the tune of Rs. 75 lakhs for regu-
larisation of the motor routes; the
party also coilected from the pawn
brokers and from the sugar dealers
to the tune of Rs, 25 lakhs. They
also got commissiong from the boot-
leggers and cinema theatre owners.
Also they used tgo collect money from
certain industries. And everything
had been brought to the notice of
then Home Minister, Mr. Charan
Singh. The former Prime Minister,
the then Home Minister, instead of
taking action against the Chief Min-
ister of Tamil Nadu. was good enough
tp accommodate two corrupt ministers
in his own Cabinet. Now he is cay-
ing that ‘T am a honest man; my
Government was honest’. Everyth-
ing is honest excepting himself!

Sir, one more thing that was
brought to the notice of the former
Prime Minister was the Bulgaria
shipping deal, Rupees four crores
was received an kick back by the
Chief Minister of Tamil Nadu. Al
this was brought to the notice of the
former Prime Minister, Shri Charan
Singh, but no action was taken.

16.00 hrs.

AN HON'BLE MEMBER: MGR

wags agreeable for setting up a com-
mission against himself,

SHRI C. T. DHANDAPANI: Me
had asked for g judge from the
Supreme Court to head that commis-
sion. The Supreme Court said that
they cannot spare a judge. MGR
couid have constituted his own com-

* ‘mission. State Government can do
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it He can go before the commis=
sion even now. He can ask the pre-
sent Central Government for a com-
mission but he would not do it as he
knows the very next moment the
commission will be constituted.

Sir, the law and order situation in
Tami]l Nadu is very bad. There is
no law and order, Murders are tak-
ing place in wvarious parts. Two
years ago a lady named Prema was
murdered in Basant Nagar, The case
was not investigated and the culprit
has not been brought to book so far.
In Chetput the house of an old lady
named Raja Lakshmi was looted and
she wag murdered in broad daylight.
In this case also no arrests have so
far been made, Recently about ten
days ago another theft and murder
took place in multi-storyed quarters
of a government servants colony. The
wife of a government employee was
murdered. No action hag been taken
so far, Rapes have alspo taken place
in Karaikudi, Coimbatore, etc. Rapes
are taking place in many places. In-
stead of taking action against the
culprits, Mr. M. G. Ramachandran is
instigating all those culprits and
anti-social elements,

Mr. Chairman, Sir, strikes have
been banned. Our Communist friends
are the supporters of Shri Ramachan-
dran. Now no worker can go on
strike for his just demands. Work-
ers, weavers, cultivators, teachers,
professors, students and engineers
have been taken under custody when
they put forward their just demands.
Finally. police hag also gone on
strike, The pity is that police were
allowed to form their association.
They formed an association and elec-
ted their leaders and office bearers
One day Shri Ramachandran called
some of the police officials and asked
them tp form another association, viz.,
a minority association. A minority
association was formed and the Chief
Minister one day announced that he
is going to recognise the minority
association. The majority association
consisting of 40,000 members went on
strike with the result that they have
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been arrested, beaten up and lathi-
charged, More than one thousand
police personnel have Been dismissed.
This is the position. The law and
order situation in Tamil Nadu is nil.

Then, Sir, Shri M. G. Ramachan-
dran, Janata Party, CPI and CPI(M)
all joined together in Tamil Nadu and
fought against DMK, Congress and
Muslim League alliance, Mr. Rama-
chandran categorically announced in
his election mainfesto which reads as
follows:

“The manifesto also expresses
ADMK determination to work for
the establishment of a national
Government at the Centre to he
truly representative of the States
in the country.’

‘Then the report says:

‘Both the Chief Minister Mr.
M. G. Ramachandran and the State
Finance Minister Mr, K, Manoharan,
whe released the mainfesto at a
huge public meeting, explained that
the Union Cabinet under the na-
tional Government should consist of
representatives of the ruling parties
in the States.

They said that a one-party rule,
one-ieader rule and dynastic rule
would spell danger to democracy
and rhould not be accepted. This
wag the main issue in the current
elections.

About Mrg, Gandhi’s reported re-
ark on regional parties, he said:

‘This smacked of autocracy and
dictatorship, and should be resist-
ed’,

This is what he said in the confer-
ence. The leaders of other poiitical
parfies were there, namely, Mr. P.
Manickam (CPI), Mr. A, Balasubra-
maniam (CPI-M), Mr. P. Ramachan-
dran, formerly Minister in the Janata
Government, and so on. They were
present at that meeting. In that
meeting they continued to say that the

ADMK pledged itseif to fight Mrs
Gandhi’s dictatorship’ from now on
and after election.’ Sir, this is oan
important thing. He has pledged
so in front of ail the leaders, I am
telling to all our friends how he is
pulling down your legs. That is
why I am telling you all these things.
He said:

.

‘Fight Mrs. Indira Gandhi’s dic-
tatorship from now and after elect-
tion'.

Now Mr. M G.R. comes to Delhi
and prostrates before Mrs. Indira
Gandhi.  So, this is the position, Sir.

We support Mrs. Indira Gandhi for
this simple reason. Our leader
Dr. Kalaignar Karunanidhi said this
in a huge public meeting, in the beach
meeting and Mrs. Indira Gandhi also
addressed that meeting. This is what
he said and quote him:

“‘We do not want a tamasha at
Delhi. We want a Government—a
good Government and a stable Gov-
ernment. We believe that only Mis,
Gandhi can give us a stable Govern-
ment.’

This is what he stated, Sir. That is
whv we support this Government, a
stable Government. s

Before I conclude, Sir, I wish to
refer to the call given to us on the
14th of January, 1980 by Mrs. Indira
Gandhi, She said this and I quote:

‘We have only one adversary—
social and economic injustice, We
have one goal to build a strong
nation, self-confident, self-reliant,
independent India. Come, now
let us ali work together.’

By saying this, Sir, I spport the
Motion moved by Mr. S. M. Krishna.
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KARAN SINGH (Udhampur):

.Mr, Chairman, Sir: As we enter the
Dew decade, the nation faces a grave
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and multi-dimensional crisis, - over-
coming which will require the mobili-
zation of ali the material, moral and
spiritual resources of the nation, The
dimensions of thig crisis are many.
But broadly, they fall into 3 catego-
ries—the economic, political and in-
ternational.

In any nation where millions
still live below what is generally ac-
cepted ags the human standard ef liv-
ing, economic problems must neces-
sarily get priority; and I am glad that
the President’s Address has highlight-
ed the importance of getting the =co-
nomy moving again. Apart from
our long-standing poverty, two fac-
tors have increased the burden upon
our people. The first is this unprecen-
ted drought, the worst in living mem-
ory which has covered vast areas of
this nation, and has placed an almost
unbearable burden upon the already
economically weak sections of our
society. And secondly, this constant
increase in oil prices that takes place,
adding hundreds of crores of rupees
to our bill every year, is something.
beyond our control, which continues
to put a great burden upon our re-
sources,

Therefore, ag a top priority, we
must revitalise the economy, increase
production and productivity and in-
stil a work  ethic, a philosophy of
work into our management as well as
the labour. I welcome the empha-
sis on the minimum needs program-
me which has been mentioned, be-
cause unless we are able to give our
people the five needs of life; food,
shelter, clothing, health and educa-
tion and one more need which has
not been mentioned in the President’s
Address and that is employment even
if you give the needs of life, and you
are not able to give employment, you
wiil find widespread frustration that
is growing among the younger gena-
tions. I am surprised that the Pre-
sident’s Address has not made any
mention of this problem of unemploy-
ment and the frustration that the
younger generations in this country
are feeling as a result of lack of em-
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ployment opportunities. This is
important. Along with the minimum
needs of life. This need of empioy-
ment must be added ag an essential
pre-requisite,

Energy has been mentioned. What
is required is not only a compreh-
ensive energy policy but an agency
which would coordinate the various
activities in the energy field, whether
they relate to petroleum products or
to thermai power, hydro-electric
power or nuclear energy, solar en-
ergy or any other type of energy that

we may develop in this country. Un--

less there is a comprehensive agency
which will tie together these various
things, we will find ourseif in great
difficulties in the years and decades
ahead. Therefore, I express the hope
that a comprehensive agency of this
nature will be developed very soon.

The President has mentioned the
question of environment, I am glad
he has done so, because we must
not make the mistakes that the west-
ern nations have been making, where
their affluent societies are rapidly be-
coming affluent societies. The pollu-
tion is becoming so widespread that
they are virtually unable to breathe
the zair. In Tokyo, people go round
in gas masks, the position is so bad.
Therefore, now that we have this op-
portunity to learn from the experien-
ce of the West, we have got to take
care that our economic development
doeg not pollute the environment and
that is where the National Committee
for Environmental Planning and Co-
ordination needs to he revitalised.
There was a Elect Committee on the
Prevention and Control of Air Pollu-
tion of which I had the privilege to
be Chairman, We travelled through-
out the country; and on the last day
of the Sixth Lok Sabha, on the 18th
May, we presented our Report to
Parliament. In that Report, we have
made recommendationsg not only with
regard to the Air Pollution Bill but
also some general recommendations
including steps to save the Taj Mahal
from pollution and disintegration,
We have made certain concrete pro-
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posals with regard to the Mathura
Refinery, with regard to other steps
that need to be taken. T hope that
the Government will lose no time in
bringing before this House that Pre-
vention and Control of Air Peollution
Bili early in the next session. These
are some of the points with regard to
the economic policy that I think
needs special attention.

Turning to the political scene, there
is now, hopefully stability at the
Centre. But in the system of our
Constitution, stability at the Centre by
itself is not enough. Our Constitution
envisages a federal polity where the
Centre and the States are to be in
relationship with each other; and I
think it is very important that we
should not make mistakes that the
Janata Party had made in 1977, which
we, on this side of the House, very
strongly opposed even then when
they dissolved nine State Assemblies
on the plea that the result of the gene-
ral eiections had shown that the
people thought differently. Let us be
clear, in our country people vote
differently for the Parliament very
often they vote differently for the
State Assemblies because the prob=
lems facing the peﬂple are different,
The issues before the people are diffe=
rent. Therefore, to argue that be-
cause a certain political party has
come to power in the Centre it has
the mandate to sweep aside all the
State Assemblies is a very dangerous
and pernicious theory. 71 express the
hope that with their new majority,
the Ruling Party will not fall into
the same mistake that was made in
1977, because that cuts at the wvery
root of the federal polity that the
constitution-makers had envisaged.

The second point that I should like
to make on the political scene is with
regard to North-east. North-east
India is in turmoil. 12 Members of
Parliament are missing because they
have not been elected and the whole
North-east India, particularly Assam,
is in a way in revolt, The Prime
Minister had said that we require a
national approach, not a partisan ap-



199 Motion of Thanks on °

[Dr. Karan Singh]

proach. That is correct. 1 have twoO
concrete suggestions to make, The
first is that the Prime Minister her-
self, soon after this session of Parlia-
ment should make a visit to Assam,
because personal emissaries howso-
ever distinguished they may be are
never really able to get a full grasp
of the situation. I think the Prime
Minister’s presence there is impoOr-
tant.

Secondly, it i the question of
foreigners which is, mg [ see it, the
crux around which the controversy
rages, There is a plethora of pacts
that have taken place over the last
thirty years starting with the Nehru-
Liaguat Ali Pact, the Indira-Mujib
pact and the Morarji-Zia understand-
ling. Then there are a number of
constitutional provisions, there are
the Foreigners’ Act and the Citizen-
gship Act of 1955. I should suggest for
the consideration of the government
that a high-powered commission under
the chairmanship of a retired Chief
Justice of India should be set up
without delay to look into the whole
mnatter in an objective manner and
come to some finding with regard to
the question of foreigners.

AN HON. MEMBER: Shah Com-
mission? :

DR. KARAN SINGH: You can
have Shah if you like, if you want
him to take up this matter. Unless
this 'is looked into in a dispassionate
manner, you will never come to a
firm conclusion. This is the strategy
we have adopted, In our own state of
Jammu and Kashmir. There are
certain very vexed problems; there
has been the problem of regional im-
balances in Jammu, Kashmir and
Ladakh. A commission has been set
up under a retired Chief Justice, Mr.
Sikri and it is trying to tackle the
probiem. I am appearing before
that commission shortly, It is iry-
ing to take a dispassionate view and
come to some abiding solution for
~ this problem. When passions are
aroused, particularly in this sort of
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situation, it is necessary that the
matter should be 1looked at with a
certain amount of detachment. I
do not think that people who are ac-
tuaily involved in this situation can
bring that degree of detachment to
bear upon the problems. It is a
concrete suggestion that I should like
to make because I feel that the
Assam situation is not a party prob-
lem. It is a national problem. All
of us are. deeply concerned about
it. Coming as I do from a State
where many of these problems had
been before us for over thirty years—
including very strong secessionist
tendencies—I am perhaps more
acutely aware than most others, of
the complexities and the nuances
that we face in the border areas and
therefore this must be approached
with sympathy and understanding
through the mechanism I have sug-
gested.

With regard to the international
situation, I have one difference with
the Prime, Minister. She hag stated
that the centre of the cold war is
now near our borders. 1 think that
the centre of the hot war is now near
our borders because we have a situa-
tion where the two super powers and
China are likely to come into frontal
confrontation right on our borders and
that I think represents a grave threat
to the security of our nation. There
will be a debate on Afghanistan;
the Speaker has promised it and the
Prime Minister has agreed to it, and
therefore I will not go into those
details except to say that this is a
national problem and we who are
living in Jammu & Kashmir are par-
ticularly sensitive to this because we
have been the victims four times. In
1947 there was the first Pakistani at-
tack when lakhs of people in Jammu
& Kashmir were uprooted; 30,000 equ~
are miles of our territory is still in
Pakistani occupation. In 1962 when
there was a war again, our people
were uprooted and made refugees. In
1965 when the Chinese attacked, we
find that 10,000 square miles of In-
dian territory in the State of Jammu
& Kashmir are still under their occu-
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pation. Even in 1971, when we won
the great and famoug victory which
will go down in history as one of
our most glorious hours, 25,000 peo-
ple from Jammu in the Chamb area
were rendered homeless, Some re-
fugees are still ~wandering around
without beling properly sdttled. We
have borne the brunt of these prob-
lems in the last thirty years, There-
fore, whereas the whole nation is na-
turally involved in this, we are very
close to the mouth of the volcano.

Therefore, I would like to say
that we have got to take every step
necessary to safeguard our security,
to see that destabilisation of this re-
gion does not proceed any further
and to try and see that some initia-
tive is taken by India in this matter.
It is not enough for us to tag along
with other countries. We are the major
power in thig region, Our national
interests are vitally affected and,
therefore, we would expect from the
Government and the Prime Minister
some new initiative. I am glad that
President Valery Giscard d’Estaing
and the Prime Minister made a
statement in this regard, What is im-
portant is that it must not be a par-
tisan policy. It must be a national

policy.

This brings me to the importance
ultimately of involving the Opposition
in the solution of these varied prob-
lems, the crises I have mentioned. In
order to successfully overcome them,
two things are required. One ig effec-
tive Government. By effective Gov-
ernment I do not mean authoritarian
Government or heavy headed Govern-
ment or have handed Government,
but Government that genuinely tries
to understand and tackle the prob-
lems of the people; a Government
that is committed to restructuring the
national polity and economy; that
sore of Government which produces
results and solutions . Massive man-
dates have been produced in the
Past. In 1971 there was a massive
mandate. In 1977 there wasa mas-
sive mandate. But what happened?
Ultimately, we frittered away those

advantages, we did not - take ad-
vantage of /those ;situations to real-
ly solve the probleams of the
people. The people of India are
long suffering. They are very patient.
But they have proved that they are
not To be taken for granted. They
can throw out Governments and they
can throw in Governments, and the
Governments once thrown in can
equally be thrown out again. There-
fore, I would say that this Govern-
ment despite its majerity, is a Govern-
ment that ig on trial. The people will
be watching carefully as to what it is
that is actually done to help solve their
problems and, therefore, as I said the
first requisite is an effective Govern=
ment. The second requisite is .....
(Interruptions)

SHRI N. G. RANGA (Guntur): We
have an effective Government.

DR. KARAN SINGH: We do not
know. Yet it is too early to say, Prof.
Ranga. It is fco early to say. It is
only 15 days old.

The second pre-requisite is the role
of the Opposition. The role of the
Opposition is co-equal in importance
with that of the Government. It is
true, we talk of the massive mandate
and it is a remarkable achievement. I
agree Smt. Indira Gandhi single hand-
edly toured this whole nation from
Udampur in the North down to Kanya
Kumari in the South, and a lot of
people were elected. However, I hope
I will not be called unshivalrous if I
point out, with that of the ‘massive
mandate the Government represents
43 per cent of the electorate. And
27 per cent ....

SHRI N. G. RANGA: It is an old
story.

DR. KARAN SINGH: It is not an old
story. It is like you, it is an ever
young story. That is a fact.

THE MINISTER OF WORKS AND
HOUSING AND PETROLEUM AND
CHEMICALS (SHRI P. C. SETHI):
The other 57 per cent is divided. It is
not one.
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DR. KARAN SINGH: May I com-
plete the point?, 1 am saying that two
things are required to solve the pro-
blem. The first thing is an effective
Government. The second thing is an
Opposition that is vigilant, an Oppo-
gition that fulfils its responsibility.
We may be small in numbers but we
do represent divided though we are,
57 per cent of the people of India who
voted. Therefore, we have a respon-~
sibility. 'This responsibility, I can
assure you on behalf of those sitting
on this side of the House, is to support
the Government where the national
interest requires and to oppose the
Government where the public interest
demands. This is going to be our duty.
I can assure you that this we will do
without fear or favour. We will fulfil
our responsibility so, that the new
India of which Mahatma Gandhi and
Jawaharlal Nehru dreamt could come
into being and the peril that faces us
in this very dangerous decade can be
overcome. We on this side of the
House will be vigilant because cons-
tant vigilance is the only way in which
the Government can be forced to func-
tion in a responsible manner. We will
fulfil our responsibility in the hope
that the rules of the game will be ac-
cepted and we will together move for-
ward towards building that India for
which all of us and the ones who came
before us have been labouring for
many years.
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DR, SUBRAMANIAM SWAMY
(Bombay—North East): We sit here
today in an entirely new context com-
pared fo the 1977 Lok Sabha. It is in
one sense a matter of pride for the
democratic system in India that the
leaders who were thoroughly rejected
by the people in 1977 have returned
as massively in 1980. But let this be
a sobering thought on the ruling party
because it is only in a democratic
system that this kind of thing is possi-
ble. Had there been any other kind
of system, once a person goes out of
power you never hear of that person
again. You perhaps would not even
see that person again. It is only in a
democracy that people can go out ‘of
power and can hope to come back to
power. So I think this would be the
first sobering thought that all of us
should have that this democratic sys-
tem is worth preserving at all costs.
Therefore, let us jointly commit our-
selves to strengthening this system and
most important of all to ensure that
the definition of democracy as we un-
derstand it here is the same as the
definition of democracy as they under-
stand it there because even during the
emergency the Congress Party conti-
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nued to maintain that there was
democracy in the country although in
the country and outside everywhere it
was widely felt that there was no
democracy and there was indeed no
democracy.. . (Interruptions). Perhaps
it was guided democracy. But it was
not democracy in the true sense of the
word. We have, therefore, to get to-
gether and be sure that we understand
what democracy is and what we are
trying to preserve.

The ruling party has emphasised in
all their speeches on the co-operative
attitude from the Opposition. Even
he Prime Minister said, ‘I hope the
Opposition does not indulge inobstr-
uctive activities.” The President also
has elaborately said in his speech to-
wards the end that for a healthy fun-
ctioning of democracy it should pro-
ceed according to well laid down
rules and mutual respect should be
shawn by the Government and
the Opposition to each other, har-
monising and so on. These are
all platitudes. The question is :
how are we going to convert it? It is
quite clear in our minds that because
we lost in the 1980 elections there is no
bitterness. We are not bitter that we
have lost. I am sure the other side
would recognise this. We have not
come here with a spirit of bitterness or
with a feeling That we have been cheat-
ed out of power and we ought to come
back in some ferm or the other.

I woulq suggest that they must also
recognise that this is part of the
electoral game. I was very surprised
at the number of invectives that were
used by so many ruling party Members
against Chaudhury Charan Singh. I
was particularly surprised because the
target seems to be Chaudhury Charan
Singh. I consider this as matter of
surprise because there is no one on this
side who has done more for that party
than Chaudhury Charan Singh'by the
events of July in which he divided the
Janata Party and he defected and it
was, with their help, that he was able
te form the Government which collaps-
ed within a very short time. These
people would not be sitling for 24 years

after the mandate had it not been for-
Chaudhury Charan Singh. '

So, 1 would request you to show some-
gratitude to Chaudhury Charan Singh
when you are giving your speeches. I
think there is no bitterness if there has
to be a cooperative attitude, Certainly
the Opposition is ready to support any
good things coming from that side.
But, the tone has to be set by the
ruling party. What is that tone? In
their speeches they said that the Janata
Government did nothing: the Janata
Party had destroyed the economy and
ruined the country etc. etc. It was
a little like an election speech. But,
we are in Parliament and to-day we
have in possession a large amount of
data, statistical facts. These are avail-
able in our Library. We have one of
the finest Libraries in our country.
And Parliament Members are expected
to make use of it. The statistics show
that within the two year’s rule of the
Janata Party, the rate of growth of
national income was 54 per cent per
year whereag in the previous thirty
years it was only 34 per cent per
year, It was a much higher rate of
growth that was achieved during the
Janata rule.

Therefore, this ought to be re-
cognised, If you want to explain it
away, then, in your speeches, you
must admit this much ‘yes, the rate
of growth is higher. These are the
reasons for it.’ To-day, in the morn-
ing, in the House during Question
Hour, Prof. Madhu Dandavate raised
a question of foodgrains Production.
In the reply it was admitteq that the
foodgrains production in the first
year was 15 million tonnes which was
more than in the previous year, that
is in 1975 and 1976, that is, in the
emergency year and in the following
year. In 1978-79 it was 20 million
tonnes more than before. I gsked the
question to which the Minister obvi-
ously did not give the answer, But,
what was the foodgraing stock after
the abundance of foodgrains produc-
tion? If he had given the answer, it
would have been more than in 1973
and in 1875.
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PROF. MADHU DANDAVATE:
He exercised his fundamental right
©of ignorance.

DR. SUBRAMANIAM SWAMY: It
would be in fairness that these facts
are brought out. In the 2} years’
Janata rule, they were able to bring
more villages under the drinking
water facility scheme. 46,000 villages
were given the facilities of drinking
water whereag in the previous thirty
years, only in 40,000 villages that
they were gble to give drinking water
facilities. In the Janata Government
rule drinking water facilities were
available in 46,000 villages. There-
fore these gtatistics gre there, And
the Janata Government certainly
stablised the prices whatever one
may say. Omne has to look at the
March, 1977 prices (Interruptions).
The price of rice particularly at that
time was Rs. 6 g kilo. We brought
it down to Rs. 2 a kilo. The price of
sugar was Rs. 5.50 a kilo and we
brought it down to Rs. 2.50 a kilo
and, actually, it wag even lesg than
this. (Interruptions). This is the
problem. Prof. Madhu Dandavate
says that it was one’s exercising the
fundamental right of ignorance, The
fact ijs that these are available. In
February 1979, we had the misfortune
of Mr. Charan Singh's sitting in the
Finance Ministry, The price of sugar
was Rs, 2.20 per kil6. This was the
actua] thing. (Interruptions). We
made the error, That is why we are
sitting here. Don’t make the errors.
Otherwise you will also be here
very soon, Therefore, I must say
that the prices of almost gll the com-
modities which the poor man uses
were brought down during the Janatgy
Party rule. We did make mistakes
and that is why we are here. I wish
that my party will use the time in
the opposition to strengthen the party
and be in g position to fight the next
General Elections, I am sure that
if the ruling party there, ipstead of
solving the people’s problems con-
centrate more on other things, they
would also be in the same plight as
we are here to-day.
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I would request the ruling party,
through you, that during their tenure,
they do mnot create any precedent,
which can be later on used against
you, Every speaker referred to the
expulsion of Smt. Indira Gandhi
from this House. The anger wgg on
the issue that we used the brute
majority to expe] a person who was
legitimately elected to this House.
Where do we get this precedent
from! There was a precedent. I was
a member of the Rajya Sabha. I was
also legitimately elected and once
elected the same brute majority was
utilised to expel me. The precedent
wag there available for us. I am
sure if that precedent had not been
there it would have been very diffi- .
cult to consideyr expulsion of Smt.
Indira Gandhi. So, I would say to
the hon’ble Members opposite not to
do anything which you may regret
later on and which may be used
against you. Today the State Assem-
blies are being threatened with dis-
solution. I would certainly say to my
colleagueg if they did on the pretext
that @all the MPs of that area have
been electeq on Congresg ticket and
they have a precedent they can go
for dissolution; yet at the same time
I would say that it iz for the ruling
party to recognise the limitations of °
ity power, The people are not to be
taken for granted. Five years later
or perhaps even earlier if inner-party
problems that you alsp geem to have
get out of proportion then in the
next general elections you will have
the same problem.

I would like to make ong fina] re-
ference to the Address of the Presi-
dent, I am very sorry to say that
two most important problems, name-
ly, problem of slum dwellers in the
citieg ang the problem of land-less
labourers have not been touched in
the Address. Nothing hgg beep said
about it. My friend, Shri Ram
Jethmalani, has brought an amend-
ment in regard to slum policy. The
Central Government owns lot of land
all over the country gnd on that land
over the years slums have come up-
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we can function within the democra-

In Bombay there is a proliferation of
tic system—as the world understands

Because they are on

~the sentiments expressed.

‘jaunparpatis’.
Central government land they are
not given any wamenities of drinking
water, ete, If it ig a State govern-
ment land they will get toilet facility,
municipal school, drinking water taps,
etc. Ag these ‘jaunparpatis’ are on
Central Government land, the Cen-
tral Government consistently for the
last thirty years refused to allow the
State governments and municipalties
to give amenities. During our time
we were working towards it. We
were close to having a policy de-
clared. The first thing I requested the
Minister of Works and Housing was
to have a discussion on a national
slum policy so that we can provide
milliong of people with basic ameni-
ties.

’ Secondly, Sir, we need radical
land reforms in this country. By
land reformg I mean where there is
meaningful legislation but wunfor-
tunately the President’s Address does
not say anything about it.

Sir, I do welcome para 25 of the
President’s Addresg in which he talks
about Sino-Indian moves towards

normalised relations. I fully support
I quote:

“Sino-Indian moves towards nor-
maliseq relations, 5 potentially
stabilising factor, were inevitably
affected by the Sino-Vietnam con-
flict. India remains willing to dis-
cusg all issues. with China includ-
ing the boundary question in search
of » peacefu] solution based on
equality. We hope to progress also
as regards bilateral exchanges

I fully support the sentiments ex-
pressed. We do need new initiatives
towards China and it would be &
stabilising factor.

Sir, 1 would like to conclude my
thoughts here with a final plea that
we are today starting something
anew. In fact, Opposition and the
Ruling party shoulg call it quits and
work out a new relationship so that

it—and safeguard the human rights
within the country.
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fo Lunch break

18.00 hrs.

ANNOUNCEMENT RE: CANCELLA--
TION OF LUNCH BREAK -

MR. SPEAKER: A suggestion was
made today that in order to make-
more time available for the discus-
sion on the Motion of Thanks, lunch
recess might be dispensed with to-
morrow, 29 January, 1980. If the
House agrees, we Mmay agree to the-
suggestion. '

SEVERAL HON. MEMBERS: Yes.

MR. SPEAKER: Accordingly,
there will be no lunch recess
tomorrow.

1 would also like to state that
Members may please conclude their
speecheg on the Motion of Thankg on
99 January and the Prime Minister
would reply to the Debate on the
Motion on 30 January, 1980,

If the House so desires, we may
continue for half-an-hour more now.

SEVERAL HON. MEMBERS: No.

MR. SPEAKER: All right.
18.02 hrs,

The Lok Sabhgq then adjourned till

Eleven of the Clock on Tuesday,

January 29, .1980/Magha 9 1901
(Saka).
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